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The Deputy Minister in the Depart-
LOK SABHA ment of Soclal Welfare (Shrimati
Thursday, April 21, 1966/Vaisakha 1, Chandrasekhar): (a) Yes, Sir.

1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.
[MR. S»eAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

wrgfer  wfrdt awr segfea
afmm wfedt & oo wfwdf
LS

+

*1247. st ATTEY WY WO ¢
ot Ho w1o frady :
ot go wo wrERY :
=t g gua
st Fo Wo wewT :
=t TRATE T
oft wrmeh :

T QYWAT AT WX WO Tl
Jg T T FO A

(%) = wpgfea anfagt aan
sggfa wmiw sfa) & wog wfaml
w1 g feamae, 1965 & 7 faoet
Fgr qr;

(®) w7 x@ @ ¥ gg fawrfor
¢ s wqafaa dot & affeor &
A At wfsreat W g7 e omy;
L 114

(w) afz g, @t v& Fvaew & owTe

J w wAE A § ?

(b) The conference did not make
any recommendation about Scheduled
Areas. However, many of the State
Ministers felt that the area restric-
tions in the list of Scheduled Castes
and Scheduled Tribes should be
removed.

(c) The whole question of revision
of lists of Scheduled Castes and Sche-
duleq Tribes is under consideration.

Shri Bhagwat Jha Azad: As a result
of this decision of the conference
about removing the area restrictions
in the list of Scheduled Castes and
Scheduled Tribes, may I know what
follow-up action is being taken, whe-
ther any legislation or other things
are required for removing the area
restrictions, and if so, what action is
being taken in order to proceed in the
matter further?

Shrimati Chandrasekhar: In my
main answer I have stated that the
conference did not make any recom-
mendations about the Scheduled
areas, but the recommendation as I
have stated, was about the removal
of the area restrictions. As for that,
1 said even yesterday, in my reply to
the half-an-hour discussion, that we
have to bring forward a legislation
to settle this point as well as the other
anomalies that are in existence in the
existing lists. For bringing forward
the legislation, we have taken up the
work on hand, and there has been
consultation with the Members of
Parliament belonging to these Castes
and Tribes and also the Ministers of
the State Governments who belong to
these Castes and Tribes; and those
discussions have been completed ex-
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cepting in the case of one or two
States; we wanted certain clarifica-
tions arising out of the discussions
that we had had during the last
month, and we are expecting to get
the clarifications settled shortly. As
soon as that is over, we shall be ready
with the Bill to be brought forward
before Parliament.

Shri Bhagwat Jha Azad: In spite
of the fact that Chief Minister’s Con-
ferences are being held and the
Reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes are being laid, though not
discussed in the House, what are the
reasons why there is much discon-
tentment among the Scheduled Tribes
leading to firing? During the last
two months, we have heard every-
where voices about firing on the
tribals. In the light of this, may I
know what Government propose to
do in thig regard in regard to the
tribals?

Shrimati Chandrasekhar: The hon.
Member's question was a long one,
and I have forgotten the first part of
it ...

An hon. Member: She has forgotten
about the firing?

Shrimati Chandrasekhar: Not about
the firing. If the hon. Member would
repeat the first part of his question,
1 shall answer it . ..

Shri Bhagwat Jha Azad: I shall
drop the first part of my question and
ask only the second part. We are
hearing of so many firings in the
tribal areas. May I know how Gov-
ernment propose to aid these tribals
.economically as well as politically?

Shrimati Chandrasekhar: The De-
partment of Social Welfare has to
deal with the welfare measures for
the Scheduled Castes and Scheduled
Tribes. As the hon. Member knows,
we have taken up welfare measures
in the First, Second and Third Plans.
In a day or two, we shall be coming
before the House for discussing our
Demands; then I shall give the details.
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But as regards the firing and other
things happening in the tribal areas,
I would sybmit that it may be because
these tribal areag are isojated units;
they do not mix up with the people;
these areas are backward besides.

An hon. Member:
exploited.

They are being
(Interruptions).

Shrimati Chandrasekhar: I do know
that; let me finish my answer; I
would request hon. Members to please
permit me to complete my answer.

As the hon. Member has pointed
out; there is exploitation also. We
have taken up certain measures, and
we have also asked the State Govern-
ments to introduce certain legislation
to prevent the people from being
exploited by moneylenders, contrac-
tors and so on.

Now I remember the first point. He
said that the Report of the Commis-
sioner is being placed on the Table
and not discussed. T think that is not
a very correct statement because a
week ago I placed the Report of the
Commissioner for 1963-64 on the
Table. It was straight from the
press, ag soon as it was received one
or two days later I laid it on the
Table of the House.

As for discussing the Report, it is
for the House.

Shri Bhagwat Jha Azad: 1 said it
is placed on the Table but not dis-
cussed.

ft o wro frAd : & ST AVEET
£ f wfaa &t & wifecr § awag
¥ e w sfeeat WA F gV
gufera g€ & ST A1 W AR ¥
qaem fF @ ¥ I faa fear
#F, A & s wgan g e o e
T & fag fev v & afafa s
=@ ¢t ffmyaamda
< ¥ WX 7 w7 ww ¥ o= fear mr
s T g e ?
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Shrimati Chandrasekbar:
not follow the first part.

I could

Shri M. L. Dwivedi: What are the
difficulties in the way of classification
of scheduled areas brought to the
notice of the Ministry? Also, since
when is this matter under considera-
tion and how long will it take, and
who are being consulted for the re-
moval of difficulties?

Shrimati Chandrasekhar: I was
speaking about the removal of area
restrictions. With regard to the
various tribal areas and tribals living in
various states, we had meetings of
the Scheduled Caste and Scheduled
Tribe Members and also of the Min-
isters and Deputy Ministers belong-
ing to the Scheduled Castes and Sche-
duled Tribes of the States. We have
been having state-wise meetings
because the lists are drawn state-
wise. Most of the Members of the House
belonging to the Scheduled Castes
and Scheduled Tribes have met us
and the conclusions we have arrived
at are more or less unanimous.

Shri M. L. Dwivedi: What are the
restrictions?

Shri S. C. Samanta: How often are
such conferences held by the Minis-
ters and what subjects are discussed
there? May I know whether the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes is
also discussed and decisions taken
thereon because it takes a long time
for this House to discuss it?

Shrimati Chandrasekhar: The meet-
ing held in the last one month was
on the revision of the lists. The
Report of the Commissioner was not
discussed.

Shri P. C. Borooah: Since after two
decades of ind d with all
possible efforts to develop the back-
ward areas and backward tribes, we
still find that there is discontent and
unrest among the Adivasis, may 1
know what steps are being taken to
spot out the weak areas and nurture
them so that they become satisfied

VAISAKHA 1, 1888 (SAKA)
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and contented and form part of the
body politic of the country?

Shrimati Chandrasekhar: For the
welfare of the Adivasis, we have
increased the amount from the First,
Second and Third Plans. For the
welfare of the tribals, the major
programme in the backward classes
sector is the tribal development
blocks. I will not be able to narrate
all the steps that are being taken for
their welfare within the short time
that is at our disposal now. When the
Demands for Grants come up for
discussion, we would be able to do
that.

Shri P. C. Borooah: Do Govern-
ment propose to spot out the weak
areas and nurture them?

=t avdt ;T W foedr wfadl &
& § 97 F W A A a6}
IT & F A W AR o g
IHHT [ FTO Iq@T T W7 g
g, W @ W @ ® fen
gfaag arec AT acs ¥ e arfen
3 7 fomr qft §1 @Y "
HEEAT, qg AN K FO AN 6 @i
gt fredt firat o mfeat sod § 2=
TR EH T | I #Y wiforw s &
5 T wew T @ @1, W o
& FTew w& W afear @ ? afx g,
@ ®T IW g IR A fAem o7
FFR %S faae fear @, =< fear
garam?

Mr. Speaker: The basic causes of
lack of welfare for these tribal people
are the real considerations that ough!
to be looked after, and whether the
Government is really giving proper
attention to those things; if they have
done it, how far it has succeeded.

Shrimati Chandrasekhar: I said we
are giving special attention to these
backward classes and tribals in parti-
cular by these triba' blocks and vari-
ous other schemes T1f the hon. Mem-
ber puts a separate question not based
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on this question, I will be able to
answer in detail.

ot vt ;. Hee wEEE, Mo
g O wwEr § & agi # 9 wgar
4

I AR : A A TATT &Y AT |

off ot ;. woOw WRENRE, I
FIR MNfeTi Fod) §, Tg ITH qEH
3, foodr onfoeat & @ gfawmsi w1
A AT & MfdEr AR T
TAMEATEATST FY AT § 9T &
9T e fFar S g, SEEr @i
QAT GEHT T @Y 8, F smwr A
FRO ®

weas AR : Ug WA W OqE

staer: AT A A FATT T

Y wogfy TR 2 AT qE FTT WEY
2 fr forggee Free fafreed ok Weee-
feaq Y R § F19H qTAY 4 qATA
s & 6 @ 99 iy FeesT §
gfamt & fagar sfes fawe o)
A fasra g wifew s Awfay &
ITHT Y IS AT Ry qF G
g SR ara & forgges Fee Fiawe
1 foie & @Y 3g @™ a9 @re
wree famr & 5 oY 9% & =,
FHT FTG, 92 FAW W RS TG FY
Qe & st g o w1 oA
qU TE gET 8, @ T & AN A0
HEAOX @Y U AE I w9 @ 8
f& gwt sfas, srnfas Wi dfes
IFHQ @ ¥ g s wfaea dorm
I $I ST FHEE F O o qwr
F wra @ Wy ?
Mr. Speaker: Whether it is propos-
ed to appoint a commission.

Shrimatli Chandrasekhar: This con-
ference which the question mention-
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ed was not a conference only of the
Scheduled Caste Ministers. At these
meetings the Members were also
present, and the so-called meeting of
the State Ministers in charge of back-
ward classes . . .

Shri Hem Barua: Why so-called?

Shri Chandrasekhar: . . . has not
been called. That is what I said. It
was held in 1862, about which I have
answered a number of questions.
There was an intention of holding a
conference of these Ministers, and it
is likely to be held some time in the
month of May or June or July, some
time during the inter-session period.
As far the appointment of a commis-
sion, the hon. House is aware of a
committee which has been set up
under the chairmanship of Mr.
Elayaperumal, the Untouchability
Committee, which, apart from finding
out the working of the Untouchability
Offences Act, will also go into the
question as to how far the Scheduled
Castes have benefited economically
and educationally as a result of the
various programmes undertaken so
far.

/YT o, foeges g &
T wEEeT ofa ¥ oA warfe-
3z I F WU 9T W g §,
FrETst ¥ A qar o & fF SR
o 78t g &, awa< # < %15 g,
JEHET | ST A6 gHT, THN oY FB W
AT T A, T qw At By
ar @y gu AR fozge g @
foFm §1, ¥ fagra 1 s @ g,
FTHF & | 347 %1 T o= wwan
g R W A " § |1 Fn e
f frggee gr5ew ofa & <@t srgeQ
g F AIFL FEET AW W TS
e & awl # foegee oew @
ofar # qumy 919 aifE 2w o AwE
AT AR T AT faeod wa &
ST Wt faw W oK W oEaT ¥
T & T 1@ ?

Mr. Speaker: The question is whe-
ther there is a proposal to take out
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the Scheduled Castes and Scheduled
Tribes and put them in other places
where other people live and take out
the other people and put them into
areas where the Scheduled Castes
live. Is there any such proposal?

Shrimati Chandrasekhar: There is
no such proposal.

Shri Basumatari: Since it is known
to the Department of Social Welfare
that there is a barrier between the
plains tribals and the tribals in the
tea gardens comprising 13 lakhs in
Assam, may I know whether that will
be one of the subjects to be discussed
in the ensuing conference?

Shrimati Chandrasekhar: All the
questions concerning the tribals were
considered at this meeting which was
referred to but the criterion by which

.any caste or a tribal is to be included

in the scheduled list is clear: if they
are Scheduled Castes, if they suffer
from untouchability, they are includ-
ed; if they are Scheduled Tribes, they
should have the triba]l characteristics;
whether they live in the tea gardens
or any other place, if they possessthe
tribal characteristics and if they are
isolated and if they suffer from cer-
tain other disadvantages, certainly
they will be included.

Mr. Speaker: The complaint is that
the question is too long and she for-
gets the first part. Then, if she gives
a long answer, she might again forget
the first part!

«ft sifeTe wrw a7 < oW, KA
St Az g 5 wfea g e
st sm-afa & faaw W g
& 9% uF F3F FT @Al oF AL
FAAN FHY QA IFES W
| 3 Ay a7 A fam e
qr ?

Mr. Speaker: The question is whe-
ther there are some complaints about
the increased expenditure on Sche-

duled Castes and Scheduled Tribes
students.
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Shrimati Chandrasekhar: In certain
cases we have increased the amount
of scholarship.

Mr. Sp ¢ Next questi

Shrimati Savitri Nigam: I wanted
to put one question regarding the
tribal people of my constituency.

Shri Swell rose— (Interruption).

Mr. Speaker: Order, order. I have
spent 15 minutes on this question.
The Demands for Grants are coming,
and other means can be found. How
far can I go during the Question Hour
on one question?

Education of Blind Children

+
*1248. Shri Bagri:
Shri Kishen Pattnayak:
Shri Vishram Prasad:
Dr. Ram Manohar Lohia:
Shri Utlya:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Liladhar Kotokl:

Will the Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Unstarred Question
No. 1890 on the 7th December, 1965
and state:

(a) whether any decision has since
been taken on the scheme for educa-
tion of the blind children;

(b) if so, the details thereof; and

(c) the funds allotted for this
scheme?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir.

(b) and (c).

=it aerlY : wegw wErew, wT g
AEET qg T &Y T FGT oA F
oF faft a2 wredy & fer o Fafwear 71
FTHTL A 1T & SqTET faar AT ek
fear & AT A wra & Fardw St
* 3% o ferm wdw @ & ?

Shrimati Chandrasekhar: This ques-
tion should be tabled for answer by

Do not arise.
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the Minister of Health. The main
question deals with education of blind
children.

ot aof : e AEIRE, Yg 9T

oo RE ¢ JEY, SN a8,
e R am @ oA § I W)
frqar & frar T @ @@ wemEA
T A FqE g G ERAT !

sfy wrmft : wEE T HaTw Ay Ay
g FTAT ...

oo W ¢ T A W gad
wWram g ... (sowwm)

oft T : FT Wt ARYRY qg q@
F T FG & aHw F AT S |-
a1, WFUTYT SOTeT 9gAT 9 @l @
wWH G F F fag wf w3y faord
w§ ¥ AR R faerf M} @ wrag
W T 9% 9gH & i weare w5 aad
wqTET FTOT W 2W F R A &K
e Wt @ Owifs g™ F
FHSETT FT A ¥ TG IAY A7y § W
afz ag § A T Qeaw ¥ feg
qER FTFE g ?

Shrimati Chandrasekhar: This ques-

tion is mainly on the integrated pro-
gramme.

Mr. Speaker: The point is that
blindness may be due to walking
barefooted.

Shrimati Chandrasekhar: May be.
I am not an authority on that.

ot faerm @ : W wERT R
e fe A o adY @ Y K ag
AT g § e fraen awa g Sl
Y § S T ATHR I F IO T
w3 Aw # formrwnt # Sear agr STEd
¢ ? & o g g fe feadr Sw
g g ?
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oo ARy ¢ fash e Iy
ST & ¥ O & g9 &7 e faqv
o |

Shrimati Chandrasekhar: The ques-
tion is about education of blind chil-

dren. About four lakhs children of
school-going age are blind.

it ow fg: Am dar R
HAT R FaTw X AW aw W E
fret w2 sy Y @ Fpar o ?

R AP : A9 dATT qgy
@ ?

=it g fag : wE S Y e
F g g A o dga dm Ew A
WY IWF AW a9 OF
AT @ W AT | W ag |- |
T W R & el ¥ g A av
¢ e qgagT F A wwe ol
@i mamREm ¢ AR ImR
fere amel w7 &< ey ot @ § e
TR qg Taam fF @ @ N
[ORA F o= TFE A ¥ fAq w9
% sifew & s@d ?

TR WEE ¢ T a<F At A
/T Fgd & 6 g o & I feww
e I Q@ & AR @ A
T & fe AN wERT F 9w aw
FaTHF IR FAEG

Shrimatj Chandrasekhar: I am so
sorry, Sir, that the hon. Member who
comes from a place very near to
Dehradun is not aware of, I think, the
best school in the whole of Asia. I
wish the hon. Member will first go
and see the institution that is run by
the Government of India for the
blind. There are people from foreign
countries who come to take tuitiom
and education from that school for
the blind (Interruption).

oft aare Fog : & 3 @ g, I
TG T GATE | 6 T & (swwaer)
AW ag Tawn £ fr Sw o & fafeew
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& sEw AAfm e § A A
tRmeay Nawaa s @ e ?

WO HERY ¢ W TF J<% At M
IV T wR et HQ § AR @
ATE WG AT A7 I § 7

off favee qogm : WY F=E1 AT
forer1 wvawy ST 9T AW A% A
favig 7t faar @ & o @y @
WA & we aga el @ a gl &
a1 # ag ST =g g fF g 9 for
FAfama A ) @ AR FT AT
frotg forar o @war & ?

Shrimati Chandrasekhar: It is not
about the education of blind children
that the decision has been delayed.
We have already in our country 115
schools, though it is not a big number,
and I think about 5000 children are
being sent to these special schools.
The question today is about an inte-
grated programme where the blind
children could be sent to ordinary
schools. There was a conference in
Kuala Lumpur where they suggested
that the ordinary schools should be
utilised by the blind children so that
in flve years at least twice the num-
ber of blind children could be cover-
ed in the matter of their education.

Shri Liladhar Kotoki: May I know
whether the Government are aware
that the education of the blind
children in the country is largely run
by voluntary organisations and they
are not getting adequate financial
help for meeting their recurring and
non-recurring demands; if so, whether
Government propose to increase the
provision so that the few schools that
are there catering for education of
the blind could be run more smoothly
and more efficiently?

Shrimati Chandrasekhar: I have not
got the detailed information with me,
but from memory I can say that a
number of institutions for the blind
are being assisted by the Government.

VAISAKHA 1, 1888 (SAi(A)
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Power shortage in States

+
*1249. Shri R. S. Pandey:
Shri Madhu Limaye:
Shri P. Venkatasubbalah:
Shrimati Sharda Mukerjee:
Shri Ravindra Varma:
Shrimati Tarkeshwari
Sinha:
Shri Thirumala Rao:
Shri Hukam Chand
Kachhavaiya:
Shri P. L. Barupal:
Shri Yashpal Singh;

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any surplus generating
capacity has been created in some
States;

(b) whether some other States are
faced with the problem of power
shortage; and

(c) if so, the steps proposed to be
taken to correct this imbalance and
ending the consequent losses?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): (a) and (b). Yes, Sir.

(c) Additional generating capacities
have been sanctioned. Regional grids
will be expedited to effect transfer of
the surplus power from one state to
the other. Further steps to meet the
load demands in each state have two
be taken.

ot T® g qvag : e q@) §
Ot &4 N & w0 a7 faeelt Y
g weEwewW W qEE Tl w1
gt faelt @ & s WA g fE
Ja¥ fag w1 w1 s fear g
w37 & FIO0 T WY T/
g d?

Dr. K. L, Rao: This year was an
abnormal year and, as the hon. House
knows, due to very heavy deficit in
rainfall Chambal was particularly
affected. Therefore it is that there
was less power production in Cham-
bal.
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Sbhri B, S, Pandey: May I know
whether the Government has made
any provision to generate electricity
at any time when there is no rainfall
or lesg rainfall?

Dr. K. L. Rao: Whenever there is
.deficit of hydro-electric power gene-
ration, we ensure that that deficit is
made up by thermal station power.
For this we have got to connect the
proper grid line and the proper trans-
mission line. That is one of the
.objectives in the Fourth Plan.

g AT gy . & v
e § o Toat § fawret 1 =
F 1w 3ereT § fee g gt &
AT FIHR A W AT HT WIS F9A0AT
£ 7 97 ag ava wE) & f et 7 fasrr
g & foq farorelt & & Y et
a% ogar fey a7 € afew faoslY & ave
7 frod & srvw § 9 faoe @Y
fra or Y & oY@ AR qata wmar
q fad g & faw awwr Far w1 sqgear
FTTE 27

Dr, K. L. Rao: This year, due to the
scarcity conditions of rainfall the
shortage of power has caused nearly
a loss of Rs. 18 crores by direct reve-
nue, besides what effect it would have
made on employment position and
other sectors. It is true, as the hon.
Member has said, we have got to pro-
vide a large amount of rural electri-
fication to reach the rural arens.

»ft pew W e faeelt &
ard Far ¥ faw & @V ATl
a% qga A § Y I faorelt & qrad
FA A Q1 FF F AU g FW A
p?

Dr. K. L. Rao: That is exactly what
1 said. For rural electrification wires
have to be provided and other things
have to be done to reach the people
in the rural areas. On that we have
got to step up our action with  the
rural electrification schemes and we
are engaged in that process.
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oft gvvt wr wwww - & AT ¥
frdzT < W g e ¥ e v
a1 o7 fF feoely & ard N w9
2 ...

IR AR (A FE AT W & fw
ITHR FHY

oft gym wT wgEw ;39 T AT
AT FT @G 7 I ATV g AT
fRwt g wmar 2§ & 7

oo REE ;. Ag FaT der 8

AT e s

=Y Jo S0 AETH : WIGET AT

Hqely #Y FHY & Freor fawrelt § w0

o A WK I e A

AT wfe & awferl 1 qemEr

ST et & S faeet @ w

e faar mar & o g e mr §

f& R F saar oot @9 F4 A

ITF T F1E f&¥ I W gEy

ITEER FET A ?

Dr. K. 'L. Rao: Due to shortage of
water in Bhakra, Rajasthan was not
affected because no reduction of power
due to them was made. Rajasthan

was affected for want of water and
power in the Chambal system.

N omw fag T TS
AT SR a2l & 3% feqw Fw@r

g &Y | Y g A 9 9@ /T Y

fF yid 9T €99 F9 % I T

aFaT | M fFa 0 I gHIR 99 FHT

g ?

Dr. K. L. Rao: Hydro-electric power
hag got an economic role to play in
the development of power production.
That is extremely valuab'e. The only
thing is, we have to ensure a certain
balance so that hydro versus thermal
may be such that thermal can make
up for shortage of hydro-electric
power in times of deficit rainfall. That
ig what is being done. At the end of
the Fourth Plan we will reach that
stability.
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Indraprastha Power Station, Delhi

*1250. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 769 on
the 8th December, 1965 regarding the
fire in Indraprastha Power Station,
New Delhi and state:

(a) whether the report of the Police
enquiry has since been received;

(b) if so, its findings and conclu-
sions; and

(c) the
thereto?

rcaction of  Government

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) Yes, Sir.

(b) and (c). A statement giving
the requisite information is laid on
the Table of the House.

STATEMENT

According to their findings and
conclusions in the final report, the
Police could not establish conclusive-
ly the exact circumstances that led
to the fire accident. They are, how-
ever, satisfied that there is no crimi-
nal act of commission or omission in-
volved in the case.

During the course of
tions certain

investiga-
administrative lapses
were found. Exp:anations of 13
officers responsible for these lapses
have been obtained and are  under
* examination by DESU. The Security
anq fire-fighting prevention arrange-
ments at the Power Station have
since been improved and strengthened,

it e qoeg : . W faEr
|qYT G 9T WAl wREE X SR fear
g dfomrgm &—

“the pol'ice could not establish
conclusively the exact circum-
stances that led to the fire acci-
dent.”

@ frereer ¥ ez v § e gfere
wiw ¥ ft o TR T A Y
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a¥ | & qe e g e o & vemn
goee W Afas g dzET S
¢ fow & vwfrmn aom @ % ?

Dr. K, L. Rao: Actually, Sir, the
police have made extensive enquiries
and they have found that there was
no intentional act of omission or com-
mission in this accident. They only
concluded that duc to lack of certain
planning or certain storage facilities
angd lack of fire fighting facilities this
accident occurred. Therefore, I do
not think it is necessary to have any
further enquiry except to say that
these defects are being rectified now.

off g qoRT ;. a1 dYe ¥
HAY APy ¥ e & —

“During the course of investi-
gations certain  administrative
lapses were found.”

¥ ag ST avgan ¢ fw o gefafr
gfeg ddg E al o & fF g @
g¢ & 97 & faary, g A O 52w
AT AN & w5 ow afam aEw
FerT gt & ?

Dr. K, L. Rao: The answer contains
that information. I have already
submitted that the dcfects found were
of proper storing, proper watch and
having proper fire fighting facilities.
13 officers are involved in this, mostly
store-keepers, vigilance officers, secu-
rity guards and so on. Explanations
have becn taken from them.

=it g e :  wEw AEREE,
wWeEHe d N Ie F@ T § A%
O S & e § Al wgew v Ay
s T dagmfada g 2T A
TR
“According to their findingg and
conclusions in the final report, the
Police could not establish conclu-

sively the exact circumstances that
led to the fire accident.”
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I F 1% W qEEW 7 wgl w6 o= Y
wE 98@ g & 1 & 3g StAAw
g § fF @ ez ¥ N g FQ
T §, 99 w1 oA H @A T AER
T q9 A Wi @ & fag @ e
AT ¢ fF AR AR @ T AR
Iq F FTO fFaTaT JFET T

Dr. K. L, Rao: I have already given
very clearly the reasons and what
defects were found by the  police.
The answer is exactly in conformity
with what I have said. They simply
said that there is no criminal act of
omission or commission involved in

this anq the other things were more
of administrative defects.

WIS T
+
*1251. 57 o TowT :
oft ferfer st
war ferand Wit forgar ey o @
o a1 FW fF

(¢) "rag aa ¢ f& AT X
Aggt & o aggd @ ¥ & NG
TR fe FTI¥ W ¥ W
T ¥ faem A A afaw €9 #
dacFTelr §

(@) afg g, @ &@ s & f¥
frat Tfir &<t Y TRl W Ag W
A feqT SRR quT wTAwE g0,
111

(7) fetoFEd 5 wow @
e ?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

The Gover t  is id
a scheme to construct a barrage across
the river Tista near Gajaldoba in West
Bengal with a right bank canal con-
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necting the river Ganga at Farakka
and a left bank canal connecting the
river Brahmaputra at Dhubri in
Assam. The system will link the
Brahmaputra with the Ganga through
Tista.

As the investigations carried out
so far indicate high costs for the
project, further alternative investi-
gations for reducing the size
of the canals, utilising river Maha-
nanda as a carrier channel etc, are in
progress. The cost of the scheme will
become clear after the investigations
have been completed. Question of
implementing the project will arise
afterwards.

Shri R, Barua: In view of the fact
that the investment required for this
channel will be repaid out of the earn-
ings for a period of 50 years may I
know whether Government is pre-
pared to go ahead with the investiga-
tion of the project?

Dr. K. L, Rao: 1t has not been clear-
ly established that the earnings will be
able to pay the cost. At the moment
we have found that the cost of the
navigation canal will be expensive.
We are trying to find out how to make
it more economical and what steps
should be taken to make it possible.

Shri R, Barua: May I know whether
Government is going to have foreign
collaboration for investigating the
whole matter?

Dr, K. L. Rao: There is no necesﬁty
for any foreign advice in this matter.
It is quite simple and we are capable
of dealing with it.

Shrimati Jyotsana Chanda: May I
know from the Government whether
any hydrographic survey has been
made to have an  alternative river
route through the rivers Kaladhan,
Dhauleswari, Bairavi and Sairang by
constructing a dam at Kaladhan in
the border of Burma and Mizo hills?

Dr. K L. Rao: It has not been
seriously di d or investi d
Now it will be looked into,
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Shri Bishwanath Roy: In view of
the fact that the hon. Minister has ac-
copted this scheme of linking Brahma-
putra with Ganga, may I know whe-
ther any master plan is being pre-
pared for having this type of inland
waterways throughout the whole
country  wherever possible?

Dr, K. L, Rao: From time to time
there have been investigations of con-
necting various rivers, wherever pos-
sible and practicable. As one such
project, for the last so many years
investigation has been going on about
connecting Brahmaputra with Ganges.

Shri Hem Barua: The hon, Minister
has just now stated that the estimated
expenditure of this  canal linking
Ganga with Brahmaputra is going to
be very high and that is why Govern-
ment are trying to enquire into the
economics of this expenditure. 1If
after this cnquiry Government finds
that it is not possible to minimise the
estimated expenditure may I know
whether Government is going to aban-
don this scheme finally?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): Our
attempt is to find out which of the
two projects which we have under
contemplation is more economical. If
we find that the other one which we
are now investigating is more econo-
mical, we will certainly go in for it.

Shri Ranga:
cconomical?

Shri Hem Barua: Sir, may 1 submit
that the Minister of State gave a reply
in relation to this particular canal and
did not say that there are two alter-
native schemes or alternative chan-
nels?

Shri Fakhruddin Ahmed: There is
an alternative scheme which is also
under investigation.

Shri Basumatari: Just now the hon.
Minister has stated that river trans-
port is economical as compared with
other forms of transport. If so, may
1 know the reasons standing in the
way of the Government for providing
river transport in this area expedi-

If neither of them is
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tiously to help the people of
area?

Shri Fakbruddin Ahmed: I think,
the hon, Member has not correctly
understood what my colleague  has
said. Already a certain scheme has
been investigated. Now there is an
alternative scheme which is alsu
under consideration and the question
is which one of these two will be
cheaper. The cheaper one will, of
course, be taken into consideration,

Shri Bhagwat Jha Azad: Since I
have the privilege of belonging to
Bhagalpur mentioned in this question,

that

.may I know whether, when either of

the alternative schemes is completed,
we will have any chance of having
navigational facilities up to Bhagalpur
and beyond to the west which Shri
Roy mentioned or will it be confined
to Bengal and Assam only?

Shri Hem Barua: On a point  of
order, Sir. Do you not expect a Mem-
ber of Parliament to have an exten-
sive interest in the whole of the coun-
try; or, do you want his interest to
be confined only to Bhagalpur?

Mr. Speaker: Bhagalpur
tioned there.

Shri Bhagwat Jha Aszad: I hope Shri
Barua will stand from Punjab and not
from Gauhati.

Shri Hem Barua: I hope I will get
your support, Sir.

is men-

Mr. Speaker: I can make room for
him.

Dr. K. L, Rao: Once we have the
Farakka Barrage, it will be quite pos-
sible to go beyond Bhagalpur.

Shri P, C. Borooah: May I know
whether it is a fact that transport to
North Bengal, Assam, Nugaland,
NEFA, Manipur, Tripura, and so on
and so forth, and for the matter of
that Bhagalpur also, is very much
affected owing to the stoppage of the
inland watcr transport over Brahma-
putra; if so, whether the Ministry is
considering to give this proposal,
whether it is the ordinary proposal or
the previous proposal, top priority so
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that the transport difficulty over a vast
strategic area can be removed?

Dr. K L. Rao: Quite so. These
schemes will be investigated and if
they are found economical, naturally,
it will be taken up.

Aid from Abroad

+

*1252. Shri M, L. Dwivedi:
Shri Linga Reddy:
Shri P. C. Borooah:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri S, C. Samanta:
Shri R. Barua:
Shri R, S. Pandey:
Shri D, C. Sharma:

-Will the Minister of Finance be
pleased to state;

(a) whether the countries of the
Aid India Consortium had resumed aid
to India for execution of the Third
Five Year Plan; and

(b) if so, the names of the coun-
tries, the date from which the aid
was resumed and to what extent with
details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) A statement is placed on the
Table of the House. ([Placed in
Library. See No. LT-6114/66].

oft o wio fyady :  werw Wy,
mRAEIN I fewmam &
Sox A M amgw femrmr g, s\ A
ag 39 guraTT &7 WY faw A foear v
g N fr gy v § ew
qr W fag ¥ wgr mar o s swdw
e g AR FA ¢ WR A
JT qF AT QN ) W qg qEA W
A T &

oW WEg . AR aE

st o w0 fA@ : ¥ ag  STAT
wign g ofesarlt smwe & v
wwler, gAfes ferew Wi sTw-
o &8 ¥ wr@ W A |grgar Ay
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TR A O, WA AT AT ILE
IqF T G T v frend X
2, afe ow & I X A i g B,
oy v aw T & o

Shri Sachindra Chaudhuri: As 1
have already said in the statement,
some aid has been given and this
House knows about that aid, namely,
the $100 million Humphrey Aid; but
so far as the aid which was stopped is
concerned, that has not been specifical-
ly restored yet. At the moment, as
this House knows, one of my collea-
gues is in America and he is discuss-
ing this matter there.

*ft Ro w0 fgAAY: 7T ¥ a7 |wAT
g fFagga g e A@am F
T ¥ w9 aw & fF ag 0T o7 AT
TR N A W I F NS w7
¢ & wrdar ot qgmoar W™ 2,
g 99 & AFEY § gL OF JIEAT AT AA
FEM AT AT F74 F a1 g9 &1 0
TN AR AT A G I wETAT AT
I AT gFwT AG g ?

s TR : AT W @ E AT
g WY SRA

Shri Sachindra Chaudburi: It is
well known that so far as the aid
which has been stoppeq is concerned.
we are trying to get it and the terms
on which America will give further
aid is again a matter of discussion at
the moment. The consortium will
take place some time later on in the
year and my colleague is there discus-
sing the matter. Tt has come out in
the papers already that he is there
discussing the matter with the Gov-
ernment of the United States of
America and also with the World
Bank which is an international insti-
tution catering to the interests both
of the borrowing and the lending
countries.

Shri Daji: The question was: What
are the reasons mentioned by America
for not giving the loan? That was
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the specific question and we want a
reply to it.

TS AR : TEHT ST ery A
A fear g f i it @ ¥ ol Fw
WY wmEy £

oft ot : & 7 w7 A g e
B3 & waw N omw A owEr
LA

T R AG AR F B )

Shri P. C, Borooah: May I know
whether USA has indicated that the
economic aid can be resumed only if
India undertakes to make certain eco-
nomic reforms suggested by the World
Bank? What are the reforms suggest-
ed by the World Bank and the reac-
tion of the Government thereto?

Shri Sachindra Chaudhuri: As 1
said, all that is being discussed at
the moment. When the discussion is
complete, we will know and tell the
House.

Shri Bhagwat Jha Azad: The hon.
Minister has referred about his col-
league who is in America for the aid.
May I know whether his colleague in
America will place before the World
Bank and the President of the States
the plans which are not known to
Parliament and the country or whe-
ther he is going to seek aid for a
particular year for particular items?
Is he going to seek aid for the whole
Fourth Plan which ig not known to
Parliament or the country? What type
of aid, for what purpose, is he going
to ask?

Shri Sachindra Chaudhuri: So far
as the Fourth Plan is concerned, the
hon. Member is right in saying that
the Plan has not been put before the
House and, therefore, this Plan could
not possibly be discussed in its entirety
with the World Bank. What is being
discussed is merely the requirement
of this country according to our funds
without going into the particulars of
the Plan which is, as has already been
stated, for Rs. 4700 crores.
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Shri S, C. Samanta: The statement
says that on 14-12-1965, an amount uf
$ 2.4 million has been approved by
Canada for the manufacture of loco-
motives for the Calcutta Port. May
I know whether these are special types
of locomotives which will be imported
or there is any chance of manufactur-
ing these sort of locomotives in the
country as we are self-sufficient in
locomotives?

Shri Sachindra Chaudhuri: So far as
the possibility of manufacturing loco-
motives in the country is concerned,
it will certainly be looked into it. But
where there is no possibility of it,
naturally we will have to import them.

Shri R. Barua: What is the total
amoﬂnt of aid stopped and what are
the reasons for not resuming the aid?

Shri Sachindra Chaudhuri: As I
have said, so far as the reasons arc
concerned, the reasons have bcen that
aid would not come from these four
countries who have stopped it because
of hostilities with Pakistan. The rea-
son given by them was that they
would not like to give aid either to
India or to Pakistan to be converted
into purposes which were going to
encourage the hostilities. That was
the reason given.

Shri R. §, Pandey: In the course of
the Thirq Plan, a certain amount
which has been sanctioned by  the
Consortium to be drawn by us has not
been drawn by us and we have paid
the commitment charges. May I know
how much money in foreign exchange
has been paid to these countries as
commitment charges?

Shri Sachindra Chaudhuri: I will
have to find that out and tell the
House.

Shri Daji: The reason given was
that war between India and Pakistan
was going on. I would like to know
what reasons have been mentioned
for not resuming the aid even after
the Tashkent Declaration. Is it a fact
that in future, U.S.A. proposes to
channel the aid only through the
World Bank and not directly on Gov-
ernment to Government basis?
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Shri Sachindra Chaudhuri: No, Sir.
What hag been suggested is this that
at the moment, so far as the aid is
concerned, it might be considered on
the consortium basis and. thcrefore,
the World Bank might be contactcd
for the purpose of examining our
proposals and also giving its opinion
on the matter. There has not been
any statement in the United States of
America that in future, for all time
to come, any Government to Govern-
ment aid, as between U.S.A. and our-
selves, is barred. That has not been
said.

So far as the other question is con-
cerned, the reason that has been given
seems to be that there has been a
diversion of the money which ght
have been given to us by way of aid
by U.S.A. to some other projects. The
matter is being discussed still, as I said,
by my colleague in America.

Shri D, C. Sharma: May I know
from the hon Minister what is the
per capita aid given to us by the Aid
India Consortium as compared with
the per capita aid given to us by the
Soviet Union and the Eastern Euro-
pean countries?

Shri Sachindra Chaudhuri: I do not
know what he means by per capita.
Does he mean per capita of popula-
tion?

Mr. Speaker: Yes; population.

Shri Sachindra Chaudhuri: I have
not got the figures; I have to find out.

Dr. L, M, Singhvi: We would like
to know whether the Government
have appraised the country’s capacity
to meet the service and repayment
obligationg on  these loans, existing
and prospective, and whether the
Government have also studied the in-
flationary impact of injecting large
doses of undigested or undigestible
aid in the country's economy.

Shri Sachindra Chaudhuri: So far
as the question of undigestible or un-
digested is concerned, it is a matter
of opinion. 1 do not agree with Dr.
Singhvi on this.
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Dr, L, M. Singhvi: I have no infor-
mation. I only wanted to know
whether Government had studied this
question.

Mr. Speaker: He says that every-
thing is digestible and everything is
digested.

Shri Sachindra Chaudhuri: So far
as the question as to what would be
the service and repayment schedule
is concerned, it is being considered.

Shrimati  Savitri Nigam: May 1
know whether the Government has
ever approached various international
agencies which are giving us the
loans, specially the United Stateg and
the U.K,, to reduce the service charges
and rate of interest which are very
very high for a developing courtry’s
economy and whether the supply of
those spare parts which was stopped.
because of the Pakistani aggression, by
UK. has been released or not?

Shri Sachindra Chaudhuri: So far
as United States and other countries
are concerned, they are not inter-
national agencies. Whenever we
negotiate for loans, we try to get them
on the best {erms available in  the
international world. So far ag stop-
page of spare parts and other things
is concerned, there are negotiations
going on which might be successful
with the UK, for releasing aid for the
purpose of getting spare parts,

Shrimati Savitrd Nigam: I wanted
to know about the release of supply
of spare parts.

Mr. Speaker: Spare parts and ser-
vice charges are different.

st TRETAR . WeEw W,
TaT WY T AT Y

o W - ¥ 2|, A
TN TG FFAT

oft TRwerCE : ag W I g,

T AR N AT E

Shri A. P, Sharma: On the one hand
we are going to attain self-sufficiency
in the manufacture of locomotives In
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India. Yet, according to our require-
ment, what is the special reason for
our not being in a position to manu-

facture locomotives for small port
commissioner railways?
Shri Sachindra Chaudhuri: 1 did

not say that we are not in a position
to manufacture. I said that so far as
the manufacture of this is concerned,
it wil] be done here, but if any special
kind of locomotive is necessary, then
that would have to be got from
‘Canada.

Shri A. P. Sharma: What is the
speciality? I want to know this.

Shri Sachindra Chaudhuri: The
capacity is there in the shape of our
locomotive manufacturing factories.
It any particular locomotive, which
may be necessary and which is pecu-
liar, cannot be constructed in  this
country, then that would have to be
ot from Canada.

wfemy it wlm

+
*253. sft swrTnic TTel
=t e W o
g :
T fratw, wam @ vl
fewret WAt g @ N O R e

(%) ®ar 7t et & agrganTg
IHT 71 o fega wfeas T FOw R,
N uw Gk RS 91, §% oHT i
g ger fear v ar

(@) afx g, d fow arde & AR
farw qrarc 9T €@ wTag #7 fela fear
T

() w1 @ wEcfater amrw
qqaT 39 & fedy W F afvgaaa-
IR ¥ oF Fuiey faq g ;

(%) ®1 %o gferw @t qaar
sfyaal A 3w afesg @ q<ww gz
¥ fasy @R AT O W e §;
LA
328 (Al) LSD—2.
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(®) aft g, @ qoPx ¥ 3@ X
T srdEy Y § 7

frmitw, wrem awr Al faere
Waew § gewst (stowmeR)
(%) g

(a) orew oy q@ & fafrsy
% qRies fad o saaw
g ( ww fafaedY v qae )
¥ dww qEETEd A WTE aTeEn
# @far A A fawfar @ 18
I, 1962 ¥t wfwa &< faav ar |

() g

(v) & afi, fosmm axfimr
< fad T & fewe 98 @ 1 afew
fawraa & avg @t s s w1 -
qEaATIH R &

(%) ®am & 7 3=a1 |

oft genmde weht : § ag
g g, o wlr wfew ¥ v fe
e w3 A Ty F 9E 9T @w
wifia ®T faar mar, wefwa sifer
A ¥ A AT T ARG A qg ol 7
& @ s @H JAgA-I9-Iw W
¥ far wd W A § voAnfaw
nfafafuat s & fod 7
Shri Bhagavati: Yes Sir; it was
recommended by the Prime Minister's
Secretariat gt that time and also by
the Ministry of Scientific Research &
Cultural Affairs to entrust the care

and of this q to
Jamiat-ul-Ulema.

ot serendie @t ;g EE ¥
afqag ¥ falt d@oar faw & fag
e fawrfar 7wt Wiz @
foe Nt % w5 agm ¥ gg AT
g g fr o gfeaw @mew 3 so
™ g% w1 waq femn & a7 afex
TN w1 T § s qEE st
sifed fear oy, a@F w1 oWy W@
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T # @ ¥ & gmer OeAifaw
afafafiat wend 1 ¥ T = maT 91w ?
T GIHTC A A A7 9T W AT HY
IR @ § fF awas § agt dww av
T & @ &, i afe ) Ty & &Y sy
Awam ¥ fau s mger Ay wE 7

Shri Bhagavati: The Jamait-ul-
Ulema Hind is improving this mosque.
They have spent some money, and
now the public also use that mosque
for prayer, as far as we know. I do
not think that they have used this
mosque for any political purpose.

ot seraree sl @ 3T v ag
A 9T ) AT e A 9T, ...

Mr. Speaker: He says that it has
not been uséd for any political pur-

pose. WYX o fir feareft wsit & for
e fFa oW @ ¢ ag e
fearf sT @ & & w7 s AwA

it gew W wewm : frw awE W@
o ® wrfaa wifvg &@ w1 g
fier T 99 @99 W fawm & wa
T ¥ ? W WU @& & fAg
wqr g FIC ¥ o T W ar ?

Shri Bhagavatl: It is not correct
to allege like that. As to who the
Minister at that time was, it is
known to the hon. Member; I do not
think that I should say that here

again
Shri Ranga: Why not?
Shri Bhagavati:....But I can say
that there was no pressure from him.
ot gew W wgaw : FY qS A
aw qer W |
Shri Bhagavati: Shri Humayan
Kabir was the Minister at that time.
«ft sitd : ez arpReE w1 wgt
T Ty ¢, WIKT ¥ g § AW ¥
fog € Miéfrer apiew § W A W
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AT & 1 W AW B AWA @A g
AT TET AT AW q@ T w9
SrE & g== 39 faary, sawt Anidaz
FH F IR A w9F 7@ B S
1Y & W afx 91 § &t I9F I qIy
7 o faar 2 7

Shri Bhagavati: That question does
not arise out of the main question.

This Ministry has nothing to do with
the protection of monuments.

sfteld : A0 a9 0F & Wg
ga At

If this Ministry is not responsible,
then the Minister belonging to the
Ministry that is responsible must
answer my quesffon. My question
is. ...

Mr. Speaker: He has given his
reply that this question does not
relate to his Ministry. So, how can
he answer that?

Shri Maurya: If he is not concern-
ed, then let the concerned Minister
reply to this question,

Mr. Speaker: Let the hon. Mem-
ber give a fresh notice.
Shri Maurya: That is connected

with the main question. ...
Mr. Speaker: No, it is not.

oft W : @ afeorg # dmidfee
sife wT f@ar @ o W@ ¥ Twm
FE & | T ST | ¢ | T I
¥ o wrde § N fr siéfes § o
va% fag &3 qer § & wv af am
arf ¢ & IeH dmidfes AT &7
faar smq, afz g, &t S® 9 =WOA A&
for fear & 7

W R © T qAT §F AATH

¥ ¥ A I
Dr. L. M. Singhvi: The circum-
stances under which a protected
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monument was deprotected and in
conseuence allotted to an organisation
which has recently gone so far as to
say that the Government of India are
treating the Muslim minorities in a
step-motherly manner are very much
suspicious. I would like to know
whether the hon. Minister himself
has looked into the matter and whe-
ther he is prepared to say that at the
time of deprotection political pres-
sures did not prevail with whosoever
was concerned, and whether it is not
a fact that this deprotection was done
mainly to allot it to the Jamait-ul-
Ulema Hind and not the other way
round.

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Kbanna): It is most unfortunate for
a remark of that nature to be made.
The protection or the deprotection of
a monument is not the concern of the
Ministry of Works and Housing. This
monument, as far as I can say from
memory, was treated as a protected
monument a long time ago, but a few
years ago, the Ministry concerned
decided that this monument was not
sufficient importance to claim that
privilege, and as such it was depro-
tected. The moment it was depro-
tected, the land reverted to the Minis-
try of Works and Housing. I may
further add that according to the in-
formation given to us by the persons
to whom this mosque has been given
on lease at a nominal rent, whatever
additions or alternations have been
made, according to the lessees, have
been done with the full approval of
the Ministry concerned,

Dr. L. M. Singhvi: On a point of
order. If the hon. Minister is unable
to speak as to the cirmstances which
led to deprotection, we must have the
Minister who is concerned speak about
it and not the Minister of Works and
Housing. Let those circumstances be
stated before the House. Responsibi-
lity cannot be disclaimed in this
manner.

Mr. Speaker: Separate notice might
be given.
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Rise in Prices

+
*1255. Shri Yashpal Singh:
Shri P. C. Borooah.
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Will the Minister of Finance be
pleased to state:

(a) whether any assessment has
been made of the effect of the finan-
cial proposals on the price rise since
the presentation of the Budget for
1966-67; and

(b) if so, what it is?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) Controlled prices of sugar have
been raised by the full extent of the
rise in duty, namely Rs. 835 per
quintal. The rise in the prices of
controlled varieties of cloth, which
can be ascribed to the increase in
dutiés on yarn and fabrics, is estimat-
ed at between 1.5 to 4 per cent, de-
pending on the variety; cloth prices
have, however, risen more since cer-
tain increases have been authorised
with effect from 1st April as a result
of cost increases. Retail prices of
popular brands of cigarettes have
gone up between 3 paise to 5 paise per
packet of ten. (Shri Ranga: What
percentage?) That I will have to
work out. Priceg of diesel oil,
(N.O.S) have risen by the full extent
of the increase in duty—i.e. by Rs. 60
per kilo litre. The same is true of
other items on which excise duties
have been raised. It has been esti-
mated that the changes in excise
duties and the inter-State sales tax
would have raised the price level by
about } per cent.

Shri Ranga: Half
Question. What about
What about diesel oil?

per cent?
kerosene?

ot wrare fa ;SRR SEE frer
T # fed a9 F wiwn W A ?
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Nuoowma: AT AW
39 9T & 97X A 26 HEQ WY
159.7 9T WY 9T AT &Y I IS
T I AR 170.4 @ AT

off qmare fag : #4T wqwy u{
Aqaw & 5 N S TR oaw § faw
@ G oA T AW ga F D
T A faw @ § 7 afk g, & S
T wt gew ¥ fAw @ fear on
w7

Mo WoWww: I T &
FROT AG | T W N FE FOT
g

off gvw W woETg : qfeer
¥ gz aQwr ¢ fo wwE & w9 g
I § aY JHT W A FAAT 9T I¥AT
& afer e JoT FE agrf ol &,
°IE ¥ FOE qATY AT § WK IAE HOT
Teq TY § @ I AR FER W
T | T Y T oA A @ g
;T g TEE faweaw &% 5w
Afs A gomrh AR o 2w
¥ oard wf & 7

Wtwo o :  ww fEwa
Afaa ¥ ar s7 Ao & w1 ofmadw
fran st &, 0 Y wewE IgEn I
g A @ A Al A g omar €
Shri P, C. Borooah: Is it a fact that
the system of displaying price lists in
shops which was introduced some

time back to check rise in prices has
been abandoned? If so, why?

Shri B, R. Bhagat: I want notice, to
say whether that is so.

=t TRTACHR : TAF TG F WA
TH AN T A1 @ § W AaER
ITH g2y 1 fE wwe ¥ 9 o
T FT @ Y | ag a I § R e
ararT # el weq Y A A A
a1 ag wrawEar ¥ afes o oA
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I AT F7 & I § 1 F S g
g & s | oaw W & wias
AfRAs s ¥ i @Y =0 & *9
AaAtEm dt Ty § I T W
& I AfF S w9 &% 7

ot ¥o o WA : WivET WY HATW
2 ag T AT ¥ grem w@ar § | I9W
W S 91T 73 § INY gEEtud § |
G qH ATH qATA FT AT &, G4 A
T FTIV W 733 F7 78 & & i a1
MWE § | 39 qre JNIEA @ qY I
I N9 F1 I Afuw  adr
W Ay g e &, NY A gwy g

»ft TRATCOAT : §9 FT R ?

=it Xo To Wa : ;oW FT T
U

Shri Kapur Singh: Have Govern-
ment made any attempt to assess the
quantum of the guilt of the Finance
Minister and his budget on this
deplorable rise in prices?

Shri B. R. Bhagat:
cent.

Shri S. M, Banerjee: May I know
whether it is a fact that the difference
between the whole sale price and the
retail price in every comodity is so
much that it is impossible for the
common man to exist within hig in-
come? I would like to know what
steps Government propose to take to
see that the difference in the whole-
sale and retail prices is narrowed
down?

Shri 8. M, Banerjee: Reality, not
tical attempts are concerned, we are
trying. ...

It is only § per

Shri S. M. Banerjee: Reality, not
statistical attempts.

Shri B, R. Bhagat: But so far as the
wholesale and retail prices are con-
cerned, as we know, the knowledge is
as a result of statistical tabulation,
and we are trying to see that retail
prices are collected from as large &
number of centres as possible and the
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correlation between the wholesale and
retail prices is more logical and
rational.

12.00 hra
SHORT NOTICE QUESTION

Ilitreatment of Sikh Pligrims to
Panja Sahib

S.N.Q. 21. Shr¢ Harl Vishas
Kamath:
Shri D. C. Sharma:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that hund-
reds of Sikhs on a pilgrimage to
Panja Sahib on Baisakhi were ill-
treated by Pakistani authorities;

(b) if so, the details thereof; and

(c) whether the issue has been
taken up with the Government of
Pakistan?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). 204
Sikh pilgrims visited Panja Sahib
during Baisakhi 1966. Pakistan Gov-
ernment however placed a number of
restrictions, viz;

(i) unlike previous years they
permitted the pilgrims to
visit only Panja Sahib and
not Lahore, Rawalpmd: and
Nankana Sahib;

(ii) the pilgrim party was held up
at Kasur for the whole of the
day on the 11th April, 19686;
and

(iii) the movements of the pilgrim
party at Panja Sahib were
restricted to the Gurdwara
only.

Ag a result of these difficulties and
restrictions, the pilgrim party decid-
ed to retrun to India a day earlier
than scheduled.

The eﬂort.s made by the Indian High

ion did not d in get-

ting these restrictions and inconveni-
ences removed.
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Shri Hari Vishnu Kamath: Is it a
fact that the Governmenit of Pakistan
had earlier assured all facilities and
amenities to the Sikh pilgrims, and if
50, is this not another instance in the
mounting pile of evidence which
affords cumulative and incontroverti-
ble proof that the Government of
Pakistan is hell-bent on wrecking the
Tashkent Declaration and making of
it a dead letter?

Shri Swaran Singh: I do not think
that I can subscribe to the general
proposition of linking this action on
the part of the Pakistan Goverament
with the Tashkent Declaration. This
is a facility which has always been
extended by the two countrieg for
pilgrims visiting places of religious
worship in either country, and the
main thing that happened this year
was that they conveyed their permis-
sion much too late. At one stage
even the SGPC had said that as the
permission had been received very
late, they would not be even sending
this party of pilgrims. It is obvious
that the type of restrictions that they
have placed, they placed for the first
time. During the earlier years, their
attitude towards these pilgrim parties
was more liberal.

Shri Hari Vishnu Kamath: My ques-
tion was specificc You will kindly
permit me to repeat that question.
In spite of the fact that in the pre-
vious years they were more liberal,
thig year even after the Tashkent
Declaration, they have behaved so
badly, That is why I said....

Mr. Speaker: He said he cannot
link it with the Tashkent Declaration.

Shri Hari Vishno Kamath: Let him
not link it. We link it.

Shri Nath Pai: Better understanding
is the objective of the Tashkent Dec-
laration.

Shri Harl Vishnu Kamath: Are there
reasons to believe that in the ranks of
the great and valiant community of
Sikhs in the Punjab there is or there
was a group, albeit small, however
very small, a group which has or
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which had a soft corner, or, may 1
say, sneaking affection for the Gov-
ernment of Pakistan as opposed to
the people of Pakistan, and if so,
have they by now seen the truth
about the Government of Pakistan, if
not, has our Government helped them
1o do so?

Shri Swaran Singh: For one thing,
this is not at all relevant to the pre-
sent question. I would appeal to the
hon. Member not to be taken in by
the type of propaganda that Pakistan
generally indulges in. They make

these types of statements about seve- -

ral sections of the Indian community,
and we should not really fall a victim
to that subtle propaganda. I think
that the entire Sikh community, as
other communities of India, know
their duty towards the country, and
there should be absolutely no doubt
of the slightest nature in that respect.

Shri D, C. Sharma: I was very un-
happy that the Minister of External
Affairg has soft-pedalled the whole
thing, because I have been reading the
statements made by those persons in
which it has been said in unequivocal
ierms that these Sikh pilgrims were
treated as prisoners of war and they
were taken in the train, the shutters
and windows of which were closed
all the time, and they werc not allow-
ed to speak to anybody and to any
national of Pakistan. May 1 know, in
view of these things whether the hon.
Minister of External Affairs is justi-
fied in making that kind of statement
and ot what point he will get those
complaints rectified that these pil-
grims were not treated as honourable
citizens of a great country like India
by a neighbouring country which had
sizned only recently the Tashkent
pact?

Shri Swaran Singh: I would share
the unhappiness if it were directed
not against my statement but against
the treatment meted out to those pil-
grims. I fail to understand how he
describes my clear statement giving
the precise manner in ° which these
pilgrims were treated, as soft-pedal-
ling. He is a professor of English
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and I do not know what he means....
(Interruption).

Shri D. C. Sharma: He is soft-
pedalling; not I.

Mr. Speaker: Order, order.

Shri Swaran Singh: The hon. Mem-
ber is quite correct in that he has re-
minded me that I do not know
English. In fact I was pleading that:
that I do not know that much English.
He is a professor of English.

Shri Hari Vishnu Kamath: He was.

Shri Swaran Singh: Once a profes-
sor, always a professor, like Prof.
Hem Barua.

8hri D. C. Sharma: Once a District
Court lawyer, always a District Cours
lawyer. (Interruption.)

Mr. Speaker: Order, order.

Shri Swaran Singh: 1 am proud to
be a lawyer, and I want him to feel
proud to be a professor. Why does
he react when we say that he i1s a
professor? There is no question of
soft-pedalling, with all the points that
I have clearly mentioned. I would
agree with him if he could put it in
some more fiery language, 1 will
bow before him.

Shri Kapur Singh: While avoiding
altogether the net and snare which
my hon. friend Shri Nath Pai spread
before me by instigating me to say
that some special words spoken by
my hon. friend froom Gurdaspur were
incorrect English, I wish merely to
draw the attention of the Minister of
External Affairs to one aspect of the
matter to which my hon. friend, the
Member from Gurdaspur, has refer-
red, namely, that the pilgrims were
being taken through Pakistan in
trains which were barred and shutter-
ed and without any arrangement for
ventilation thus creating a train vir-
tually into a black hole; and, if so,
may I know whether the Government
are thinking or are proposing to
lodge a strong protest with the
Pakistan Government on this barbaric
treatment?
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Shri Swaran Singh: On this closing
of the shutters of the railway carri-
ages in which they were travelling, the
information in my possession does not
show that. But we have already left
the Pakistan Government in no doubt
about what we feel on the manner in
which these pilgrims were treated.
One officer was present in the pil-
grims’ party and he was in touch with
the authorities. Their reply gene-
rally was “we are taking all the steps
for» security reasons.”

Shri Ranga: He has not replied. So

many representations to Pakistan
were made. Have we received any
Teply?

Shri Swaran Singh: I have said al-
reaé!y that our High Commission rep-
resentatives were in touch with the
authorities all the time.

ft gew W weET ¢ qTfRET
T 3T AT qg gHEgR fRar
faaai & arg a7 TE FASAES AT
AFEE WA A w9 IO F qaemar
W & g ®AER 7 o J9e 0w
fodt & fr 31 % A9 T EER T e
T odt & owrr waga g ofe g
W W § T vow fea, afesm &
X A IET #9319 § fadw v
foy W W@ §& X Y I9 g |
7w 1 aifs ag v gue gk
g ASAoAE I wfasy 7 A g ?
ot g7 @ FdAEr AT FER 7
¥

e fag: & Fg I9E 1 WX
I F S F AT A Fg AFAT
o geR T wOAW : 7T FAET
T3 B @ wrdEEy Y ?

oy ARG ;. E A aawEr o
wh A A T

o went . wenw wgrEg, &
DAL GO S
weow WA Y 29 AT |

ceenee
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oft armt): qan A g AR K
=T % 9% Jrar & ?

Shri Hem Barua: In view of the
fact that during the Pakistan aggres-
sion on our country, Pakistan said
some very beautiful and laudatory
things about the Sikh communty,
most of which the Sikh community
deserves, in the context of this may
I know whether our government have
tried to find out from Pakistani sourc-
es the reason for this metamorphosis
in Pakistan’s uttitude? Is it part of
their grand plan to throw the
Tashkent declaration into waste paper
basket?

Shri Swaran Singh: I would like
to inform the hon. Member that no
one in Punjab is taken in by the
type of propaganda in which Pakistan
indulged in trying to show as if cer-
tain sections of the Sikh community
are in any way inclined towards
Pakistan in the manner in which the
hon. Member js suggesting, ... (Inter-
ruptions). The way they treated this
party of pilgrims in this very shabby
manner is clear proof of the manner
in which Pakistan regards the mem-
bers of the Sikh community.

Shri Hem Barua: May I submit that
Pakistan called the Sikh communty,
a community of brave people. 1t is
a fact?

Shri Swaran Singh: I do not require
a certificate from Pakistan or in fact
from anybody to that effect.

WRITTEN ANSWERS TO
QUESTIONS

Development of Border Areas

*1254. Shri Shiv Charan Gupta:
Will the Minister of Planning asd
Social Welfare be pleased to state:

(a) the amount that has been spent
on border areas during the Third
Five Year Plan period; and

(b) the progress so far made re-
garding the link rofds and civil deve-
lopment works?
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The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a)

Border Areag Anticipated
Expenditure
(1961-66)
(Rs. crores)
Jammu & Kashmir
Ladakh 1.47
Punjab
Lahul & Spiti 1.26
Uttar Pradesh
Uttarkhand 25.51
Himachal Pradesh
Kinnaur District 0.70

(b) Information will be furnished
as soon as it is available from the
State Governments and Himachal
Pradesh Administration.

Khesla Oommittee’s Report on

Narmada River Project

*1256. Shri Jashvant Mehta:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No. 185 on the 24th February, 1966
and state:

(a) the further steps Government
have taken for the implementation of
the recommendations made in the
Khosla Committee’s report on Nar-
mada River Project; and

(b) whether any final decision has
been arrived at?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)

and (b). The comments of the
Maharashtra Government have also
been received and are under study.

The matter is proposed to be discuss-
ed shortly with the Chief Ministers
of the concerned States,

Raid on Wine-bar in Central Calcutta
*1257. Shri Indrajit Gupta: Will
the Minister of Finance be pleased to
state:
(a) whether a .wi.ne-bar in Central
Calcutta was recently raided by the
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Special Police of {Re Central Bureau
of Investigation on suspicion of being
a centre for illegal transactions m
foreign exchange and imported goods;

(b) whether it is a fact that some
other premises were also searched :in
this connection; and

(c) if so, the results of the investi-
gation and action taken thereon?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) On the 8th June, 1965 the Cus-
toms authorities gearched the premis-
es of a bar in Free School Street,
Calcutta, on suspicion that illegally
imported goods were sccreted ‘here.

(b) Yes, Sir,

(c) The matter is under invertiga-
tion by the Central Bureau of In-
vestigation and the Enforcement.
Directorate.

Foreign Exchange for bringing out
Supplement on India in US.A.

*1258. Shri Vasudevan Nair:
Shri Warior:
Shri Surendranath Dwivedy:

Will the Minister of Finanee be

pleased to state:

(a) whether Government have sanc-
tioned foreign exchange to Birla Group.
of Industries in India for bringing out
a special supplement by the New
York Times of U.S.A. on India;

(b) if so, the amount sanctioned;

(c) when the supplement was pub-
lished; and

(d) the special reasons for sanction-
ing such a big amount of foreign ex-
change when the country is in acute
shortage of foreign exchange and when
Government have its own agency for
publicity and propaganda abroad?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes. Sir.

(b) Dollars 68,500.
(c) 20th March, 1966.

(d) It has been the normal policy
of the Government to allow reason-
able exchange facilities for publicity
abroad for export promotion purposes
and for focussing a clear picture on
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the economic and other developments
in India. Such a coverage as is done
through such supplements is not possi-
ble through Govermment agencies.

Gift given to a Mosque in Cairo

1259. Shri U, M. Trivedi: Will the
Minister of Finance be pleased to
state:

(a) the circumstances which led
Government to allow a gift of Rs.
20 lakhs worth to be given to a mos-
que in Cairo by the Head Priest of
Dawoodi Bohras;

(b) the quantity of gold involved
in this gift; and

(c) the amount of gift-tax recover-
ed in this behalf?

The Minister of State in the Minls-
try of Finance (Shri B. R. Bhagat): (a)
The Government has not allowed mak-
ing of any such gift.

(b) and (c). Do not arise.

Old Age Pension Scheme

*1260. Shri D. C. Sharma:
Shri Tulshidas Jadhav:
Shrimati Savitri Nigam:
Shri D. S, Patil:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the progress made in the finali-
sation of the Old Age Pension Scheme;
and *

(b) the stage at which the matter
stands at present?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
Scheme is still under consideration.

Arrangement for Supply of Literature
on Plans

*1261. S8hri R. Barna: Will the Min-
ister of Planning and Social Welfare
be pleased to state:

(a) whether there is any arrange-
ment for adequate and prompt sup-
ply of suitable literature on the Plans
to the Planning Forums of Colleges
and Universities; and

(b) if so, its details?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) The Planning Forums are being
supplied free of charge with Plan pub-
lications and Journals issued on behalf
of the Planning Commission. The
Commission have also requested all
the Central Ministries to send their
Plan publications to the various Col-
leges and Universities where Planning
Forums are functioning.

(b) A list of the Plan Publication
and Journals supplied to Forums by
the Commission is laid on the Table of
the House. [Placed in Library. See
No. LT-6115/86].

Raising of Resources by States

*1262. Shri Firodia: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that State
Governments have failed to raise their
share of additional resources needed
for development plans in the current
year; and

(b) the
thereto?

The Minister of State jn the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). It ig true that measures
for raising resources announced so far
by State Governments falls short of
the expectations of the current year.
But as the year has just commenced,
it is difficult to say at this stage whe-
ther the State Governmens have fail-
ed or succeeded in raising their share
of additional resources needed [for
development plans in the current year.

reaction of Govermment

Calcutta National Bank

*1263. Shri Hari Vishnu Kamath:
Will the Minister of Finance be plcased
to state:

(a) whether the Calcutta National
Bank which went into liquidation in

1951 or thereabout has fully paid up
all its creditors and depositors;

(b) if not the details of payment
up-to-date; and

(c) the reasons for the delay?
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The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):

(a) No.

(b) The bank has paid or provided
for the payment of a sum of Rs. 10249‘8
‘Jakhs to the depositors, against deposit
liabilities of the order of Rs. 2.10
«crores, und has, in addition, made pre-
ferential payments and payments to
the secured creditors to the extent of
Rs. 22.35 lakhs.

(¢) The assets which are still to be
recovered are mainly in the form of
decreed debts and execution proceed-
ings for the recovery of the amopms
in question necessarily take time.
Efforts are, however, being made ‘0
realise the assets, to the extent
possible.

Working Girls’ Hostel, New Delhi

«1264, Shri P. C. Borooah: Will the
Minister of Works, Housing and Urban
Develop t be pl d to state:

(a) whether Government’s attention
has been drawn to the reported resort
to satyagraha by a working girl, an
inmate of the Working Girls’ Hostel,
Curzon Road, New Delhi protesting
‘against mismanagement in the hostel;

(b) if so, whether inquiries have
‘been made into the affairs of the hos-
tel; and

(c) the result thereof?

The Minister of Works, Housing and
‘Urban Development (Shri Mehr Chand
Khanna): (a) to (c). Attention of the
Hon'ble Member is drawn to the state-
ment ‘made by me in the Lok Sabha
.on the 6th April, 1966, while replying
10 the debate on the Demands for
Grants relating to the Ministry of
‘Works, Housing and Urban Develop-

ment.
Rural Electrification

+1265. Shri Karni Singhji:
Dr. L. M. Singhvi:
Shri Jashvant Mehta:
Shri Brij Raj Singh:
Will the Minister of FErrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment had assured that by the end
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of 1969, the All-India figure of rural
electrification would be 20 per cent
and if so, how it is proposed to achieve
this;

(b) whether it is also a fact that in
the year 1966-67, no financial provi-
sion has been made for rural electri-
fication crash programme for each
State over and above the Plan provi-
sion;

(¢) whether it is also a fact that
most of the States in India have
achieved a much greater percentage
of rural electrification than the State
of Rajasthan; and

(d) if so, the steps to be taken to
bring Rajasthan at par with other
States?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
During the Irrigation and Power
Seminar held in October, 1964, a tar-
get was set for achieving electrifica-
tion of one lakh villages by October,
1969, the birth centenary of Mahatmu
Gandhi, which was also reiterated in
the conference of State Irrigation and
Power Ministers held in November,
1965. This will mean electrification of
approximately 17.5 per cent villages in
the country. In accordance with the
above conclusions the State authovities
have been advised to take a number of
steps, as recommended in the Seminar,
for expeditious achievement in rural
ele‘ciriﬂcation Most of the States
have already initiated action on those
suggestions.

(b) The rural electrification crash
programme Wwas introduced during the
years 1964-65 and 1965-66 in order to
bring about rapid increase in food vro-
duction by energisation of pumpsets
and also provide additional funds to
the States. During the Fourth Plan,
this objective is planned to be achiev-
ed by laying emphasis on the energi-
sation of pumpsets as a part of the
norma) programme of rural electrifica-
tion. Rural electrification progranmrme
will henceforth be drawn up with a
bias towards agricultural production.
During the year 1966-67, a Plan pro-
vision of Rs. 44 crores has been made
for rural electrification, as against the

1
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total provision (including that for
crash programme) of Rs. 30.00 crores
during 1965-66.

(¢) Yes. Rural clectrification in
Rajasthan by the end of the Third
Five Year Plan is expected to be of
the ordergof 4 per cent as against the
All-lndia%gure of 9.6 per cent.

(d) The Fourth Plan. has not yet
been finalised. However, the tenta-
tive target for Rajasthan during the
Fourth Plan has been fixed as 7,000
villages which will help Rajasthan to
come at par with other States, Ad-
vance planning for procuring neces-
sary materials have been done by the
Board and partial order therefor have
also been placed. Suitable organisa-
tional set up has also been built up to
cope with the increased tempo of
work.

Power Shortage in Stateg

#1266. Shri P. Venkatasubbaiah:
Shri Yashpal Singh:
Shri Hukam Chand

Kachhavaiya:

Shri P. L. Burupal:
Shrimati Tarkeshwari Sinha:
Shrimati Sarda Mukerjee:
Shri Ravindra Varma:
Shri R. S. Pandey
Shri Thirumala Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the States where acute power
shortage is still being felt;

(b) the 'monthly consumption of
energy in these States during 1965 and
how much of it was less during the
period from October to December.
1965 as compared With earlier months;

(c) the monthly consumption of
energy in these States from January
to March, 1966; and

(d) the steps taken to meet the

shortage?
The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):

(a) The States where acute power
shortage is still being felt are Punjab,
Rajasthan, Chambal Service Area of
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Madhya Pradesh, Madras,
Andhra Pradesh and Orissa.

Kerala,

(b) and (c). A statement giving ihe
figures of monthly power consumption
in the States of Madras and Punjab
during 1965 and during the period
January-March, 1966 is given in Anne-
xure I, laid on the Table of the
House. [Placed in Library. See No.
LT-6116 (i)/688].

The power consumption in respect of
Andhra Pradesh, Rajasthan, Madhya
Pradesh, Orissa and Kerala is being
collected and will be laid on the Table
of the House as soon as possible.

(d) A statement giving the steps
taken to meet power shortage in vari-
ous States is appended in Annexure
II, laid on the Table of the House.
[Placed in Library. See No. LT-6116
(ii) /86].

Price of Gold

*1267. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C, Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether the Soviet Union have
suggested a world-wide increase in the
price of gold as a means of providing
more liquid money for investment in
developing countries;

(b) whether Government have consi-
dered this proposal; and

(c) if so, what is their reaction?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) In a meet-
ing of the UNCTAD Conmittee on
Invisibles and Financing Related to
Trade, the USSR Delegate advocated
an increase in the price of gold.

(b) and (c). Government’s view has
been that a rise in the price of gold
will benefit only a few countries which
have substantial gold production or
substantial official reserves of gold.
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Plans for Checking Erosion jn Ganga
Basin

*1268. Shri Madhu Limaye: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Governments of
Bihar, Uttar Pradesh and West Bengal
have prepared any plans jointly or
singly for checking erosion in the
Ganga Basin;

(b) whether any such plans have
been submitted to the Centre; and

(c) if 80, the reaction of Government
thereto?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) No
joint plan has been prepared by Bihar,
Uttar Pradesh and West Bengal for
checking erosion in the Ganga Basin.
A number of schemes for checking
erosion have, however, been executed
or are being executed by the State
Governments as a part of the flood
control programme. These include
protective works at Varanasi, Ballia,
Kankhal, Mirzapur, etc., in U.P. and
at Buxur, Sultanganj, Monghyr, Patna,
Mansi and in the left bank of Ganga
upstream of the Rajendra Bridge in
Bihar. More anti-erosion schemes are
proposed to be taken up in future.

(b) and (c). The schemes as and
when submitted to Central Govern-
ment are technically examined and
suggestions for modifications, improve-
ments, etc, if any, are communicated
to the State Governments.

qewm gfaare & s ¥ awd
& fay witufw

*1269. sft fayfa fast : w7 T
e qfeare frdtom SR ag AT W
Far W fs

(%) *n 7g = g fr v 7=
¥ 27 fewwEy, 1965 F WU q€S &
wrwr % ag war ar fF q@ & waw fer
R Ay qwy e ¥ oww ¥
Ty & fay fedy sthufe & @
sy afed
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Development of Lang by Bharat
Sewak Samaj

*127¢. Shri Hari Vishno Kamath:
Will the Minister of Works, Housing

and Urban Dev t be pl
state:

(a) wether the Bharat Sewak Samaj
was awarded a contract at 22 per cent.
above the estimated cost for develop-
ment of land at Kalkaji;

d to

(b) whether it was stipulated in the
contract that if the work was not com-
pleted in ten months from the date of
award of the contract, compensation
for delay in execution would be levi-
ed;

(c) whether the work has been com-
pleted according to the terms of the
contract;

(d) if not, whether
has been levied;

compensation

(e) if so, the quantum thereof; and
(f) if not, the reasons therefor?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) Yes.

(¢) No.

(d) to (f). On the failure of the
Samaj to complete the work, their
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contract was rescinded and the balance
work awarded to another contractor.
‘The quantum of compensation, recover-
able from the Samaj in terms of the
contract, will be known after te fina-
lisation of the accounts of the latter
contractor. The Samaj have explained
why they could not complete the work
.and Government are now considering
the question of recovery of compensa-
tion from them.

Indus Water Treaty

#1271, Shrj Yashpal Singh:
Shri Firodia:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether India will get more
water next summer following the
agreement between the Indus Conrmis-
sioners of India and Pakistan; and

(b) if so, the details of the agree-
ment?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yes,
Sir.

(b) The withdrawals by India from
the Eastern Rivers will be in accord-
ance with the detailed provisions for
Phase II given in Annexure H to the
Indus Waters Treaty, 1960.

Loan to Orissa for Procurement
of Rice

*1272. Shri Vasudevan Nair: Will the
Minister of Finance be pleased to state:

(a) whether the Orissa Government
had requested for an advance of Rs. §
-crores from the Centre for rice pro-
curement;

(b) if so, the advance or help given
by the Centre; and

(c) if the full amount was not ad-
vanced, the reasong therefor?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) A request for the grant of a ways
:and means advance of Rs. 2 crores for

the procurement of rice was received
from the Orissa Government in Feb-
ruary, 1966.

(b) and (c). The State Government
has been granted a cash credit accom-
modation of Rs. 2 crores by the State
Bank against the hypothecation of
foodgrains. As this limit can be in-
creased, if necessary, by the State
Bank, as and when additional pur-
chases are made and foodgrains are
available for being hypothecated to
the Bank, it was not considered neces-
sary to grant a ways and means ad-
vance to the State Government from
the Central Government.

Progress in Agriculture

*1273. Shri Linga Reddy: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the Planning Commis-
sion has submitted its review of the
agricultural progress during the first
three Plans;

(b) if so, the details thereof; and

(c) the action proposed to be taken
on the recommendations made therein?

The Deputy Minister in the Minis-

try of Finance (Shri L. N. Mishra):
(a) No, Sir.
(b) and (¢). Do not arise.

Credit facilities for sugar industry

*1274, Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the desirability of libe-
ralizing credit facilities for the gugar
industry to enable it to pay arrears of
dues to cane-growers has been consi-
dered; and

(b) if so, with what results?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes.

(b) Credit limits, except in the case
of certain units which are not well-
managed, have been sanctioned by the
financing banks, after taking into con-
sideration the need for making pay-
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ments to the cultivators of cane and
meeting the other current liabilities
of the mills. The Reserve Bank has
permitted the Stale Bank and other
scheduled banks, which have borrow-
ed money for financing the procure-
ment of foodgrains, to obtain further
loans from the Reserve Bank for meet-
ing the requirements of the sugar and
other industries, without paying penal
rates of interest on account of the
impairment of their liquidity position
by the excess amount borrowed
against the procurement of food. The
question of granting certain additional
credit limits to the State cooperative
banks, for financing cooperative sugar
mills, is under consideration.

Development of Bilateral Relations

*1275. Shri Madhy Limaye:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Finance be
pleased to state:

(a) whether in view of the collec-
tive or joint suspension of the econo-
mic assistance by the Aid India Con-
sortium after the hostilities with Pak-
istan Government, Government have
any proposal under consideration to
develop relations on bilateral basis;
and

(b) if so, the steps taken to put bila-
tera] relations on a more durable
basis?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) There has
been no collective or joint suspension
of economic assistance by the Aid
India Consortium. There is therefore,
no question of substituting exclusively
bilateral relations for the Consortium
approach.

(b) Does not arise.

Discl e of U d Money

*1276. Shri Yashpal Singh:

Shri P. C. Borooah:

Shri N. R. Laskar:

Shri Liladhar Kotoki:

Shri Jashvant Mehta:

Shri Narendra Singh Mahida:
Shri R. Barua:

Shri S. Kandappan:

Will the Minister of Finance be
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pleased to state:

(a) how much concealed income has
been disclosed under the Voluntary
Disclosure Scheme;

(b) the total amout of income-tax
that accrued to Government on the
amount disclosed; and

(c) whether it is proposed to intro-
duce another scheme?

The Minister of State in the Ministry
of Finance (Shri B. R. Bhagat): (a) A
total sum of Rs. 146.53 crores has been
declared under section 24 of Finance
(No. 2) Act, 1965.

(b) Tux demand is not ascerfainable
at present, as most of the declaration
were received in March, 1866 and
they have not yet been scrutinised.

(¢) No ,Sir.

Backwarg Classes

*4104. Shri A. K. Gopalan:
Shri D. N. Tiwary:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Committee to exa-
mine the question” of economic uplift
of the Scheduled Castes has submitted
its final report;

(b) if so, the main recommendations
thereof;

(c) whether any changes have been
suggested in the basis of reservatiom
provided to them for getting jobs and
educational; and

(d) it so, what they are?

The Deputy Minister iy, the Depart-
ment of Social Welfare (Shrimatf
Chandrasekhar): (a) No, Sir.

(b) to (d). Do not arise.

Visit of C issi for
Castes and Scheduled Tribes to Kerala

4105, Shri A. K. Gopalan: Will the
Minister of Planning and Social Wel-
fare be pleased to sfate:

Reheduled

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes
visited Kerala in November, 1965;
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(b) whether it is a fact that he
stated that there were some areas in
the State where Harijans were not
allowed to take water from the com-
mon wells and ponds;

(c) if so, which are those areas; and

(d) the steps being taken to remove
this difficulty?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes.

(b) No.
(c) and (d). Do not arise.

Irrigation Schemes in Trichur District

4106. Shri A. K. Gopalan: Will +he
Minister of Irrigation and Power be
pleased to state:

(a) how many medium and lift
irrigation schemes are in progress in
Trichur district, Kerala;

(b) whether the ‘Pathazha Kundu’
scheme work is at a standstill;

(c) if so, the reasons therefor; and

(d) whether all these schemes are
going to be completed within the
scheduled time?

‘The Minister of Irrigation and Power
(Shri Fakhruddiy Abmed): (a) Work
on six mediwm and two lift irrigation
schemes is in progress.

(b) and (c). The work on this sche-
me has not yet been started due to
delay in acquiring the necessary lands,
The lands required have not yet been
handed over and taken possession of.

(d) The schemes will be completed
according to schedule.
¥ N
4107. =t wies :
st 3o fmo afewm :
a1 ferarf site vy it ag Ty
* 71 FaT
(F) |1 1966-67 ¥ wWgTag
¥ f 38 wEE™ eETe qaT A
€ § uqar Y SEn; 2w

Written Answers 12200

(=) afz &, & I7%r =@ &
)
27
fowrl wix fagy st (s v
W wgee) o (F) &

(=) faazor 7w1 qew @)X @

w1 ¢ [qererEa § ter T, e
"eqr qRo Yo—G106/66]
wgrares & sy ol wa gl
wiftn o faww ww
4108. st wh§ :
st R0 oo ofew :

T dYowT AQT AR WEAT HRAT
g @™ # FAT G o §
wa an faemare feay aar feA-fea
T X wegfea s aar wggfe
mifty sy faee g @ ™
o Y guadiy AT § fyemE
Y fra wve @ 1 a7

e foam W Iwehi
(witweft wrdtee) : wepgfaE Ay
* oy e g ez A @ A & 0.
T T W Y GuE quT WY iy
AT & SR 9 T T W
IH AN gErfa W o g
9T qeW qT @it i § [qevenem €
vt o, tfed wet qwo fo—6107/
66]

agrag § wrave afcdiveeng

4109. =it whs
st 3o foro wfew :

T qRAT AW W ST T
g T #} T owe fE

(%) aom wmm # g
amysw qfafr gra dac fer no
T QfcAT TR ST WY
Foifaa &3 & T e F F9
w7 i g Ty



12201 Written Answers

(&) & A w1 w77 e wrETT
o fFar T @ ; s

() == AT F wRE AT aw
et anfar g% @ ?

hmim(‘ﬂﬂoﬂo
faw): (%) ¥ (@).1962-63% 2
AP H g of@ioemi &
g § A g9 g e amat #
e, oo sEwEER § @R, fer
HEATATATE ¥ TR o @ &
Fet g T | TEw aw T e
& Y

2. W @ N g Ao
=qTaw ®7 ¥ fre wwTe g

(1) *rof FAomd qur Wy
QoY #1 farewme
(ii) sfgm fafs g% &
Freo, 3fy @@ & wfim
faem & @fvr qw@-
ang g, w
(i) &t % wg-9uw W
s & faww & fag
awaT faaar T
3w @@ w1 wifq gfades,
AW 929 9 W T4 vy 1§ faar
T ¢ [TrreTea | ey way afew @
o TVo—6108/66]1

wiwt | wfufee &w
4110. oft whs :

iy ¥o fvo afem
ot s

w1 faw A=t 3 @Om A T
w3t e :

(%) w1 aR & fame dhd
qaadiy QAT A7 wafw ¥ i &
Furx g aiforfas dAv @A FTE

APRIL 21, 1966

&l & fF 7 A wrEd S &
TN, WY W AERET FA
F IEEE F AW X W@ w9,
Ffeer A av fare el & -l
¥ &7 N wramd A ¥ A fafiree
SEE G S

(1) fae & & s & AR
W, TO I Y FE § W T
&% QY ITF TFIATF I91 T, T AqfET
T AW AT A wed (39 A
wifer) o wfve WH ¥
(T e ) W aE, WK 9g-
O Fhw a9 W) Tafaw =0 afa-
faai Y, wgi a% g o, IT A A
sfaa @y & fog s far
q g arfufgs 8 # wene
& &

Slum Clearance in Kerala

4111, Shri P. Kunhin: Will the
Minister of Works, Housing and Urban
Devel t be pl d to state:

(a) the total areas where the slum
clearance works have been completed
in the various towns of Kerala so far;

(b) the amount that has been pro-
vided for this purpose;

(¢) whether Government are aware
that the Changel Chula Colony in Tri-
vandrum where more than five hun-
red Harijan families live, has not yet
been cleared; and
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(d) whether there is any proposal to
eradicate slumg in those areas and
provide better housing facilities for
them?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (d). The Slum
Clearan e Scheme is administered by
the State Governments themselves.
The requisite information has been
called for from the Government of
Kerala and wil be laid on the Table
of tne Sabha as soon as it is received.

Survey of Homeless and Landless,
People in Kerala

4113. Shri P. Kunhan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether any survey has been
conducted by Government with regard
to the homeless and landless people in
Krala;

(b) if so, the total number of such
people; and

(c) the steps taken or proposed to
be taken to rehabilitate them?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimaul
Chandrasckhar): (a) and (b), No.
survey as such has been conducted in
the State; but according to the 1961
Census and a socio-economic and
educational survey conducted in 1965,
the total numbers of homeless and
Jandless people in the State are
22,834 and 26,25,250 respectively.

(c) Steps have so far been taken
for the settlement of 4,000 families on
16,000 acres of land in Cannanore Dis-
trict under the Centrally sponsored
scheme for the settlement of landless
agricultural labourers and more
families are proposed to be settled
under the scheme during the ensuing
years. There is, however, no separate
scheme for the homeless people.

Allocation for Houslng Advance In
Kerala

4114. Shri P, Kunhan: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) the total allocation made in
Kerala for the construction of houses

328(Ai) LSD—3,

for the low income group during the
years 1964-65 and 1965-66;

(b) the total number of applications
received and the total amount utilised
for this purpose, District-wise; and

(c) the criteria followed for making
allocation for such houses and who is
the final sanctioning authority?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) 1964-65 Rs. 14.80 lakhs.
1965-66 Rs. 16.00 lakhs,

(b) and (c). The required informa-
tion is being collected from the Gov-
ernment of Kerala and will be placed
on the Table of the Sabha as soon as
1t is received.

Training of Craftsmen

4115. Shri Ram Harkh Yadav, Wil
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether Government have ap-
pointed a Committee under the Plan-
ning Commission to formulate tenta-
tive proposals for the training of
craftsmen and other matters concern-
ed therewith;

(b) if so, the composition of the
Committee;

(¢) the terms of reference of the
committee; and

(d) its powers, functions and modus
operandi?

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) to (d). A Working Group on
Employment and Training was set up
in the Labour Ministry to review the
progress of Labour programmes in the
Third Plan and to formulate the pro-
posals for the Fourth Plan. It consist-
ed of reprasentatives of Planning
Commission, Ministries of Labour and
Employment, Industry, Education,
Defence, Railways, Steel, Mines and
Heavy Engineering, Central Publie
Works Department and the Umvarsity
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Grants Commission. The Group asses-
sed the piogress made in the imple-
mentation of various training pro-
grammes, the training capacity likely
to be reached by the end of the Third
Plan and training requirements of
different types of craftsmen, craft-
instructors, supervisors, etc., required
during the Fourth Plan. The recom-
mendations of the Group will form the
basis of the proposals concerning the
training of Craftsmen to be presented
in the Fourth Plan

Grand Market, Ramakrishnapuram

4116, Shri Ram Harkh Yadav:
Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether Government propose to
set up a grand market for the Gov-
ernment colony of Ramakrishnapuram,
New Delhi;

(b) it so, whether the model design
for the market has been finalised by
Government;

(c) when the work is likely to
start; and

(d) the approximate outlay on the
project?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). Yes, a Dis-
trict Shopping Centre, as envisaged in
the Master Plan of Delhi, is proposed
to be established on the pattern of
the prize winning design with some
adjustments.

(c) and (d). After development of
the area, the plots will be auctioned
to private individuals who will con-
struct the shops according to the
design finally approved by Govern-
ment. The cost of development of
the area, which will be incurrcd by
Government initially, has not yet
been estimated. It is not possible to
say when work on development or
eonstruction will commence,
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Demands of Drainage Workers in
Trivandrum

4117, Shri Vasudevan Nair: Will the
Minister of Health and Family Plan-
ming be pleased to state:

(a) whether the drainage workers
of Trivandrum, Kerala State have
made certain representations regard-
ing gratuity, etc.;

(b) if so, the decision taken by Gov-
ernment thereon; and

(c) in case no decision has been
taken, the reasons for the delay?

The Minister of Hénlth and Family
Phanning (Dr. Sushila Nayar): (a) to
(¢). Information has been called for
from the State Government and will
be laid on the Table of the Sabha
when received.

Idikki and Sabarigirl Projects

4118. Shri Vasudevan Nair:
Shrl Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Kerala State Elee-
tricity Board or the State Govern-
ment are receiving any foreign aid for
the Sabarigiri and Idikki Hydro-elec-
tric Projects, now under construction;

(b) if so, the nature and extent of
the aid; and

(c) whether copies of the aid agree-
ment will be laid on the Table?

The Minister of Irrigation ana@
Power (Shri Fakhruddin Ahmed):
(a) and (b), The U.S. A.LD. provid-
ed loan assistance of 20.2 millions to
meet the cost of the plant and services
required for the Sabarigiri Hydro-
electric project. In addition to that
amount, the US.A.LD, also provided
a loan of Rs. 184 millions to enable
the project to meet the local cost
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In regard to the Idikki Hydro-elec-
tric Project the Canadian Loan and
grant assistance js under negotiation
and a specific loan ggreement will be
signed as soon as negotiations are

12208

complete, The nature and extent of
the aid so far givéh by the Canadian
authorities for the project are as
follows:—

In mill'on § (Cenrd'en)

Year Amount of Purpote Am. unt of Turpote
loin gre1 t (under
Colombo TIlan)
1954='8 5o Tor Purchase of (i) 32 lor Engirecrii g
muin equipment. & Censuleancy
scrvices.
(i) 2-3 For Co struction
equipment
1955-66 3.0 For Purchase of

main «quif mept.

(¢c) Copies of agreements relating to
the Sabarigiri Hydro-electric project
have already been supplied to the
Parliament Library. The agreement
relating to the Idikki Hydro-electric
Project will also be supplied to the
Library after the agreement has been
finalised and executed.

Currency Reform

4119. Shri Satyanarayana: Will the
Minister of Finanoe be pleased to
state:

(a) whether Government prgpose to
reform currency as a measure to check
Inflation; and

(b) it so, in wh&t manner?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) Does not arise.
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Customs Duty on Goods Imported
from Malaysia, Ccylon and Singapore

4122, Shri V, V. Thevar: Will the
Minister of Finance be pleased to
state the circumstances under which
the goods can be brought into India
frcm Malaysia, Ceylon and Singapore
without paying any customs duty by
the persons who had stayed there for
some time?

The Minister of Finance (Shri
Sachindra Chaudhuri): A person
coming from a foreign country in-
cluding Ceylon, Malaysia and Singa-
pore after a continuous residence
abroad for a period of not less than
three years is allowed to import with-
out payment of duty all his personal
effects and household goods, excluding
motor  vehicles, vessels, aircraift,
ammunition, cinematograph fllms of
standard width and consumable stores,
provided they were in his possession
and use abroad for not less than one
year and his stay in India would be
at least for one year.

Persons com'=g from abroad after a
period of less than three years are
covered by the normal baggage rules.

A bonafide repatiiate from Ceylon
is allowed to import w!*hout payment
of customs ‘duty all his personal effects
and household goods. A refrigerator,
a radio set, a bicycle, a sewing
machine, a typewriter and a tape re-
corder arc allowed for each family
provided they were in the repatriate's
use for a period of not Iess than three
months. A motor car is also allowed
free of duty for each family if it wzs
in the repstriate’s possession and use
since prior to 1st January, 1963 and
an import lic.nze is produced.
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Hyperbaric Chambers

4124, Shri Brajeshwar Prasad: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether her attention has been
drawn to an article entitled ‘how a
life was saved’ by Walter Fowler pub-
lished in the Times of India (City
Edition) dated the 3rd April, 1966; and

(b) whether Government propose to
establish hyperbaric chamber units in
India?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (&)
Yes.
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(b) Medical Science is advancing at
a rapid pace and Government is
always anxious to benefit by experi-
ments conducted elsewhere and to
adopt them for the benefit of man-
kind. Hyperbaric therapy is a com-
paratively recent introduction and
hyperbaric chambers are very expen-
gives. With the acute foreign ex-
change situation at present it may be
sometime before import of these
machines on any large scale may be
feasible.

Cancer

4125, Shri Brajeshwar Prasad: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether Government’s attention
has been drawn to news-item entitled
‘Blood poisoning bacteria can control
Cancer’ appearing in the Times of
India dated the 5th April, 1966;

(b) if so, whether Government pro-
pose to apply the new method for the
control of cancer in India; and

(c) the steps taken in this regard?

The Minister of Health and Family
Planning (Dr, Sushila Nayar: (a) Yes.

(b) and (c). This being a prelimi-
nary report which requires confirma-
tion and general acceptance, the
question of its application will arise
only on the effectiveness of the ex-
perimental work being established

Vettuva Community in Kerala

4126. Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:
Shri Ram Sewak Yadav:
Shri Utiya:
Shri Yashpal Singh:
Shri Mohammed Koya:

Will the Minister of Planning and
Socia] Welfare be pleased to refer to
the reply given to Unstarred Question

12212

No. 1933 on the 7th December, 1965
and state:

(a) whether the decision for the in-
clusion of the Vettuva Community of
the Malabar region of Kerala in the
list of Scheduled Castes has since been
taken by Government;

(b) if not, the reason for the delay;
and

(¢) when the decision is likely to be
taken?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (c). The
whole question of revision of lists of
Scheduled Castes and Scheduled
Tribes is still under consideration and
it is hoped to finalise the matter very
soon,
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Anandpur Barrage Scheme

4'29. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of ILrrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 2196
on the 9th December, 1965 and state:

(a) whether the Govermment of
Orissa have since prepared the project
mport about the Anandpur Barrage

and bmitted the same to
the Central Government;

(b) if so, the details thereof; and

(¢) the reaction of Government
thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Akmed):
(a) The Project Report is still under
preparation by the State Government
in the lizht of the comments of the
Central Water and Power Commission.

(b) and (¢). Do not arise.

Raids in Calcutta

4130. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that the
Income-~tax Department officials of
Calcutta seized unaccounted Jewellery
worth about Rs. 6 Jakhs from the resi-
dentia] premises of a city businessman
of Calcutta on the 12th December,
1865; and

(b) if so0, the steps Government pro-
pose to take in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) There was
no search on 12-12-1965,° but there
was one gearch on 10-12-1865. Jewel-
lery worth Rs. 3 lakhs was foumd
during the search, and jewellery
worth Rs. 35 lakhs was found in bank
lokers, which were opened later.
There was another search in another
case on 9-12-1965 in which jewellery
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worth Rs. 2 lakhs was found and
seized.
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(b) Investigations are in progress.

Free Legal Aid to Poor Agricultural
Labourers

4131, Shri Bibhuti Mishra: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that Gov-
ernment are formulating a scheme to
provide free legal aid to the poor
agricultural labourers and farmers in
the rura] areas; and

(b) if so0, the time by which aid
would be gvailable and the broad
features of the scheme?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). Under
the existing legal aid scheme for the
welfare of backward classes, free
legal aid is already admissible to all
members of Scheduled Castes and
Scheduled Tribes including agricul-
tura] labourers and farmers belonging
to these communities.

Smuggling in Bombay

4132. Shrl Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that a big
‘haul of gold of about 25000 tolas
valued at over Rs. 40 lakhs was made
by the Marine and Preventive De-
partment of the Central Excise, Bom-
bay from a truck on the Eombay
-Koankan road near Alibag, about
fifty miles from Bombay on the 28th
November, 1965; and

(b) it so, the steps Government
have taken in the matter so far?

The Minister of Finance (Shrl
Bachindra Chaudhurl): (a) On 28th
Nevember, 1965 the officers of the
Marine and Preventive Division of
the Central Excise Collectorate, Bom-
bay intercepted a truck near Alibag
and on search of it recovered 25,000
tolas of gold bearing foreign markings,
Indian  currency amounting to
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Rs. 19,317 and some cigarettes, The
truck was also seized. The value of
the gold is Rs. 15,62,500 at the inter-
national rate.

(b) Four persons travelling in the
truck including the driver were ariest-
ed and afterwards released on bail.
After departmental proceedings, which
are in progress, are over, the question
of prosecution in a Court of Law will
be considered.

Revenue Collection from Central
Excise in Rajasthan

€133. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state the amount of revenue
received from the Central Excise from
Rajasthan State during 1965-66?

The Minister of Finance (Shri
Sachindra Chaudhuri): The requisite
information is given below for 1965-
66 (upto February 1966 only):—

Rajasthan State

Revenue realised upto
February, 1966

(Rs. 000)
Gross 6,42,57
Refund 18,23
Net 624,34

2. Figures for the month of March
1966 are not yet available.

Power Generation in Orissa

4131. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the present capacity of Orissa
for generating electricity;

(b) whether there is any proposal
to increase the quantum of Power in
that State during 1966-67; and

(c) it so, the details thereof?

The Minister of Irrigation and
Power (Shrli Fakhruddin Ahmed):
(a) The present installed capacity of
Orissa is 318.75 MW.
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(b) and (c), Yes. Two generating
unuts ,each of 62'6 MW capacity are
expected to be commissioned at Tal-
cher Thermal Station during the year
1966-617.

Malaria and Filaria in Orissa

4135. Shri Ramachandra U'aka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to staie:

(a) the total financial assistance
given to the State of Orissa during
the Third Five Year Plan period so
far to eradicate Malaria and Fiiaria
in the State;

(b) whether the amount has been
fully utilised; and

(c) the various steps so far taken
to eradicate these diseases?

The Minister of Health and Family
Planaing (Dr. Sushua Nayar): (a) to
(c). Under the Plan of Operations for
the Nationa] Ma aria Eradication Pro-
gramme, the Government of India
have undertaken to supply material
and equipment like DDT, anti-malaria
drugs, microscopes and microshdes
according to the prescribed scale to
the State Governments and also to
give grant-in-aid to cover the customs
duty on the imported material. As-
sistance in the form of material and
‘equipment including the customs duty
on the imported material, to the ex-
tent of Rs. 20086 lakhs have been
given so far to Orissa during the ycai3
1961-62, 1962-63, 1963-64, 1964-65 and
1965-686.

In addition to the above, the Gov-
ernment of India have also agrced to
bear 50 per cent of the expenditure on
operational staff and other incidental
charges which the State Governments
have to mzet over and above  the
expenditure which they were incur-
ring on the National Malaria Control
Programme in the area. In accordance
with the prescribed accounting proce-
dure, cash subsidy on this account i3
not, however being paid to the State
Governments for individual schemes
but is given to them for a group of
schemes. Information is, therefore,
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not available ip regard to the actual
amounts of cash subsidy drawn by the
Government of Orissa for the Nauonal
Malaria Eradicaiion Programme uptill
now through the #®.ys and 1cans
advances from the Central Govern-
ment. From the information avail-
able it ig found that the Government
of Orissa have adjusted a sum of
Rs, 55°13 lakhs as cash subsidy upto
1963-64 from out of the cash assistance
given by the Government of India.

The National Malaria Eradication
Programme has been in operation in
Orissa since 1958. 15 unitg are func-
tioning in Orissa each designed to.
cover about a million popu ation. Pro-
portional case rate of malar.a i.e, pere
centage of malaria cases to all discaszs
which was reported to be 14.4 per cent
in 1953-54 has been reduced to 1.13.
per cent in 1964-685.

No scheme for the eradication ot
filaria is in operation in Orissa. llow-
ever, under the National Filaria Con-
trol Programme assistance by  way
of supplying mosquito larvicidal oil,
free of cost, to the extent of Rs. 9.99
lakhs approximately has been given
to Orissa during the Third Five Year
Plan.

Revenue from C-ntral Excise from
Orissa
4136. Shrl Ramachandra Ulaka:
Shri Dhu'eshwar Meena:

Will the Minister of Finance be
pleaseq to state thz amount of revenud
reccived from the C:ntral Excise from
Orissa State during 1965-66?

The Minister of Finance (Shr}
Sachindra Chaudhurl): The requisite
information is given bzlow for 1965-68
(upto February 1966 only):—

Orissa State

Revenue realis>d upto
February 1966

(Rs. 000)
Gross 213418
Refund . . . 499
Net L. 212919

2. Figures for the month of March
1966 are not yet available,
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Beggars in Delhl

4137. Shri P, R. Chakravertl:
Shri Kolla Venkalah:
Shrl M, N. Swamy:
Shri Laxmi Dass:

Will the Minister of Planning and
“Soctal Welfare be pleased to state:

(a) whether Government have set
.up a Committee to study the problem
of beggars in the capital and to sug-
gest wayg to solve it;

(b) whether a similar study had
been undertaken earlier by the Delhi
-School of Social Work;

(c) if so, the action taken in the
light of their recommendations; and

(d) how far the presznce of beggar
problem in Delhi affects the tourist
trade by constant harassment to visi-
tors from abroad?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
‘Chandrasckhar): (a) Yes Sir. An
inter-dpartmental Committee has
been set up to go into the problem.

(b) and (c). In 1955-56, the Delhi
“School of Social Work undertook a
study of the Beggar Problem in‘Metro-
politan Delhi, at the instance of the
Planning Commission. The resuits of
the study were set out in a priced pub-
lication in 1959. The report did not
come up for action by the Government.

(d) No survey in the matter has
+een undertaken so far.

‘Seizure of Currency at Bombay

4138. Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister
pleased to state:

(a) whether it is a fact that the
Custom officials seized Rs, 25,000/-
from a ship in Indian currency and
Rs. 2000{- of foreign currency and
bank drafts at Bombay on the 18th
January, 1966; and

ot Finanee be

(b) if so, the action taken against
the person concerned?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) There was
1o such seizure on the 18th of January,
1966. However on the 16th and the
17th January, 1968, the Customs autho-
rities at Bombay seized the following
as unclaimed during the rummage of
a ship at Bombay:—

On 16-1-1966:
Rs. 2,220/-(Indian coins).
On 17-1-1966:

Rs.  24,700/-(Indian currency
notes) 2,923-31 (USA dollars)

£ 837-8Sh-11d (Sterling £)
£ 5-00 (S. African)

(b) As the ownership has not yet
been established, the question of taking
action against any person does not
arise for the present.

Unaccounted Money

‘4139, Shri Shiv Charan Gupta: Will
the Minister of Finance be pleased
to state:

(a) how many raids have been car-
ried out upto January, 1966 to unearth
black moncy in each State in the
country;

(b) how many caseg have bren de-
cided so far and how many are pend-
ing; and

{c) how much income .has been as-
sessed as income-tax in thege cases
and how much has been realised?

The Minister of Finance (Shn
Sachindra Chaudhuri): (a) The State-
wise flgures are not available. How-
ever, the information, according to
charges of various Commissioners of
Income-tax, is given in the Annexure
laid on the Table of the House. [Plac-
ed in Library. See No. 1.T-6109/66].

(b) and (c¢). The information is
being collected and will be placed on
the Table of the House ag carly as
available.
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Downward Trend in Prices of Shares

the
of Fi be d to

4140. Shri Madhu Limaye: Will
Miniat, "

state:

(a) whether the Life Insurance Cor-
poration and the Unit Trust have
taken any steps to check the down-
ward trend in the prices of shares in
recent months; and

(b) if so, the broad features thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
No, Sir. The Life Insurance Corpora-
tion and the Unit Trust avail thcm-
sclves of the opportunities to acquire
desirable investments at reasonable
prices whenever possible. In doing
's0, they are not actuated by the motive
to check any trend in the priceg of
shares.

Hindustan Housing Factory

4141, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

‘(a) the total profits by the Hindustan
FMousing Factory during 1985<66; and

(b) the targets fixed and how far
these targets have been achieved?

The Minister of Works, Housiag and
Urban Development (Shri Mehr Chand
Khenna): (a) The annual accounts for
the year 1965-66 have not yet been
finalised. However, unaudited ac-
counts indicate that the Factory is
'ikely to earn a profit of about Rs. 12
lakhs.

(b) The targets for production and
site works were Rs. 124 lakhs and
Rs. 45 lakhs, respectively, against
which achievements are expected to
be Rs. 134 lakhs and Rs, 18 lakhs, res-
pectively.

13234

Nationa] Defence Bonds

4142. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the amount invested in the
National Defence Bonds up-to-late,
State-wise; and

(b) whether the response to this
scheme is encouraging?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The State-
wise subscriptions to the two Defcnce
Loans, which were closed on the 21st
March, 1966 have be:n given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-6110/66].

(b) The response was reasonably
satisfactory.

Employment to Blinds

4143. Shri Mohammed Koya: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) the number of blinds who got
training from the Institute at Dehra-
dun;

‘'(b) the number of those who got
employment after training;

(c) the names of the institutions
Where the traineey can get emiploy-

‘ment; and

(d) the measure taken to provide
employment to those who have not
got it?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) 1120.

(b) According to available informa-
tion 398 ex-trainees arc employed. In-
formation about all the ex-trainees is
not available.

(¢) Ex-trainees can be employed in
a variety of occupations. It is not
possible to compile a list of institu-
tions which coulq offer them employ-
ment.
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(d) Nine special employment  ex-
changes for the physically handicap-
ped have been opened. 1t is one of
the functiong of these exchanges to
attempt to place the ex-trainees of
the Training Centre for the Adult
Blind, Dehra Dun.

Flood Control Measures in Andhra
Pradesh

4144. Shri Ko'la Venkalah: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 321 on the
17th February, 1966 and state:

(a) whether Government have taken
any decisions on the different recom-
mendations made by committee ap-
pointed for the investigation of the
flood control measures in Andhra Pra-
desh;

{b) if so, what are the decisions;

(¢) the financial and executive res-
ponsibilities of the Centra] and State
Governments;

(d) whether the Committee has sug-
gested any works to be undcrtaken to
overcome the highly possible heavy
{nundation of Bapatla, Ongole and IRe-
palle Talugs in view of Nagarjuna-
sagar Project;

(e) if so, what are the works; and

(f) the cost thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). The report of the Commit-
tee on the flood problem of the coustal
deltaic areas of Andhra Pradesh was
considered racently at a meeting of
the representatives of the C:ntral
Ministries concerned ani the Andhra
Pradesh Government and it was d.cid-
ed that the State Government shou'd
undertake imm-adiately the prepara-
tion of a d-tailed nroject repast on
the basis of th~ Committee’s reccm-
mendations and integrating th~ rcsults
of the mod~l experiments alreacy car-
ried out and sPme further experiments
which have been snagested. Action
{s being taken accordingly.

(e) The financial and executive Tes-
ponsibilities rest with the State Gov-
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ernment. The nature and extent of
Central assistance that may be re-
quired will be considered after the
detailed project report and estimates
have been prepared.

(d) The Committee hag carefully
gone into the apprchensions express-
ed regarding the effact of introduvction
of irrigation, under the Nagarjuna-
sagar Project, in the uplangd areus of
Guntur District. The Committee has
felt that with the introducticn of
irrigation, the land would be tcrraced
and henc> more rainwater wou'd be
detained than at present. There will,
however, be an increase in the all—
weather scepage of water, but this
quantity will be smaller than the car-
rying capacity of the ventways at the
drainage crossing of the Commamur
Canal which are proposed to be im-
proved. There is a'sn a recommenda-
tion for providing detention basins in
the upland areas.

(e) and (f). In view of the posi-
tion explained against (d) above, these
do not arise.

Land Reforms in Selected Areas

4145. Shri R. S, Pandey: Will ths
Minister of Planning and Socia}
Welfare be pleased to state:

(a) whether Government are work-
ing on some scheme to introduc: land
reforms in sclected areas, as an ex-
perimental basis to implement land
reforms, in the country in order to
d_termine the increase in agricultural
productivity;

(b) if so, the main features of the
scheme; and

(c) how it is @going to be imple-
mented?

The Deputy Minister of Finance
(Shri L. N. Mishra): (a) to (¢). The
broad national policy oa land reforms
has b:zen set out in the Five Year
Plans which has to be adapted and
pursued in each S*™te with due re-
gard to local conditions and needs.
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Slum Clearance Schemes in States

4148, Shri P. C. Borooah: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether Centre’s subsidy to
States for slum clearance schemes has
been increased;

(b) if so, to what extent;

(c) the cost of tha schemes sub-
mitted by each State fur the ensuing
year; and :

(d) the amount to be contributed
towards their implementation by the
Centre?

The Min'ster of Works, Housing and
Urban Develcpment (Shri Mehr Chand
Khanna): (a) and (b). The element
0of subsidy remains the same as be-
fore, but the quantum of Central
assistance has b.en increased trom
75 per cent (373 per cent as loan and
87} per cent as subsidy) of the ap-
proved cost of slum clearance projects
to 874 per cent (50 per cent as loan
-and 374 per cent as subsidy). ‘The
State Governments/local bodies will
now provide only 123 per cent as
-subsidy against 25 per cent previously
provided by them, The revised
pattern of assistance will apply to
new prijects sanctioned after the 1st
April, 1968.

(c) and (d). A statement indicat-
ing the approved outlays for all the
‘States for 1966-67 is Jaid on the Table
of the House. [Placed in Library.
See No. LT-6111/68]. The amount of
‘Central Assistance will depend upon
the actual expenditure incurred by
the State Gov.rnments on the old urd
new projects.

T.B. Incidence in Delhi

4147, Shri P_ C, Borooah: Will the
Minister of Heajth anqd Family Plan-
aing be pleased to state:

(a) whether it is a fact that 'I'B.
continu:s to be Delhi’s major health
problem;

(b) it so, the steps taken to cradi-
<ate it during th: last year and the
<ogt of each scheme; und

12228
(c) the progress of B.C.G. irocula-

tion in the Capital so far and how ‘ar
it has proved <(Cffective to prevent

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
Yes,
(b) In Delhi a comprehensive

scheme to treat all cases of tubercu-
losis has been start.d and is making
good progress. The scheme uims at
the (i) intensification of domiciliary
treatment {hrough the net work of
T.B. Clinics and (ii) intensification of
case finding programme among ‘con-
tacts’ and also symptomatic case tind-
ing from among paticnts attend.ng
the General Hospitals. Provision has
als) been made for free supply of
anti-T.B. drugs to the T.B. patients
B.C.G Vaccination of persons Lelow
20 years of age is also provided as
protection against Tub.:rculosis.

Information in regard to the ccst of
these schemes i8 not available.

(c) Mass B.C.G. vacclnation was
given in a door-to-door campaign and
also through various clinics and
Maternity and Child Welfare Centres.
No survey has bexn conducted to
assess the incidence of lung T.B.
among those who were given protec-
tive BC.G. inoculation. But it can be
definitely stated that th: numoer of
Military Mengingia] Tuberculoais cases
have decreased.

FaT SN H G W Qv
® f@ W

4148. st fevraa aqdm : w0
frufor, s a9t ATt favt@ A=Y
Tg T H W EKG F

(%) aWQ gaadia Qe &
S 31 WA, 1966 I® WTHIOT
wraTE QA 97 Ay eqafn ad
% f;

(@) 3w wafy & 9o 2w
TR B frow w7 S92 fem m
qr;
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Internal Evaluation in Universities

4149. Shri Kishen Pattnayak:
Shr] Madhu Limaye:

Will the Ministor of Health anad
Famlly Planning be pleased to state:

(a) whether Government have ask-
ed the Universities to jntroduce the
syst.ma of imternal evaluation on the
eadvice of the British and Indian
Medical Councils;

(b) whether the system has evok-
ed strong opposition from Lhe stu-
dents in Gujarat and other States;
and

(c) if so, the reaction of Govern-
mcnt thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Government have not asked the Uni-
wersities to introduce this 3ystem,

(b) It appears that some of the
Universities hav: introduced the
system on the recommendation of the
Medical Council of India. Out of
these, there was opposition from the
students of the medical colleges ahtill-
ated o the Gujarat University, who
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had gone on strike. The strike has
since been called off.

(c) Does not arise.

Pre-Examination Training for
Scheduled Castes and Scheduled
Tribes Students

4150. Shri Bilakrishnan:
Shrl N, R, Laskar:
Shri Rama Chandra Mallick:

Will the Minister of Planning and
Social Welfare be pleased to refer
to th: reply given to Unstarred Ques-
tion No. 1616 on the 4th March, 1966:
and state:

(a) the decision that has been tcken.
in respect of the trainees who were
trained at the Bangaloro Instituie but
could not be finally selected in the
examinatlon and in the interview;

(b) whether they could not -ome up
for final selcction due to deficiency in
training; i

(c) whether Government propose to+
give further training to them in.
the Allahabad Institute or other
places and allow them to take the-
examination in futurc irrespective of
age restrictions; and

(d) if there is no such proposal,
how Government propose to absorbs
those trainees in equivalent posis?

The Deputy Minister in the Depart-
ment cof Social Welfare (Shrimatt
Chandrasekhar): (a) Since the Urion
Public Service Commission did not
select them, no appointment could be-
off_.red to them.

(b) No.

(c) Training facilities are allowed-
only once, as the number of seats in
the Pre-examination Training Centres
is limited. Such of the candidates
as Satisfy the ag: dnd other qualifica-
tions, can appear again for *he exami-
nations conducted by the Union FPublie
Service Commission.

(d) The training facilities are im-
parted to enable the Schedul:d Castes
and Scheduled Tribes candidates to-
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acquire improved standards. It s
not possible to guarantee them ap-
pointments,

Christian and Non-Christian Adivasis

4151. Shri H. C. Soy: Will the
Minister of Planning and Social
Welfare be pleased to state ‘o what
extent action has been taken in ac-
cordance w.th the advice contained in
the Backward Classes Cc.rimission’s
Report headed by Shri Kalelkar to
correct the imbalance in the educe-
tional and economic development as
between Christian and non-Christian
Adivasis?

The Deputy Minister in the Depart-
ment of Social Wellare (Shrimati
Chandrasekhar): No distinction 1is
made between various groups amongst
Scheduled tribes. The Government
have undertakon large programmes
for the educational and -conomic
development of the Scheduled Trites-—
both Christian and non-Christian,
As a result of these programimes tha
condition of non-Christian Scheduled
Tribes is also improving though a
good dea]l of progress is still to bs
achieved, The Backward Classes
Commission d.d rofer to an imbalance
but did not offer any concrete sug-
gestion in that regard.

Bir Hors and Christlan Adivasis

4152. Shri H. C. Soy: Will the
Minister of Planning smd Soclal
Welfare be pleased to state:

(a) whether it is a fact that in
educational d.velopment of Bir Hors
on the one hand and Christian Adiva-
sis, on the other, there exists a vast
difference and Christian Adivasis
continue to get annually huge funds
to the utter n.glect of Bir Hors and
Hos; and

(b) if so, the steps Government
propose to take to restore balanced
educational development?

The Deputy Minister in the Depart-
ment of Social’ Welfare (Shrimatl
Chandrasekhar): (a) and (b). The
requisite information has been called
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for from the concerned State Govern-
ments and it will b2 laid on the Table:
of the House as soon as it is received.

Welfare of Scheduled Castes in
Maharashtra

4153, Shri D, D. Jlantrl: Will the
Minister of Planning and Social Wel-
fare be pleas:d t> state:

(a) the amount proposed to ba spent
on the welfare of the Schcduled
Castes in Maharashtra during 1968-
67; and

(b) the items on which thig amount
will b2 gpent? i

The Deputy Minister in the De-
partment of Soclal Welfare (Shrimat}
Chandrasekhar): (a) Rs. 71.49 lukhs.

(b) A Statement is laid on the Tablo
of the House. [Placed in Library.
See No, LT-6112/66].

faeelt § wegwan (weaw) wfafaam
1955 %1 JeweA
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Kerala State Electricity Boara

4157. Shri Vasudevan Nair: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Kerala State Eleo-
tricity Board hag decided to establish
its own Accounts and Audit depart-
ment;

(b) it so, whether the socurity ot
employment and s:niority of the
ministerial staff of the Board will be
adversely affected thereby; and

(c) whether any representation has
b:zen received from the ministerial
staff in this regard?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) The
Kerala State Electricity Board has
formed a separate Accounts and Audit
Wing with effect from 1st March,
19668. The accounts are, how._ver,
aud.ted by the Comptroller and Audi-
tor General of India or by such per-
son as hr may authorise in this
behalf.

(b) The Board has intimated that
the security of employm:nt of the
ministerial staff wil not be adversely
affected. Seniority was one of the
criteria for sclection of staff for tha
Accounts Wing. The seniority inter-
se of the ministerial staff will not be
affected by the formation of the Aec-
counts Wing,
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(c) The Kerala State Electricity
Board Empioye_s’ Union has present-
ed a memorandum to the State Elec-
tricity B.ard protesting against the
formation of the Accounts and Audit
W.ng; the representation ig under
<consideration of the Board.

Eradication of Majaria amd Filaria ia
Punjab

4158. Shri Daljit Singh: Will the
Minis.e: of Health and Family Plana-
ing be pleased to stale:

(a) thae firancial assistance given to
the Punjab Siate during the Third
Five Y.ar Plan pcriod to eradicate
galaria and filaria in the State;

(b) whather the amount has been
fully utilised; and

(c) ‘he steps so far taken tp eradi-
cate these dis:ascs?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (c). Under the Plan of Operations
for the Natiotal Malaria Eradication
Programme, the Government of India
Gave underiaken to supply meterial
ani equipmant like DDT, anti-malaria
d-ugs. microscopes and microslides
according to he —rescribed scale to
the Stat> Goveri.nents and also to

12:76

group of schemes. Information s,
therefore, not available in regard to
the a tual amoun's of cash subsidy
drawn by the Government of Punjab
for the National Malaria Eradication
Prog amme up:ill now tarough the
ways and means advances from the
Ceantral Government.

Under the National Malaria Eradi-
cation Programme, 18 units are func-
tioning ia Punjab each designed to
cover about 12 million population.
Proportional case rate of malaria i.e.
percentag: ot malaria cases to all
discas s which was reported to be
7.7% in 1953-54 has been redu:ed to
.001 in 1984-65.

No scheme for eradiration of Fila-
ria is in operation in Punjab,

An'i T.B. Measures in Punjab

4159. Shrl Daljit Singh: Will th>
Ministe: of Health and Family Plan-
ning be pleased to state:

(a) the amount so far given to the
Punjab State for anti-T.B. measures
during the Third Five Year Plan
period; ani

(b) th: itemg on which it was spent?

The Minister c¢ Health and Family
Planning (Dr. Sushila Nayar): (a)

give grant-in-a‘'d to cover the t
du'y on impo-ted meterial. Assis-
tance i1 the form of material and
equirmant including the cus’oms duty
on the imnorted material, to the ex-
tent of Rs. 12262 lakhs has been
given to Pmj~b during the years
1981-R2. 1062-63, 1963-64, 1964-65 and
1965-66.

In aiditin to th> above, the Gov-
ernm~at of India have also agreed to
dear 50% of e expenditura on opera-
tional staff and othe- incidental chax-
ges which the State Governments have
10 mes=t over and above the expendi-
tur~ which thev were incurring on
the National Malaria Control Pro-
gramm-~ in the area. In ac-ordance
wi h the presc-ibed accounting pro-
cadure, cach subsidy on this account
is not, hnwever, being paid to the
State Governments for individual
wchemeq Pu« is given to them for a

328 (Ai) LS—4

and (b). The Government of India
has been assisiing tha State Govern-
mentg during the Third Five Year
P.an in resp_ct of the following anti-
T.B. Schemes:

1. BC.G. Vaccination Campa:gn;

2. Establishment of T.B. Clinics;

3 Establishmant of T.B. Demons-
tration and Training Centres;

4. Establishment of Mobile X-
Ray Units;

5. Establishment of T.B. Isolation
beds; and

6. Supply of anti-T.B. drugs.

Central ass stance at the rate of
7 p.r cent of the non-recurring ex-
pexditure and 50 per cent of the re-
cirring expenditure is available to
the States in respect of the above
m.ntioned achemes. The Canisah
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Share on buiidings is limited to 75 pes
cent of the fo.lowing ceil.ngs:

(a) T.B. Clinics—Rs. 95,000 per
clinic.

(b) T.B. Demonstration ard
Traiaing Centres—Rs, 2,253,000
per coentre.

A3z Central assistance for the C:n-
trally aided Scheme; i3 released
through ‘Ways and Means Advancss’
for a group of schemes, the informa-
tion in regard to the actual amounts
of cash ass.stanc: drawn by the Gov-
ernment of Punjab for the anti-1.B.
Schemes during the Third Five Yecar
Plan is not available. However, anti-
T.B. drugs worth Rs. 2,686,745 have
bean supplied to T.B. Clinics in
Punjab State during th: Third Five
Ycar Plan.

Information in regard to the items
on whi~h the central as;istance has
been spert by the Government ol
Punjab is not available, However,
according to the information avail-
able, the State Government had made
a provision of Rs. 2520 lakhs for the
anti-T.B. Schemes during the Third
Five Year Plan and out of ths
amount approximately Rs. 19.00 lakhs
hav: beea spent on the anti-T.B.
Schemes during the Third Five year
Plan,

Jayanti Shipping Company

4160. Shri Mau ya:
Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to state:

(a) whether the Rcserve Bark of
India have received any complaints,
oral or written (whether anonymous
or otherwise) against the mismanate-
ment of the Jayanti Shripping Com-
Pany in g._neral and alleged violat.on
of the Foreign Exchznge regulations;

(b) if so, the details thereof; and

(c) the action the Reserve Dank
propose to take or have tak.n in th:s
regard?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (¢). In
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February, 1965 some anonymous come
pla nts adout th2 affairs of the Jayanti
Sapoing Compaay were received by
th: Reserve Baik of India. They
ar2 examining them.

Central Excise Department in
Rajasthan

4161. Shri Dhuleshwar Meena:
Shri Rumichandra Ulaka;

Wi the Minister of Finance be
pleased to stat.:

(a) the number of offices belonging
to Central Excse Department n
Rajas.han State functioning at pre-
sent in rented houses; and

(b) th: steps taken to construct
permanent office buildings for (he
Centra] Excise Department in Rajas-
than State?

The Minister of Finance (Shrd
Sachindra Chaudhuri): (a) The infor-
mation is being collected.

(b) Lands have been purchased for
the construction of combined oflice
buildingg for the Income-tax and
Central Excise Deptts. at Ajmer,
Kotah, Jodhpur and Jaipur. Prelimi-
nary steps for approval of plans, esti-
mata; etc. were b.ing taken when
emergency came in 1962. In view of
the need for er“nomy in Civil Expen-
diture and in .he context of the
Pakistani aggression the construction
of the buildings could not be proceed-
ed with since taen. Construction
programme wili Be taken in hand a3
soon as budgetary position pormits.

Scheduled Castes and Scheduled
Tribes in Central Excise
Department, Orissa

4162. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Mohan Nayak:

Will the Minister of Finance be-
pleased to state:

(a) the number of employees of all
categories working in the different
offices of th: Central Excise Depart-
ment in Orissa at present; and
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(b) the number of Schedu’ed Castes
and Sched iled Tribes among them in
each caterory of servic.?

The Minister of Finance (NShri
Sachindra Chaudhuri): (a) and (b).
The inforn ation is being collected and
will be laid on th» Table of the
Housa as early a3 possibla,

Central Excise Department, Orissa

4163. Sh~i Rimachandra Ulaka:

Shri Dhuleshwar M:ena:
Shri Mohan Nayak:

Will the Minister of Finince be
pleased to state:

(a) the annual receipt by the Cen-
tral Excise Department in Orissa
State during 1964-65 and 1965-66; and

(b) the annual expenditure on the
wtaff during the above period?

The Minister of Finance

Sachindra Chrudhuri): (a)
Excise Col ection in Orissa.

1964-6_0,'

(Shrl
Central

" 196566
(upt> 28-2-66)

Rs (01 ) Rs. (000)

Gross colketions 161318 212418
Ref.nd 708 499
NET 16447 212919

"(b) E-penditure o the p-y = d 'lown-
nce «f the Central Excise St fl i1 O-issa,—

1944-65 Rs. 8,28,100/-
1965-66 Rs. 9,2;:200/-
Central Exclse Office at Rayagada

(Orissa)

€164. Shr{ Mohan Nayak:
Shri Dhuleshwar Meenna:
Shri Ramachandra Ulaka:

Wi'l the Minister of Finance be
pleased to state:

(2) whether the Central Excise
Office at Rayagada in Koraput (Orisza)
is functioning in a rent>d building;

(b) if so. the total amount of rent
paid by the Department annually
since 1958; and

(c) the steps taken by Government
to construct the perm-~nent depart-
mentsl building at Rayagada (Orissa)?

The Minister of Finince (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) The information is being col-
lected.

(c) Land has been purchased at
Rayngida for the const-uction of Cen-
tral Excise office bui'dinz. However,
since th> Emergency in 1962 the con-
struction work had to be kept in
abeyance in view of the pressing us>d
for economy in C vil expenditure, It
would be tzken in hand as soon as
budgetary position p:rmits.

Central Excse Department in Orissa

4165. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) the number of posts res-rved
for Scheduled Castes and Scheduled:
Tribes cendidates in th: Central
Excise Department in Or.ssa during
1965-66; and

(b) the number of posts filled up by
such candidates during the above
period?

The Minister of Finance (Shri
Sachindra Chaudhu f): (a) and (b).
The information is being collected
ard will be laid on the Table of the
House as early as possible.

Homoeopathic Disprnsaries under
C.G.HS.

4166. Shrl Mohan Nayak: Wil] the
M nister of Health and Famlily Plan-
ning be pleased to state:

(a) whether ijt is a fact that a ve-y
large number ¢f Governmont emplo-
yees and their kith and kin undergo
homoeopathic treatment;

(b) whether it is a fact that s>veral
representations have been mad: by
the Government employees aiking for
homoeooathic disp~nsaries for them
uider the Central Government Hz2alth
Scheme; and

(c) if so, the action so far taken in
the matter?



12241  Written Answers

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (c). While Government have uo
irfo:m-tion regarding the numb:r of
Governmeat servants who takz treat-
ment under the homoeopathic s’stem
of medicine, some requ:s‘s have been
received from time to tim=2 for pro-
vid ng medical facilities under this
system. Government are, thzrefore,
proposing to open a homoeopathic
disp2nsary under the Central Govern-
mzat Health Scheme.

State Ilomoeopith’c Boards

4167. Shri Mohan Navak: Wi'l the
Minister of Health and Famlily Plan-
ning be pleased to state:

(a) whether Governm~nt are aware
that on most of the Stite Homozo-
pathic Boards, majority of the mem-
bers constituting them are not quali-
fled Homoeopaths; and

(b) it so, whether the Central Gov-
ernment have any proposal under
comsiderat'on to lay down broad out-
lines for the guidince of th» States
on the bias of which nomination of
roembzrs be made to the St:te Homo-
eopathic Boards or Faculties?

The Minis‘er of Ie'lth and Family
Planning (Dr. Sushila Nayar): (a)
From the information obtained by the
Governmant it is seen that certain
State Homoeopathic Boards/Councils
have a few unqualified Homoeopaths.

* (b) The matter will be placed
Defore the Central Council of Health.

Development of Ayurveda

. 4168, Shri Linga Reddv: Will the
Minister of ITealth and Family Plan-
ning be pleased to s:ate:

. (2) th? amount allotted for health
in the Third Five Year P.an to the
various States; and

(b) how much of it was allotted
for development of Ayurveda in the
Third Plan and how much of it was
spent?

! The Minister of F~I'h and Family
Planning (Dr. Sushila Nayar): (2)
Rs. 206.80 crores.
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(b) A statement is laid on the
Table of the House. [Placed in Li-
brary. See No. LT-6113/66]. Infor-
mation separately for Ayurveda is rot-
available.

Sch:duled Tribes of Saran District of
Bihar

4169. Shri Wadiwa: Will the Minis'cr
of Planning and Socia] Welfare be
pleased to state:

(a) whether it is a fact that the
Szh>duled Tribes of ‘Gond’ of Saran
(Chhapra) Dist-ict of Bihar State
ate precluded from getting the fic'-
lities available to other Tribes in the
State; and

(b) if so, the reasons therefor?

The Deputy Min'ster in the Depart-
ment of Social Welfare (Smt.
Chandrasekhar): (a) and (b). Enjui-
ries are being made in the mattcr and
the facts will be placed on th- Table
of the House, as soon as possible.

Decentralisation of Power In Ciles

4170. Shri Tan Singh: Will the
Minister of Health and Fam ly Plan-
ning be pleased to refer to the reply
given to Unstarred Question No. 145
on the 7th August, 1962 regardng
decentra’isation of power in big cities
and state the decision taken in the
matter?

The Minister of Heal'h and Family

Planning (Dr. Sushila Nayar): The
matter was considered at the 8th
meeting of the Central Council of

Local Self Government, the 3rd Con-
ference of State Ministers of Town
and Country Planning and th: 3rd
Conference of Municipal Corporatioas.
In_ pursuance of their recommendai-
tions an expert committee (Rural-
Urban Relationship Committee) has
been set-up wh'ch is studying this
question. The report of this com-
mittee is expected in June, 19686 and.
will be considered by Government
when available.

Rajasthan Water Supply Prommmd_

4171. Shri Tan Singh: Will the Mine
ister of Health amd Family Pianning
be pleased to state: '
" (a) the amount of fmancial assisti
ance given to Rajasthan for rural and
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_urban water supply schemes during
the Third Five Year Plan;

(b) the amount actually spent dur-
ing these years; and

(c) The reasons for non-utilization
of funds

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
A sum of Rs. 349.52 lakhs has been
paid as loan to the Government of
Rajasthan during the Third Five Year
Plan for Urban Water Supply and
Drainage Schemes.

An amount of Rs. 387.72 lakhs has
been paid as grant-in-aid to the Gov-
ernment of Rajasthan during the
Third Five Year Plan for all the Cen-
trally Aided Schemes under the
Health Sector including the Rural
Water Supply Schemes.

(b) and (c). The required informa-
tion is being collected and will be laid
on the Table of the Sabha when re-
ceived.

Proceedings against an Income-Tax
Officer

4172. Shri Kishen Pattnayak:
Shri Madhu Limaye:
8hri S. M. Banerjee:

Shri Bagri:
Dr. Ram Manohar Lohla:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(2) whether it is a fact that an
officer in the Income-Tax Department
wis being proceeded against/or was
suspended for his having allowed
specu’ation-loss of a considerable sum
of money to one of the Kilachand
Group/or related to that Group some
years ago in Bombay;

(b) the exact amount of the loss so
allowed;

(c) whether the proceedings or case
against the said officer was dropped;
and

(d) if so, the reasons therefor?

The Maister of Fimance (Shri
Sachindra Chaudhuri): (a) M/s. Kila-
chand Devchand and Co. in the assess-
ment year 1949-50 cliimed a loss of
Rs. 56.6¢ lakh; unde: the h2ad
“Cotton Forward Busness” Account.
The Income-tax Officer while complet-
ing the assessment alowed th: loss
claimed by tha comp:ny as having
been genuinel, incuried. Th: preli-
minary enquiries made revealed that
the action of the Income-tax Officar
was suspicious. At the time, the offi-
cer was on leave preparatory to
retirement. He was recalled to duty
and was placed under suspension.

(b) The amount of loss so allowed
by the Income-tax Officer was
Rs. 56,66,754.

(¢) As a result of the proceedings
it was held that the officer had been
negligent. Since, however, he h-~d
already superannuated, he was al'ow-
ed to retire forthwith. The pay and
allowance admissib'e to him during
the period of suspension was rest-ict:d
to the amount of che subsistence
allowance already drawn and the
period of suspens'on was not al'owed
to be treated as on duty for pension
purposes.

(d) Does not arise.

Consumption of Electricity by
Libraries in Kerala

4173. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that In
Kerala State, restrictions impos~d on
the consumption of electricity by
Public libraries are the same as thos=
imposed on industrial undertakings;
and

(b) if so, the reasons therefor?

The Minister
Power
(a) No.

fb) Does not srise.

of Irrigation and
(8hri Fakhruddin Ahmed);
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Electricity Supply to Laccadive
Islands

4174. Shri Warior:
Shri Vasudevan Nalr:

Written Answers

Will the Minister of Irrigation and
Power b2 pleased to state:

(a) whother Government have any
proposal under consideration to supply
elect:icity to the Laccadive Islands
in thz Fourth Plan; and

(b) if s0, the broad features there-
of?

Th? Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). Yes. During the Fourth
Plan, it is proposed to electrity six
new Islands namely; (i) Kalpeni, (ii)
Agathi, (iii) 7 adamat, (iv) Kiltan,
(v) Chztlat «nd (vi) Bitra besides
completing the remaining work on the
electr.ficatior of Karavathy, Minicoy
Ameni and Androth Islands. Schemes
for electrification of six new Islands
are being formulated by the Central
Water and Power Commissi' a. These
schemes envisage installaticn of diesel
generating setg of capacity varying
from 9KW to 48 KW for supp.ying
power to small scale industries like
Ice Factory, Fsh Storage, Canning
Factory and Hosiery Factory ete. in
addition to domestic services and
street lighting. With the electrifica-
tion of the six villages, all the inhabit-
ed villages in the Laccadive islands
would be electrified.

Deat and Dumb Schoal in Kerala

4175. Shri Warlor:
Shai Vasudevan Nalr:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government have tak-
en a final decision to close down the
draf and dumb school in Kunnam-
kulam, Kergla State; and

(b) it so, the reasons therefor?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
information is being collectcd and
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will be laid on the Table of the Sabha
as soon as possib.e,

Bholayar Project

4176. Shri Warlor:
Shri Vasudevan Nalr;
Sh | D. C. Sharma:
Dr. Mahadeva Prasad:

Will the Minister of I:rigalion and
Power be pleased to state:

(a) whether it is a fact that tha coil
of the generator in Shclayar Pro ect
was bu'nt and power generation has
been postponed to May, 1966

(b) if so, the loss incurred as a result
thereof; and

(c) the action taken thereon?

The Minister of Irrigation ana
Power (Sh i Fakhruddin Ahmed): (a)
Yes, The generator coil did not stand
the high voltage test. It was therefore
replaced. The generating unit is now
expected to be commissioned by end
o April or the beginning of May, 1966,

(b) This is being assessed by the
Govt. of Kerala.

(c) Necessary claim is being lodg-
ed with the Insurance Co. by the Govt.
of Kerala.

Tribal Welfare Schemes

4177. Shri Rishang Keishing: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) the total amount allotted under
the Tribal Welfare Schemes, year wise,
during the Third Five Year Plan;

(b) the shortfall in expenditure, i
any;

(c) the physical
and

target achieved;

(d) the existing machinery to ensure
proper utilisation of the Tribal Welfure
Fund?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimath
Chandrasekhar): Thz required infor-.
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mation is as under:—

(a) Year Allocation

(Rs. in lakhs)
1961-62 839-90
1962-63 92177
1963-64 1015-23
1964-65 1383-68
1965-66 1625-98
Total: 578656

(b) and (c). The Third Five Yzor
Plan came to an end on 31-3-1963.
The progress reports for the year
ending 31-3-1966, will be due in June,
1966. The requisite information relat-
ing to the shortfalls in exp>nditure
and about the physical targets etc
will, therefore, be available after
June, 1966,

(d) The schemes are implemented
through the various States Govern-
ments/Union Territory Administra-
tions. A special officer of the rank of
Joint Secretary, viz. the Dire:tcr
(Welfare of Backward Classes) has
been appointed in the Depa tment of
Sacial Welfare. He is regponsible for
maintaining a close liaison with the
State Governments in watching the
progress of the schemes. In addition,
there is the organisation of the Com-
missioner for Scheduled Castes and
Scheduled Tribes, wi'h regional De-
puty Comrmissioners in all the States.
The question of s=tting up a further
agency to ensure proper implementa-
tion of the schemes for the welfare
of Backward Classes is also under
consideration.

Cholera in Kerala
4178, Shri Warlor:
Shri Vasudevan Nair:

Will the Minister of Health and
Family Plapning be pleased to state:

(a) whether cholera had sm-ead in
Taliparamba Taluk, Kerala State du-
ring March, 1966; and

(b) if so, the detai’s thereof?

The Minister of TTeal'*h ang Famlily
Planning Dr. Sushila Nayar: (a) and
(b). Yes, two villages i1, Taliparamba

12248

Taluk, Kerala State were affected by
cholera and suspected cases were re-
ported first on 27th Februa'y, 19686.
118 suspected cases we.e repoited
upto 7th March, and thereafter only
15 suspected cases were repo ted
upts 31st March. 1966. Out o° 6 cases
declared positive, 5 proved fatal.

Backwarg Areas

4179, Shri Umanath: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that the
communication s>nt by the Flanning
Commission to the States regarding
the identification of backward areas,
debar ing the States from identifying
backward areas if they are confined to
contiguous talukas within a distri-t
and app ies only in cases where the
entire district is backward;

(b) whcthe- it is a fact that the
general recommendations regarding
the development of the backward
areas in various States in the country
made by the Study Team that investi=
gated inio the conditior- ~f Fedlern
Dist icts of UP. and tue pioceuures
in rezard thereto, which were referred
to in the Half-an-Hour discussion
would apply only if the entire dis-
trict is backwar.. and not otherwise;

(c) wheth>r it 1s & fact that the
Central  Assistance tfor acceleratad
development of backward pockets
within each State is conditioned by
the backwa-d area covering an entire
district, and not if the backward arca
is confined to a part of the district;
and

(d) if 85, the reasons therefor?

The Deputy Minister in the Minls-
try of Finance (Shri L. N. Mishra)
(a) to (d). In view cf the fact that
most of the statistical data for the
selected indicators enclosed with
Planning Ccnmission’s letter to State
Government dsted January 1965, are
available district-wise, it was suwges~
teq that the backward areas might bs
identified bv administ-ative districts,
There has bern nn suggrstion that
backward arzas within a State cannot
be identified on the basis of a smaller
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unit provided the identification is
based on the relevant statistical data
o! regional development.

Proposals of State Governments
‘for accele ated development of ma:k-
edly backward areas within State
boundaries will form part of (he
State’s draft Fourth Five Year Plans
and will be duly considered.

Backward Areas in Madras State

4180. Shri Umanath: Will the
Minister of Planning anq Social Wel-
fare be pleased to state:

(a) whether it is a fact that the
Government of Madras have ap-
p oached the Centre with proposals to
enable it to identify backward areas
<onfined to Taluks in a district;

(b) if so, the details thereof;

(c) the date on which the proposal
was made;

(d) if not, whether any other pro-
posals have been made by the Madras
Gove nment regarding identification
of backward areas in Madras State;
and

(e) if so, the details thereof
the deccision taken thereon?

and

The Deputy Minister in the Minis-
t'y of Finance (Shri L. N. Mishra):
(a) to (e). There has been some cor-
respondence between the Planning
Commission and the Government of
Madras regarding the unit of adminis-
tration on which the backward areas
in the State should be identificd.
The Govermment of Mad as nave
agreed to analyse the statistical date
District-wise and to furnish the infor-
mation called for in Planning Com-
mission’s letter of January 1965 1e-
garding Identification of ba~kward
areas with sclcted indicators pf re-
gional development.

Aid from Abroag
4181. Shri Firodia: Will the Minis-
ter of Finance be pieased to state:

(a) whether Government have re-
ceived any offer of financial aid {-om
the small countries of Europe, Asia
and Latin America; and
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(b) if so, in what particular indus-
try this aid is likely to be utilised?

The Minister of Finance (Shri
Sachindra Chaudburi): (a) There
have racently been cffers of financial
aig fren the undermentioned coun-
t.ies:

(i) Hungary
(ii) Yugos'avia, and
(iii) Sweden.

(t The use of this aid for indivi-
dua} :ndustries is yet under examina-
tion.

Increase in Population

4182. Shri P. C. Borooah: Wi'l the
Minister of Health and Famiy Plan-
ning be pleased to state:

(a) whethe: Government’s atten-
tion hag been drawn to a survey re-
cently released by the World Heallh
Organisation revealing that the popu:a-
tion of Delhi has doubled and that
of Bombay troubled during thc two
decades;

(b) if so, what a~e the World Health
O ganisation’s figures regarding tke
increase in the population of other
principa] cities/towns of India;

(c) how far Government’s informa-
tion agrees with it; and

(d) how fa- this population increase
is att ibutable to immigraticn from
Pakistan and elsewhere?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes. The Government of India is
aware only of a Press release made
on .-4-1966 in connection with the
World Health Day on 7-4-1966 by the
Regional Office for Scuth East Asia
of the World Health Organisation at
New Delhi, stating that thz popula-
tion of Delhi had doubled and that
cf Bombay trebled between 1940—
1960.

(b) No mention hag been made in
the W.HO. Press release about the
in-rease in population of other p:inci-
‘pal cities/towns of India.
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(c) Indian population census figures
do not agr:e with those quoted in the
W.H.O. Press Release. According to
fhe census the population of Greater
Bombay in 1861 was 2.46 times the
population in 194 . The population of
Dethi (Deihi Municipal Corporation,
New Delhi and Delhi Cantonment) in
196. was 3.39 times the population in
1941.

(d) Acco-ding to available figures,
8.4 per cent cf the migrants to Great~r
Bombay and 34.1 per cent to Dolhi
are from outside India (inciuding
Pakistan).
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Gauhatl Thermal Power Project

4185. Sh-i P. C. Borooah: Will the
Minister of Irrigation and Power be
Pleased to state:

(a) whether provision has been-
made for the setting up of Gaunati
Thermal Power Project unde: the
fourth yen credit from Japan;

(b) if so, the steps taken for he
installation of the plant; and

(c) when it is likely to be complet--
ed?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yes.
A provision of $ 1.885 mi:lion(Rs. 89.75
lakhs) has been 'made under the
Fourth Yen Credit for the Gauhati
Thermal Power Project.

(b) Orders for the equipment
have been placed with Japanese sup-
pliers. The site for ‘he power sta-
tion has been selected at Chandrapura
near Gauhati and acquisition of land
and other preliminary works are
progress.

(c) The generating set is likely to
be commissioned in i968-89,
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‘Plan Allocations for Irrigation and
Power to Maharashtra

4190. Shri D. 8. Patil: Will the
Minister of Planning and Sccial Wel-
fare be pleased to state:

(a) Wheth:r it is a fact that all the
"l’h}'ee Five Year Plans allocations for
irrigation and power to Maharashtra
State have b%en meag'e in spite of
th: fact that the perc:ntage of irri-
.gation is the lowest in India;

(b) if so, the reasons therefor; and

(c) the steps taken to increase the
allocation for tha Fourth Five Year
-Plan?
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The Deputy Minister in the Min-
of Finance (Shrl L. N, Mishra):
(a) and (b). Allocations for Plan
outlays for Irrigaton and Power
were made keeping in view the speci«
fic necds of the investigated projects
in respect of Irrigation and on the
basis of power requirements for
Power projects. With the resources
available, an attemnt was mad: to
make the best possible allocation for
Irrigation and P wer pr- ‘ects in the
last three plans fo ment .he ne:ds of
the former State of Bombav and the
present State of Maharashtra. ‘he
total outlay in the First Plan fc  h>
former State of B-mbay was R.. 38
crores for irrigation and power as
against the outlay for all the States
of Rs. 523 crores. The outlay in the
Second Plan for the reorganised
State of Bombay, was Rs. 131 crores
as against the outlay for all tna
States of Rs. 808 c-ores. In the Thira
Plan the outlay for Maharashtra was
Rs. 162 crores n< against Rs. 1699
crores for all the States,

(¢) The allneation for tha Fourth
Five Year Plan has not yet beea
finalised.
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India’s Debt Obligations to Canada
4193, Shri Dharmalingam:

Shri Ram Harkh Yadav:
Will the Minister of Fi be
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(c) the conditions imposed on the
above cancellation?

The Minister of Finance
Sachindra Chaudhuri): (a) and (b).
In respect of two loans totallingC.$-
33.8 mill.on (Rs. 14 88 crores) autho-
of Canada in
favour of the Govt. of India in 1958
for the purchase of wheat the Govt.
of Canada have now announced that

(8hri

the outstanding balance amouut
together with the interest ther_on
totalling C.$ 10 million (Rs. 44

crores) will be written off.
(c) No conditions are attached.

Smuggling of Foreign Currency

4194. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
Ppleased to state:

(a) whether it is a fact that the
C.ntra] Excise Collectorate, Bumbay
made a very big haul in a foreign
currency when th.y searched a per-
son in the Fort area, Bombay on the
4th April, 1966 and seized £ 5000
currency; and

(b) if so, the action Government
propose to take in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) On 4th
April, 1966 one person was searched
by the Central Excise Officers in the
Fort area of Bombay and 714 British
Postal Orders of £5 each and one
demand draft worth £ 1426 wer2
seized.

(b) The person was arrested and
afterwards released on bail. The case
is under investigation.

Stray Dogs

4195. Shri D. C. Sharma: Will thz2
Minister of Health and Family

pleased to state:

(a) whether it is a fact that Canada
has intimated to India to cancel
Indian debt obligations;

(b) if so, the total amount to be
paid; and

P ing be pl d to state:

(a) whether the scheme of giving
rewards for catching stray dogs as
announced by the New Delhi Munici-
pal Committce has aroused the
feelings of animal lovers in the
country; and
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(b) it so, the reaction of Govern-
ment thereto?

Th: Minister
Family Planning
Nayar): (a) No.

(b) Does not arise.

Fcreign Exchange for Power Projects
in UP,

of Health and
(Dr. Sughila

4196. Shri Firodia: Will the Min-
f3ter of Irrigation and Power be
p.eased to state:

(a) whether the Government of

Uttar Pradesh have approached tha
Un.on Governmeat to release foreign
exchan e for fraining its personnel
-abroad ang inviting foreign consul-
taat; for its major power projects;
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such request to other State also; and

(d) it so, the amount granted,
State-wise?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) Proposals for deputing 13 en-
gineers for training in Thermal
Stations involving a foreign exchange
of Rs. 2,00,323 were approved.

Foreign exchange amounting to
Rs. 1,22094/. has been releas~d 0
enable U.P. to engage the services of
2 foreign experts for the Boa'd of
Consultants for Yamuna Hydel
Scheme. A proposal for tra.ning cof
batch of UP. c(ngineers in USSR is
under consideration,

(b) it 8o, whcther Government
ha.ve considered the request and (¢) Yes.
with what results; (d) The amounts granted for - the
(c) whether the Union Government other States in the last year are
have released th. foreign exchange on given below:
Name of Stale, Foreign ex hane~ Foreign exchange
fo- training cof for inviting
personnel abroad. foreign consultants
Andara Pradesh. Rs. 500
Bihar. Nil
Maharashtra. Rs. 1000
*Orissa. Rs. 2.02 lakhs,
Water Plan in Delhi The portion of S.uty Dehi Main
from Tilak Bridge to Lajpatnagar hus
4197. Shri D. C. Sharma: Will the been disinfected and samples of
Minist.r of Health and Family water are beng test.d in. the

Planning be pleased to state:

. (a) whether even after the com-
‘missioniny of the new 40-MGD water
‘plant, water SIpply has not improved
.at all in South Delhi colonis;

(b) it so, the reasons therefar; and

,(c) the steos taken or proposcd to
‘be taken In the matter?

Yhe Minister of Health and Family
‘Planning (Dr. Sushila Nayar): (z) to
). Th: water treatment plant was
igauguarted on the 4th Aprnl, 1966.
Water from this plant has been
peleased to flush and disin‘ect the
‘tyansmission mains which have been
laid for carrying water-supply to
South Delhi and various other ar.as.

labortory. Wat.r will be supplied
through these mains as sqon ag the
samples are declarei fit.

Drinking Water Schemes for Mysore

4198. Shri Linga Reddy: Wil the
Minister of Health and Famlily
Planning be pl.ased to state:

.(-) whether the Government of
Mysore has recently submitted a
scheme costing Rs. 24 crores fir

drinking water purposes for approval;
(b) if so, the d.tails thereof; and

(c) the action taken by Govern-
ment therean?
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The Minisier of Health and Family
Planning (Dr, Susnila Nayar): (a)
No.

(b) and (c). Do not arise.
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Employees in the Directorate ol
Enforcement

4200, Shri Basappa:
Shrimati Savitri Nigam:
8hri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Will the Minister of Finance be
pleased to state:

(a) whether promotions and con-
firmations of the employees 1n the
Directorat: of Enforcement are done
according to seniority;

(b) whether any such general
seniority list cf all the staff in the
Directorate is being maintained;

(c) whether it is a fact that re-
contly some members of the staif of

Madras Regional Office of the
Directorate were corfirmed;

(d) it so, whether the same was.
done strictly according to the
seniority; and

(e) wh:ther any Departinental

Promotion Committee is being formed
to review the past decisions?

The Minister of Finanea (Shrd
Sachindra Chaudhurl): (a) Promo-
tions and confirmation in  the
Directorate of Enforeccment are
made with due regard to seniority
and merit and in accordance with the
general instructions ~.n this subject.
issued by the Ministry of Home-
Aftairs;

(b) S nlority lists are maintained:
for diff_rent grad.s in the Directo-

rate, and these are reviewed from.
tim: to time;

(c) Yes;

(d) The confirmations were made

in acco dance with the p:incipies.
prescribed by the Home Minustry as.
aforesaid;

(e) A Departmental Promction
Committe2 has becen asked to rev.ew
certain promotions and confirmations:
made in the past. If any irrcgularity:
is d:tected. Government will no doub&
take necessary action,
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1212 hrs.

CALLING ATTENT.ON TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Ram BY Mrzo Hosties on Tea
E.TATES, EIC.

Shrj P. C. Borooah (Sibsagar): Sir,
I call the attention of the Minister
of Home Aflairs to the following
urgent matt.r of public impurtance
and I request that he may make 2
statement thereon;

Recent raids by Mizo lostiles
on the forest office at Rangpur
and the Mohikhal t.a eslate in
Cachar.

The Deputy Minister in the Min-
fstry of Home Affairs (Shri Vidya
Cbaran Shukla): Sir, the Home Min-
ister in an earlier statemeut had
given a brief account of the im-
prov.ment in the situation in the
Mizo Hills district of Assamn as a
result of the operations by our
security forces. Hon'ble Members are
naturally concerned about press re-
ports of continuing hostile activity by
some Mizo gangs.

Governm:nt have reccived a
report that a group of armed Mizo
rebels raided the bungalow of the
Manager of Monier Khel a tea estate
in Cachar district, bordering Mizo
Hills on April 17. They ov:ipowered
the bungalow rhowkidar, fired a few
rounds and took away vne gun, some
cash ani ornaments. While retreat-
ing they dragged the Manager with
them for some distanc: but then let

him off. It is reported that some
gangs of Mizo rebels have crossed
into the Cachar district from the

Bhairabj area of Mizo Hills and ire
pressing v'llagers to g.ve them money
which they call tax. Thcy harassed
the Riang tribals of villages in Cachar
district bordering Bhairahi. Recently
at Fabua Betech-rra  Riang Basti
they killed a saihu who was deliver-
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ing a religioug discourse. A band of
Mizo rebels raidad the foicst house
at Rangpur threatneed ihe for.ster
and tdox away some money.

It will taka sa>me time to end
these sporadic ~“depreJalions. Civil:
adm nistration is being strength_ned
and mopping up operations are con-
tinuing. A number of rcoels have
been arrested. arms aad ammunitioa
have been captured. I can assur: the
House that there will be no reclaxa-
tion in our efforts until noimal-
conditions are restored.

Shri P. C. Borooah: Mora than
three-fourth of the Mizo district is
contigusus to Pakistan and Burma and
nearly one-fourth is contiguous to
the district 0! Cachar and a fringe of
the territory of Manipur. Th's NeEr:ow
strip 9 land has been  connecting
Mizo hills with India and it is the
main target of the M'zo hostiles for
these depredations. From these acti-
vities do the government read that 1t
is the intention of the Miz> hostiles
to take control o’ th's vital area and
cut off the Mizo hills from India and
it so what steps do government pro-
pose to take to prrtect this area rr?m
falling into the hands of the Mizo-

hosti‘es?

Shri Vidya Charan Shukla: There
is noth'ng to warrant such a presump-
tion. It is wnly the desperate act of
a few stray ganes. Thes: Mizo rabels
a-e trying to raid these places and.
collect some money and Prov.sions.

=Y gy g ($0) WAy
a8 & f5 100 ¥ SgvE WY AT W@
i Fww g E AR A A W
mqﬁwiﬁ'nmt‘ri}mw
§ @ w wTeTC aAer wwdr g fw
2 fea 1 Q3 & Fag f anfrary
Ao @, wi YoMz ¥ ?
o feay wfaerd S & 09 761
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Shrimati Jyotsna Chanda (Cachar):
‘Before 1 ask my question I waat
‘to br'ng it to the notice of the miais-
‘ter that the name of the ‘e~ estate is
Monier Khal and not Mohikhal.

As has buen stated by the hon. mi-
nister a section of hostile mizos had
entered the Cschar district. What
stepg do government propose to take
to protect these border areas o’ Ca-
~char and what steps have been taken
"to chase these Mizo rebels out of Ca-
char?

Shri Vidvag Charan Shukh: They
‘have not entered the district as such;
‘they were stray raids. To p-event
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such raids in future, we have intensi-
fiel patrolling on the border areas.

Shri Hem Barua (Gauhati): In
view of tne fact that by the supply
of arms and ammun tion to Mizo re-
bels, by traring men o the Mizo ni-
tional friont in the techn'que of guer.l-
la warfare and now by offering camp
facilities for the concentraton o 0
or 70 government officials kidnapped
during the receat rcbellion by tae
Mz, National Front and by allowing
facilities of headquarterg to the pro-
visional Governm.nt o' sovereign Mi=-
zoland at Dacca capita] of East Pak-
istan as that lette: to the Indon-s:n

Prasident by Mr. Lal Denga indie
cates.. ..
Mr. Speaker: He may put the
question.
Shri Hem Barua: Pakistan has

proved to the hilt that Pakistaa has
bren encouraging the Mizo rebels
against India. In that context m'y I
know why is it that the government,
have not told Pakistan in a very
stra'ght maaner that India is not go-
ing to tolerate thig monkz2y business
any mo-e and India is going to hit
very hard if necessary?

Shri Vidya Charan Shukla: We
have made our feelings knwn ‘o
Pakistan ia no uncertain terms and
we are doing our bast to see thit
all these advantages which they might
have got do not accrue to them in
future.

Shri Harl Vishnu Kamath (Hoshan-"
gabad): We could not hea: the ans-
wer.

Mr. Speaker: We have told Pakis-
tan in no upcertaia terms about these
things.

8hri Harl Vishnpu Kamath: Iave
the government received reports ‘rom,
Intelligence or from othe: mo-e. re-
liable and competent saurces that the.
Mizo hostiles are being trained by
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Chinese technicians and army men on
Pakistani soil with the assistance and
connivance of Pakistani authorities
and if so, does the government not re-
gard this ag a serious contravention
of the Tashkent declaration, and the
Tashkent spirit ig fast evaporating in
Pakistan, if it hag not completely eva-
porated?

Shri Vidya Charan Shukla: We
have not received reports of training
of Mizo rebels by Chinese on Pakis-
tani soil.

Shri Harj Vishnu Kamath: We
cannot hear the answer; he is a
young man and he should speak up.

Mr. Speaker: No reports have been
received of training of Mizo rebels on
Pakistani gofl.

Shrimati Tarkeshwari Sinha
(Barh): May I know whether any
mustar register prepared by the Mizos
came into the hands of the officials
who were at Aijal at that time and
whether in that register the number
of battaliong has been given as 31,
which means nearly two divisions and
whether that document was burnt?
How does the government know that
this document was burnt inadvertent-
ly by the police officials? Why was
such a seribus mistake committed by
the police officials, namely, burning a
muster register which was giving in-
formation gbout their activities, the
strength of their personnel who have
been trained in military  operations,
etc.?

Shri Vidya Charan Shukla: A mus-
ter register was captured from the
Mizo rebels which gave exaggerated
figures about their strength. One of
the Mizo rebels later on admitted that
these figures given in the muster re-
gister were grossly exaggerated. When
there was some danger of these docu-
ments being recaptured by the rebels,
some of them were destroyed and
this register was also destroyed.

Shrimati Tarkeshwarl Sivha: Tt is
a very serious matter. Was it destroy-
ed by the police afficials?

328 (Ai) LS—8.
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Shri Vidya Charan Shukla:
Sir.

Yes,
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Shri Ranga (Chittoor): The answer
to Mr. Kachhavaiya’s question is not
satisfactory. He was asking for infor-
mation about the places from which
these captured weapons came,

Mr. Speaker: He says he cannot
give the placeg because there are no
markings.

Shri Ranga: Has it ever happened;
Sir, that there are no marks on the
weapons? Are they made locally?

Mr. Speaker: When he says like
that, what can I do?

ft g a7 weEwE | I WEILT,
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Shri Hem Barya: With all humili-
ty, may I paint out that our Brigadier
commanding the security forces at
present in Mizo Hills District himself
has said that these arms and ammu-
nitions captured from the hands of
the Mizo rebels establish conclusively
that they are foreign arms from Pak-
istan?

Shri Vidya Charan Shukia: I have
only said that we have seen no muark-
ings op them. But we presume that
they might have come from Pakistan,
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Shri R. Barua (Jorhat): May I
know whether now or before any
Minister from the Centre visited this
area to make a proper assessment of
the mneeds of Mizo Hills and
whether the Government is prepared
to bear the expenses for implementa-
tion of the recommendations of Mr.
Tarlok Singh of the Planning Com-
mission? .

Shri Vidya Charan Shukla: None
of the Ministers from the Centre has
visited thig area, yet. We have had
the benefit of a very good and accu-
rate assessment from the Government
‘of Assam.

Shri R, Barua: I asked whether the
Government ig going to bear the ex-
penseg for implementing the recom-
mendations of Mr. Tarlok Singh of the
Planning Commission?

Shri Ranga: The Deputy Minister
is giving some reply and both the
senior Ministers do not seem to be
interested at all. Even the reply
given to my friend, Mr. R. S. Pandey’s
question is half-hearted. If T do not
use the word ‘irresponsible’ it is only
because I do not want to insult them.
To the question whether they are
thinking of any solution for a pro-
per settlement of this particular
question there, no answer was given.
The two senior Ministers seem to be
keeping quiet.

Shri Vidya Charan Shukla: You
have not understood the answer.

st avrft (fgme) : wow W,
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**Not recorded.
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Shri Ranga: What is the use of

putting questions if proper answers
are not given?

The Minister of Home Affairs (Shri
Nanda): I thought the hon. Member
had received an answer.

Shri Ranga: Where
wer?

Shri Nanda: If anything more is
required, let me know and I will give
the answer. He has answered that
question.

Shrl Swell
Districts) rose—

Mr. Speaker:
not called him.
Shri Swell:**

The Speaker:
record,

ot oy : wenw whEw,
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Mr. Speaker: This will not go on
record.

is the ans-

(Assam—Autonomous

Order, order. I have

This will not go on
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Shri R. Barua: May I know whe-
ther those recommendations are going
to be implemented and the Centre is
going into the causes?

Shri Nanda: Yes Sir, we have
those recommendations. In  addition,
the Chiet Minister of Assam himself
visited the area and we have his re-
ports, along with other informatian.
Shri Tarlok Singh, Member of the
Planning Commission has been there
several times and he has made a very
detailed study of the situation—eco-
nomic, transport and vthers—and we
have got his report and also some
commendations which are being consi-
dered.

Shri N. R. Laskar (Karimganj: At
the outset, I must correct the hon.
Deputy Minister when he gsays that
the hostile elements have not entered
Cachar district. It is only 18 miles
from the district headquarters from
Silchar. So, how can he say that they
have not entered the Cachar district?
The Government should realize that
the district of Cachar has become a
highly sensitive area. On one side of
the district there is hostile Naga ele-
ments; on the other side, we have
the Mizo elements. What positive
security measures have been taken in
order to ensure that the Naga hestile
elements do not mix with the Mizo

national elementg through Cachar
district?
Shri Vidya Charan Shukla: What

T said was that they did not enter in
large numbers and penetrate deep
into the district. To prevent such
things happening in future we have
intense patrolling on the border areas
between Cachar district and the Mizo
hills.

Shrimati Renuka Barkataki (Bar-
peta): May I know whether it is a
fact that there is an increasing feel-
ing of insecurity and apprehension in
the areas bordering Mizo hills beca-
use of persistent reports of Nagas hos-
tiles there moving through Manipur
to link up with Mizo National Front
extremists and they have already set
uUD a combined training camp and
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combined operationa]  headquarters
somewhere near Churachandpur in
Manipur? If it is so, what steps do
Government propose to take to pro-

vide security to the people of those
areas?

Shrl Vidya Charan Shukla: These
are all rumours.... (interruptions).

St JOR W $TAW : W AR,
T fomd wem A s wfed,
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Shri Ranga: If the Deputy Minis-
ter cannot answer g question, let the
Minister take up the responsibility of
answering  questions. Cannot they
sense the temper of the House? They
should not shirk their responsibility....
(Interruptions)

Mr. Speaker: Order, order.
us hear the Home Minister,

Let

Shri Ranga: Both the Cabinet Mi-
nister and the Minister of State are
here and they have seen the temper
of the House. It is the general feeling
on all sides of the House that the ans-
wers that are being given by the De-
puty Minister are not satisfactory.
And yet they have the temerity to
stick to their seats. When they are

irresponsible to the extent....., . (in-
terruptions)
it R T FEAT : WEIE R,

TEY WY I WX AT9H ALY |

Shri Nanda: The hon. Member
Professor Ranga, is of course free to
use as much force as he likes in his
expression of opinion or sentiments
that he inay have. but it is entirely
for us to arrange how to deal with
these matters. Whenever there was
any occasion, I did intervene and gave
the in’ormation that was called for.

1

4§ Shri Ranga: When? You have to

Tvbe pulled out of your seat.
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Shri Nanda: In the course of this
calling-attention motion. My collea-
gue js giving jnformation; he has not
completed his answer.

Shri Ranga: You could see the
response to that.
Shri Nanda: Hon. Member, Shri

Kamath, says that there are intelli-
gence reports and there may be some-
thing more reliable .(Interrup-
tion). He has learnt and somebody
else hag learnt something. It may be
8o according to that, but we have to
give information on the basig of what-
ever we obtain,

Shri Hari Vishnu Kamath:
timeg wrong information.

Shri Nanda: We do not have any
such reliable information which will
warrant this kind of a statement. That
is a fact.

Some-

Shrimati Renuka Barkataki: Sir,
neither the Minister nor the Deputy
Minister has replied to my question.
Of course, Memberg of the Opposition
have every right to get annoyed and
angry but unfortunately we the Cong-
ress members have lost that right. But
I should have g reply to my question.

“ Shrl Daji (Indore): Sir, there is
the question of the right of a Mem-
ber. Really speaking, I seek your pro-
tection. When a  Member of the
House coming from that area makes a
certain statement, which may not be
quite true, it cannot be dismissed in
a cavalier way by saying that they
are merely rumours. It does not make
a good precedent. Therefore I  re-
quest the Deputy Minister to correct
the statement of the hon. Member,
Because she is from the Congress
Benches, she cannot defend herself
vocally. It is for you to protect the
right of a Member. No minister can
be heard to say that what a Member
says is only a rumour. After all, a
Member is as responsible a Member of
the House as the Minister or the De-
puty Minister.

Mr. Speaker: The Member may
have some information but the answer
is to come from the Minister.
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Shri Daji:
come.

has not

Mr. Speaker: The answer has come.
Shri Daji: Only one word answer.

Mr. Speaker: The Home Minister
hag said that they have no informa-
tion about it. 1T cannot go beyond
it . . .(Interruption).

St geR W weEw ‘N
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Shri D. C. Sharma (Gurdaspur):
Taking into account the difficult ter-
rain and algo the collusion of these
rebels with the Pakistani and the Chi-
nese people, may I know what extra
effort the Government of India has
made to give the loyal Mizo people a
greater sense of security than they
had and to give them also that kind
of protection which they need against
these rebels who are coming into tnat
area from all sides?

Shri Nanda: As was pointed out,
security arrangements gre being pro-
gressively  strengthened; patrolling
arrangements are being intensified
and during the last few weeks much
more has been done to make the civil
administration more effective. What-
ever more can be done will be done.
The Assam Government hag been
in  continuous toucy and they are
taking more and moure interest in it.

Shri S. M. Banerjee: (Kanpur):
May I know whether the attention of
the Deputy Minister, the Minister of
State or the Cabinet Minister has
been drawn to a press news that the
headquarterg of the Mizo rebels has
been shifted now to Pakistan in the
hill areas of Chittagong and they are
actually operating from there; whe-
ther it has been verified and, if it has
been found correct, what steps have
been taken to take up the matter
with Pakistan?
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Shri Nanda: We have definite in-
formation that these rebels are ope-
rating from certain parts of Pakistan
and we have also conveyed our feel-
ings and reaction about it to the Pak-
istan Government.

Shei S. M. Banerjee: They have
shifted their headquarters.

Shri Nanda: The word ‘head-
quarters’ can have any meaning.

Shri Daji: It does seem that ‘he
attitude of the Government is ex-
tremely complacent and the informa-
tion that the Government possess is
not very accurate as was very clearly
demonstrated by the fact that the
Government did not know even one
day earlier to the mass attack by the
Mizo rebels. That is the proof that
the Intelligence is absolutely lacking
and the Government and their officers
say they are all rumours,

From all the statements that have
come up today, does not the Home Mi-
nister feel that the statement of yes-
terday that the whole situation is
quite under control and that there is
nothing to fear, is a gross mis-state-
ment and that the simmering revolt
and the discontent that are mounting
there may again turn up any mo-
ment? Has the Minister convinced
himself that it was right and proper
fo- the police officer to burn the re-
cords obtained becase the utmost dan-
ger was that they may fall back into
the hands of the rebels from whom
they were captured? It geems there is
something fishy brewing there. Is
the Government in a position to take
the House inte confidence and give a
full account of what is going on there
or shall we be kept waiting till a mas-
sive revolt springg from the Mizo Hills
region ag from the Naga region?

Shri Nanda: I never conveyed
this impression at all to the House
that there is any sense of complacency
about the gituation. The apprehensions
of certaip friendg here, about what is
happening, are justified. While we
claim that we have brought the situa-
tion under contro] in the sense of the
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security forces having taken over all
the posts which were occupied by the
rebels, we have not been able to yet
liquidate that threat the guerilla acti-
vities are there in the jungles—they
would be there—and, therefore, I do
10t at all minimise the risks which
are there. What the hon. Member has
said ig something not different from
our own feelingg in the matter. We
are aware of very serious threats and
the situation may, at any time, be-
come more difficult and we are pre-
paring ourselves to deal with that.

Shri Daji: What about the records
burnt? Have you satisfled yourself?

Shri Nanda: This has been explain-
ed. I will go more into that. The ex-
planation that has been given is there.
I will go more into it.

Shri P. K. Deo (Kalahandi): The
forces of disintegration have beén rais-
ing their heads in different parts of
the country, It is a matter of concern
to everybody. I would like to know
what has happened to the activities of
the National Intergration Conference
which was started by Pandit Nehru
and which is now a closed chapter.
That was a proper forum where all
Parties could be brought together and
taken into confidence and they could
try to find ways and means as to how
to combat such g situation.

Shri Nanda: Whether the National
Integration Conference could be of
a very great use immediately in this
context is a different matter. But it is
important, in view of the conditions
here, that there should be more acti-
vity of that kind.

Shri P. K. Deo:
for two years.

It has never met

Shri Swell: There are reports com-
ing from various quarters in the Mizo
Hills that the Mizo National Front
volunteers have been encouraged to
resort again to these kinds of raids by
the drift of the political situation in
that District to their favour. May
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know whether the Government are
aware of this fact, whether they have
considered the situation and whether
they have come to any decision as to
how they are going to arrest this drift
of the political situation in favour of
the N.M.F. volunteers?

Shri Nanda: This is a question
about which all the things have been
said and various measures are being
taken. That is the answer, I agree
with the hon. Member about the
nature and the risks and that not only
at the level of the security forces and
the use of such force as is necessary
but other measures also are needed for
the purpose of taking assistance and
cooperation of the rest of the commu-
nity. That is what we are considering
and trying to do.
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12:47 hrs.

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

EXPLOSIONS IN RAILWAY TRAIN AT
LumbiNG

Mr, Speaker: I have received notic-
es of two Adjournment Motions, one
by Mr. S. M. Banerjee and Shri Daji
and the other by Shri Hem Barua, and
there are 16 Calling Attention notices
which I have received from various
members. I have algo received an in-
timation from the Railway Minister
that he wants to make a statement. I
wil] first have that statement in order
to find out the facts,

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): On 20-4-66 while 20 Dn.
Passenger Train Lumding-Tinsukhia
was standing at Lumding Railway
Station on platform No. 1, a loud ex-
plosion was heard at 22.05 hrs. in the
third class compartment of Coach No.
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3583 second from the engine. This
caused the roof of the rear portion of
this coach being blown off resulting
in heavy casualties amongst the oc-
cupants as well as persons on the plat-
form, As a result of the explosion 134
persons were injured and 39 dead
bodies found near and around the de-
bris. All the injured were rendred
first aid on the spot and removed to
the Lumding Railway Hospital. Of
these, 14 persons have since succum-
bed to their injuries.

General Manager, Northeast Fron-
tier Railway, Chief Medical Officer
and Chief Security Officer, Northeast
Frontier Railway, arrived at site at
04.50 hrs, on 21-4-66 to supervise the
relief and restoration arrangements
already initiated by the Supdt. Rail-
way Police Haflong and other local
railway officers, District Commercial
Superintendent Lumding has been
posted at Lumding Railway Station
for issue of Railway passes and ex-
gratia payments to the passengers
Telegrams to the near relatives of the
injured persons have been issued so
far as the addresses could be gathered.
Ex-gratia payments from Rs. 50 to
200 to all the injured persons has been
arranged. Ex-gratic payment will
also be made to relatives of the dead
persons as and when they are indenti-
fled.

Remaining passengers of 20 Down
were despatched to their destinations
by a special train which left Lumding
at 0050 hrs, on 21-4-66. Other train
services are running unaffected. All
the coaches are on rail. The cause of
accident is under investigation.

I might be permitted to add that the
IG, RPF and the Director of Safety
are flying to Lumding, and I am also
going there day after tomorrow.

Shri Hi N. Mukerjee
Central): rose—

(Calcutta

Mr, Speaker: I shall first ask Shri
S. M. Banerjee how he alleges now
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that this is due to the Government’s
failure to protect the life of the pas-
sengers. Does he have anything to say
about how this accident has happened?
Does he have any information?
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Shri H. N, Mukerjee: It is quite
clear that if it was an act of God then
Government could come and say that
they are wailing to find out more facts
and they are reporting whatever they
have at the present moment, and we
could exonerate Government by mere-
ly listening to whatever tale they tell
us. But this obviously is due to the
act of some human agencies which it
was the responsibility and the duty
of Government to prevent from doing
this kind of mischief; and so many
people have died, and so many peo-
ple have suffered, and it is a matter
which even qualitatively takes on a
very different complexion. Therefore,
there is complete default of Govern-
ment. For something very much less
than this, Shri Lal Bahadur Shastri
had the decency to give up his Minis-
tership, and here is a Government
reporting this in this manner; T would
not like to use any adjectives for
that—or perhaps in regard to what
they are doing today. This is a mat-
ter in regard to which we want to
censure this Government. This kind of
thing should not happen. It is not a
mere accident; it is not an act of God;
it is not a natural calamity; it is
something which is due to Government
default.

Shri Hem Barua (Gauhati): A few
days back when the hon. Prime Minis-
ter met some Members of Parliament,
she told us that the hostile activities
had decreased after or since the Peace
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Mission had started functioning in
Nagaland, but I am very sorry to sy
that the hostile activities might have
decreased in Nagalnd, but they have
increased in the adjoining areas, and
they have aggravated also, in the
adjoining areas of Assam, Manipur
and some other parts.

This accident or this incident is not
the one of its kind. It is in a series.
There was one at Sapakhati, and then
there was another at Fukating where
53 people died according to the hon.
Minister's statement, and this is the
third of its kind when 43 people have
died and 137 people are injured

What is happening? We know that
on the 7th March, 1966, seven Nagas
were arrested by the police at Jorhat
in a jeep, and the jeep bore the name
of the Naga Government, and had the
plate ‘Government of Nagaland, No.
12’. The jeep carried some members of
the so-called Naga Federal Govern-
ment; one was the Minister of Agricul-
ture another was the Minister of Home
Affairs, and another was the Home
Secretary; another was a Brigadier, a
self-styled Brigadier, and then there
was an ADC to the Minister of Agri-
culture. What happened was when
the police arrested them, they found
maps and charts in their possession,
and those maps and charts clearly indi-
cated their plan to sabotage the rail
track all along the Brahmaputra Val-
ley. Then, there was a report dis-
covered that in regard to the number
of persons killed at the incident at
Furkating, the number given by our
Minister was 53, but the number given
by them of those whom they had
succeeded in killing was very high.
This is what is happcning. We know
how this Government functions.

The Superintendent of Police at
Jorhat rang up the Inspector-General
of Police at Shillong, and that gentle-
man the Inspector-General of Police
at Shillong consulted Mr. Chaliha, the
Chief Minister of Assam, who is a
Member of the Naga Peace Mission,
and Mr. Chaliha instructed him to
tell the Superintendent of Police at
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|Shri Hem Barua)
Jorhat tg release all those Ministers of

the so-called Naga Federal Govern-
ment, and to detain . . .

Mr. Speaker: Now, he should kindly
come to the motion.

Shri Daji (Indore): This is very
relevant; this is extremely relevant.
If it is a fact, it is very surprising.

Shri Hem Barua: 1 have the papers
with me here.

What happened was that the driver
of the jeep and a peon were detained

in jail under section 15 of the Arms’

Act. Things are going on like this.
There is no security . . .

Shri Daji: Have they been released?

Shri Hem Barua: They have not
been released.

There is no security so far as the
travelling public in Assam are con-
cérned; there is no security at all. This
Government, in spite of our saying
that it is a spineless Government, in
spite of our repeated reminders to
thém, have done nothing to ensure
protéction and security to the passen-
gers travelling by rail-road in Assam.

Therefore, this is a clear failure and
a disma] failure on the part of this
Government, failure to give protection
and security to our people there.
Possibly they do not know the feelings
in Assam now and how much the
people there are agitated; 1 know
somnething about that because I come
from that area and I get a séries of
letters from that area.

Therefore, this is a clear instance of
the failure of the Government of
India, and I would request you that
you, Sir, in your wisdom might allow
this adjournment motion to be dis-
cussed in the House.

Shri Tyagi (Dehra Dun): I think it
should be allowed.
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Dr. Ram Subhag Singh: It is ture
that everybody does feel agitated
there in Assam. Some of the persons
who have been killed also belong to
the other parts of our country, and
everybody does feel agitated that
enough security arrangements should
be made to protect the life and lugg-
age of the people who travel by the
railways.

Shri Hem Barua: Public property
also. They destoryed public property
when they destroy bogies.

Dr. Ram Subhag Singh: I accept
that. As Shri Hem Barua has said,
and so did Shri S. M. Banerjee and

Shri H N. Mukerjee, this is a State
matter. But I do not want to take
any téchnical view on this matter, be-
cause the railways are run by the
Government of India. But I do not
accept Shri H. N. Mukerjee's conten-
tion about Shri Lal Bahadur Shastri’s
analogy, because this accident or éven
the earlier explosion was not due to
the operational failure of the railways.
So, I repudiated whatever he says.

Shri S, M. Banerjee: Sabotage?

Dr. Ram Subhag Singh: Yes, it was
sabotage.

Shri Hem Barua: Therefore, the
Home Minister is responsible.

Dr. Ram Subhag Singh: The hon.
Member may kindly listen to me. If
the question of resignation comes, he
would not find us second to anybody
and to him in particular.
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As regards the question of protec-
tion, I do admit that more protection
should be provided, and 1 may also go
to the extent of saying this. I hope
the Members who have spoken earlier
would not feel agitated later. I consul-
ted the Prime Minister also, because
the only way out now is to search the
luggage of every man who is supposed
to be a suspect passenger, or any sus®
pected person who enters the railway
premises, but this requires consulta-
tion; I shall also consult the Chief
Minister of Assam who is expected to
be here in Delhi today. We arc going
to Gauhati and Lumding also and we
shall see how best to tighten the secu-
rity arrangements, and I  assure you
that my hon. friend would not find us
lacking in any respect.

13 hrs.

Mr, Speaker: What is the prelimi-
nary report about the cause of the ac-
cident?

Dr. Ram Subhag Singh: There is no
reason to accept the Adjournment
Motion, because

Mr. Speaker: What is the prelimi-
nary report or information that he has
received about the cause of this acci-
dent?

Dr. Ram Subhag Singh: It is under
investigation, Sir, It was an explosion,
because some people might have been
carrying time bomb which exploded
and this thing happened.

Shri Tyagi: I want to say one thing,
Sir, if you don’t mind. Because
certain allegations of serious nature
had been permitted to be made on the
Floor of the House by the Opposition,
either you permit the Adjournment
Motion so that all that he has alleged
may be awarded off, or, Bir, permit
the Government to reply to those alle-
gations of records having been found
in certain jeeps, etc. That has upset
me. Sir, I would suggest that at least
you should permit the Government to
clarify those points.

1888 (SAKA) in Railway Train 12288
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Mr. Speaker: I am not restricting
the Government from making any
Statement. It is for the Government.
If the Government want to rebutt it
they can do so.

Shri K. D. Malaviya (Basti): In
view of the statement made by Shri
Hem Barua, it is the duty of the Gov-
ernment to make a statement.

Mr. Speaker: If Government wants
to make a statement, I have no objec-
tion.

The Minister of Homé Affairs (Shri
Nanda): It is not as Home Minister,
that is, as a subject of law and order
that I am strictly responsible. But
Government is certainly responsible
and I gccept that position. But we
cannot take up such things by way of
an adjour: t motion, b that
is a different matter. (Interruption)
All the information that is necessary,
all the information with us, will be
submitted in some other way, (Inter-
ruption).

Mr. Speaker: Order, order.

Shri Hem Barua: Would you please
suggest to us in what way it could be
discussed?

Mr. Speaker: Would it be possible
for him to make the statement tomor-
row?

Shri Nunda: The Chief Minister Is
coming this evening. It is possible by
tomorrow afternoon.

Mr. Speaker: I will hold them over

till tomorrow.

Shri Ranga (Chittoor): Mr. Speaker,
Sir, arising out of this thing....

Mr. Speaker: I am just waiting for
thaet statement. Let that statement
come and then we will see.

Shri Ranga: In regard to that state-
ment itself, Sir, in the light of all that
has been spoken, all that has been
stated here, it is clear and there 1
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agree with my hon. friend the Railway

Minister that it was not specially the

responsibility of the Railways that

these unfortunate things have hap-

pened.

B fore aromw (i) :owem
TR, JuT F frad A & W q@ v
¥ & o @ T ww @ Al
¥

wers W@ 99 O a9 @R
AT ARG I IGI 3 a9 § 7

&w%m%uaﬁmr&ﬂamﬂ
@ & 9% W g foam @

Shri Ranga: There is the general
question of security of the whole of
the area there. From what has

Mr. Speaker: I have requested and
he will make a statement.

Shri Ranga: In view of what has
fallen from the lips of several of
the hon. Members including Shri-
mati Barkataki and other hon. Mem-
bers, the House would like to have
a comprehensive statement, comp-
rehensive enough, covering the
whole question of security in the
whole of that border area.

Mr. Speaker: He
tomorrow.

will reply to it

Shri Ranga: Not only with the

purpose of ascertaining what my
hon. friend Shri Hem Barua has
said was correct or not, but in

regard to the whole of the situation
and how the Government proposes

to dcal with it. We would like to
have that kind of comprehensive
statement.

Mr. Speaker: I cannot bring in
the whole thing just now.
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Shri Ranga: Home Minister told
us that he would be willing to make
a statement....

Shri Basumatari (Goalpara): Shri
Hem Barua has made certain seri-
ous allegation against our Chief
Minister of Assam who is not here to
defend himself. I do mnot know
whether it is» a fact or mot. I want
to know wlether the story that he
has spoken of is quite corfect or
not.

Shri Hem Barua: I know it is cor-
rect.

Shri Basumatari: He referred to
the self-styled brigadier of the Naga
Army and some so called ministers.

Mr. Speaker: We will hear
statement by the Government.
will find out the facts. This is what
we are doing. We will await that
statement and then find out. (Inter-
ruption). Order, order,

the
We

Shri U. M. Trivedi (Mandsaur): I
want to make a submission and it is
this. The particular statement com-
ing from the Home Minister on this
particular incident is not enough,
because, what Shri Hem Barua has
narrated ig known to many of us—
but something more is being known
to us and it is this, that the general
attitude of the Government of Naga-
land is quite against the interests of
this country. Not only this. We
have recently had incidents, where
the matter is now sub-judice. Again
there are matters in which the
Central Reserve Police people are
being harassed by the Nagaland
Government. These are things which
Government should look into and
they should tell us the present
position. There is this insecure
position which is prevailing there,
of all those who want to travel
Therefore, Sir, it is not only a state-
ment which is required to be made,
but there should be a discussion. A
discussion will be necessary on this
point. (Interruption).
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Shri H. N. Mukerjee:
make a submission......

I want to
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Shri H. N. Mukerjee: 1 quite under-
stand your asking us to listen to-
morrow to whichever statement is
made by the hon. Home Minister
about his reaction towards what
Shri Hem Barua has said. It is an
important matter. But, Sir, the
Adjournment Motion, in relation to
this particular accident which took
place in the railway premises, and
in relation to railway passengers,
that Adjournment Motion, in itself,
is of a different category. Sir, the
Minister shirked responsibility. If
the responsibility of the Minister is
being shirked, then nobody is res-
ponsible. I began by saying—I don’t
know if the Minister quite under-
stood me—it was net an act of God.
It was not a natural calamity, it
was a man-made calamity, somebody

or other was there, one or more.
That is what I said. I hope he
understood what I said.

Shri Hari Vishnu Kamath (Hosh-

angabad): You will hold it over till
tomorrow.

Shri H. N. Mukerjee: What he
said was a different matter. Shri
Hem Barua wanted very rightly a
comprehensive report, but that is a
different matter. The railway acci-
dent is a very separate thing. I
wanted to know something about it.
(Interruption).

Mr. Speaker: Let us hear. He is
very impatient and he is interven-
ing again and again.
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(Interruption).

Shrimati Savitri Nigam (Banda):
When you have already taken a
decision that Home Minister is going
to make a statement, why hon.

Members are allowed to repeat the
same thing over and over again?
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T o § @ aw Amn e Wi
o are ¥ TETH &) wafeay wqv § 7
W & JEva # frdy aeat § gy
q EHT gL H Ffeafy § v
g o g wfefs ww weft oew
T § e afew @ m § e oww A
%1 foamg avew & o feafa &1 o
oo aE freer gwar ¢ 1 rafeg &
g g 5 ww Iy ww TR W
ey ¥ Y H
Mr. Speaker: I will hold it over.
But I am being pressed to give my
ruling just now. I am prepared
with that, if it is so wanted.

TgE ®1 T § 5 oW T OF w
¥ qrers & SR AT 7w A aves
# | wareft wmgw & ag w7 AR gEA A
WY *gT, T ATEE X WY FET | qESNE
s & ww Afafes @ o oy §
g A A e g | W
% IR @i fear @ ¥ e xw=r
HrifEr 4 § @Y ag vESAde qioe
& wfer 7@ v waan, 97 A€ Qo
97 faar wmg IEH AT wwAT )

goT qaw ag & 5w ag gue
=E ¥ dRR A gk | 3o 7w gww fag
T & fF W Tg AU T EwAT R &
fex gw 1 =nfen fF g2 oF qaifes
F JATT F W Iq FT Iq A A
g afs ag o€ ewmr qg A &
§F | 9§ T U FEEWT S R AG
qrIF #3T § fr 393 w00 wafar
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=9 fqAT 9T TEET ST qE qFAT SO
TwaT | Tofog & gEomde S Y
#1 gefae <@r g o fF a9 o far
T@EM |

Shri Nath Pai (Rajapur):
Hem Barua’s motion is specific.

Shri

Shri Ranga: Why not wait till the
statement comes?

oo AT A FEeE
wenfeer faar s fee fafes
fear | Afafes e w1
Y w7 ot & 18 e Ag
T guw fem o &, Ak @
TTFHRE MW TETS AE $ awar
w9 wiww Aifew wsfwe  FAT
W fF q= = fean som
Shri Nath Pal: How did you reacn

%??M

SR -

this conclusion? On a point of
order. I had asked......

Mr. Speaker: I cannot allow a
discussion on my ruling.

Shri Nath Pai: You categrically

told me—the proceedings will show
that—that you did not want to give
the ruling now. I pleaded with you
this that in view of the promise the
Home Minister has made to give
more information, you may hold this
over, and after that statement is
made, we will press for its being
admitted. Now you are going back
on that and saying that because
somebody said it is of a general
nature, it cannot be admitted. This
ia doing injustice to us. Shri Hem
Barua’s motion is of a specific
nature on a single matter of imme-
diate public importance. It some-
body makes a comment on it and
says it is general, you cannot victi-
mise Shri Hem Barua for it. Under
the rules of procedure, the matter
is absolutely correctly drafted. I
would like you to give your ruling
in the light of that, not on the basis
of some comments made by some-
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Railway Train at Lumding (Adj. M,)
body which were well-intentioned
and in support of admissibility.

weaw s & ¥ wfe 3 e

Shri Nath Pai: What happened to
your earlier categorical assurance?

WS APAT  Ag T AT |
Shri Hari Vishpy Kamath: You

bold it over. You said earlier that
you would hold it over.

Shri Nath Pai: The proceedings
will show that. You said that the
statement may be made tomorrow.

st gew W weAw . mT

svaTaw f@n T, weHe gy |

Mr. Speaker: I should be allowed
to proceed further.

Shri Hem Barua: There is a grow-
ing tendency in this House—you
will excuse me for saying that; I
am a very open and straight forward
man—to suppress information from
Members. When Ministers are put
definite questions, they do not give
a definite reply to those questions
and these Ministers, I am very sorry
to tell you, get protection, not the
Members who put the questions.

Here is an adjournment motion
tabled on a definite matter, specific
matter, of urgent public importance.
You were wise to tell us that you
are holding it over until you hear
a statement from the Minister to-
morrow. But after your ruling,
there was a clamour in the House
and several Members, without
obtaining the necessary permission
from you, spoke on this, and some
of them characterised the motion as
of a wider nature and all that, and
abl of a sudden you changed your
ruling. How this has happened, I
do not follow.

Mr. Speaker: I have mnot changed
my ruling. I had only said that
because a wider context was being
brought into the picture, the Minis-

in VAISAKHA 1, 1888 (SAKA)
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ter might make a statement about
all those things that had been
alleged here, and I would hold it
over till I heard that statement. But
when it was pressed that this had
nothing to do with this...

Shri Hari Vishnu Kamath: Who
pressed?

Mr. Speaker: Members themselves.

Shri Hari Vishnu Kamath: No, no;
we did not press it.

Shri Ranga: May I suggest this?
In view of this tragedy, we should
express our condolences to the
bereaved families who have suffer-
ed now as a result of this sabotage.

Mr. Speaker: I will ask the Home
Minister to convey those condolences.

13.16 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER EssENTIAL Com-
MODITIES ACT

The Deputy Minister | nthe Minis-

try of Petrol and Chemical
(Shri Iqbal Singh): On behalf of
Shri Alagesan, I beg to lay on the

Table a copy each of the following
Notifications under sub-section (8)
of section 3 of the Essential Com-
modities Act, 1855:—

(i) The Kerosene (Fixation of
Ceiling Prices) Order, 1866,
published in Notification

No. G.S.R. 540 in Gazette of
India dated the 6th April,
19686.

The Kerosene (Fixation of
Ceiling Prices) Amendment
Order, 1986, published in
Notification No. G.S.R. 582 in
Gazette of India dated the
16th April, 1966.

(ii)

[Placed in Library. See No. LT-

6103/66].
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NoriricaTioNs UNDER CusTomMs Act

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): On behalf of Shri B. R.
Bhagat, I beg to lay on the Table a
copy each of the following Notifi-
cations under sec. 159 of the Cus-
toms Act, 1962:—

(i) GSR. 449
Gazette of India
26th March, 1966.

published in
dated the

(ii) G.S.R. 487
Gazette of India dated
1st April, 19686.

published in
the

(iii) G.S.R. 488 published in
Gazette of India dated the
1st April, 1966.

[Placed in Library. See No. LT-

6104/66].

ANNUAL ADMINISTRATION REPORT oOF
Kerara STATE ELecTRICITY BOARD

Dr. K. L. Rao: I beg to lay on the
Table a copy of the Annual Admini-
stration Report of the Kerala State
Electricity Board for the year 1962-63,
under sub-section (IA) of section 75
of the Electricity (Supply) Act, 1948,
read with clause (¢) (iv) of the pro-
clamation dated the 24th March,
1985, issued by the Vice-President,
discharging the functions of the
President, in relation to the State
of Kerala. (Placed in Library. See
No. LT-6105/66].

13.164 hrs.

ESTIMATES COMMITTEE
NINETY-THIRD REPORT

Shri A. C. Guha (Barasat): I beg
to present the Ninety-third Report
of the Estimates Committee on the
Ministry of Home Affairs—Public
Services,
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STATEMENT CLARIFYING POSI-
TION RE. HOSTILE NAGAS
CELEBRATING THEIR RE-
PUBLIC DAY

The Minister of External Affairs
(Shri Swaran Singh): You had
desired, Sir, that I should look into
the statements made by the Prime
Minister and myself in this House
on the 24th March in response to a
calling attention motice on the so-
called “Republic Day” by the under-
ground Nagas and clarify what
might have appeared to be inconsis-
tencies between the various state-
ments made in the House that day.

The facts of the case are:—

The Government had information
that the underground were planning
to celebrate their so-called “Re-
public Day” and had intended to bring
their armed men for the purpose. As
the movement of armed undergrounds
through villages and public roads and
their presence in large number near
the State Capital constituted a serious
breach of the Agreement on the sus-
pension of operations, the State Gov-
ernment conveyed to the underground
through the Peace Mission that while
the State Government would not agree
to the armed men being present, they
would have no objection to the hol-
ding of a meeting or having games,
singing and the like. The Governor
agreed with the views of the Naga-
land Ministry.

There was no ban at that time
against the holding of meetings, and
therefore, no formal permission for
holding of a meeting, as such, was
necessary. However, since the ques-
tion of participation of armed per-
sonnel was involved, the organisers
of the meeting had sought, an indirect
clearance for the proposed ‘function’
by intimating the authorities, and
although no formal permission, as
such, was granted, the discussions
leading to the ‘no-objection’ conveyed
by the Nagaland Government, which
had the support of the Governor, on
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certain stipulations could be construed
as an implied permission for holding
the meeting. The Prime Minister had
this in mind when she stated that her
impression was that Nagas had asked
for permission and the permission
had been given. As I explained iater,
no forma] permission as such was
either necessary or given.

Shri Hem Barua (Gauhati): Al-
though the hon. Minister has said that
permission was given for a peaceful
celebration of the so-called ‘Repub-
lic Day’ of the Naga hostiles, as a
matter of fact, the Naga hostiles had
paraded 1,000 men with their arms
there. But apart from that, this is
what the Prime Minister said on the
last occasion; this is her language:

“They had asked permission and
1 believe the Governor had given
them permission . . . (Interrup-
tions). The Governor Shri Vishnu
Sahay, gave permission. We are
in tou¢h with him”.

“This is very specific, according to the
Prime Minister. Now to say that she
did not mean this or she did not mean
that is not corroborated by facts in
the proceedings. She also gave the
assurance that they are in touch with
the Governor of Assam and Nagaland.
I do not know whether she was in
touch with the Governor of Assam
and Nagaland.

Then may I submit that this was
not an ordinary meeting? On the
24th March, the hon. External Affairs
Minister said that the 22nd of March
does not have any special significance.
But I have with me papers to prove
that the 22nd March had a special
significance for the Naga hostiles. It
was on the 22nd March, 1956 that the
Naga hostiles adopted their constitu-
tion and constituted themselves into
the so-called Naga Federal Govern-
ment.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I remember the sequence of
events on that unfortunate morning
of the day in the Lok Sabha when
the Minister of State for External

328 (Ai) LS—4.
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Naga Hogtiles
Celebrating their
~‘Republic day (Stt.)
Affairs fumbled and faltered was
shouted down and put on the mat by
the House. Then the Prime Minister
took the papers from him and she also
said ‘I am not sure of the facts’. Yet
she went on to say that the Governor
of Nagaland had given permission. I
hope that in future the Prime Minis-
ter and her colleagues will refrain
from making statements when they are
not sure of the facts. That is number
one. It now transpires that permis-
sion was not given. According to the
External Affairs Minister it is certain
now that permission was not given
to the so-called Federal Government
of Nagaland to observe Republic Day.
Then, was this matter taken up by
the Prime Minister or her colleagues
with the representatives of the so-
called Federal Government of Naga-
land when they came here last week
to discuss wth the Prime Minister
certain issues, and were they asked
why they observed this Republic
Day and for what purpose?

12300

Sbri Swaraa Singh: There is very
little that T have to say on the speci-
fic point on which I made a clarifica-
tory statement. Most of it I had said
in the afternoon when 1 had appear-
ed in the House and clarified that
statement. The Prime Minister even
at that time had said, as Mr. Kamath
has rightly pointed out, that she did
not have the full facts, and after the
clarification that was made that after-
noen and today, I think that the facts
relating to the whole background are
now quite clear.

Shri Hari Vishnu Kamath: Then
that statement should not have been
made.

.Shrf Swaran Simgh: And that, I
think, is the purpose of making this
clarificatory statement.

As for the point that Mr. Kamath
raised, as to whether this point was
specifically taken up with the Naga
leaders, I do net think that this was
specifically taken up.

Shri Hari Vishnu Kamath:

not?

Why
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Hostiles Celebrating
their Republic day (Stt.)

Shri Swaran Singh: As said in the
afternoon that very day, according to
the agr t for suspension of opera-
tions, we have to make a distinction
between the infringement of the terms
of suspension of operations which re-
late mostly to violent activities, carry-
ing of arms, display of arms, coming
near certain towns and military
positions with arms, and the other
activity namely meeting together and
passing resolutions and the like which
does not strictly come within the
terms of that but on the other point
which Mr. Hem Barua has said that
they displayed arms,. ...

Shri Hem Barua: One thousand
men.
Shri Swaran Singh: .our

information was that there was no
display of arms as such. May be
some people in that meeting might
have had arms. That I cannot clarify
further.

Y AW W weEw  (3J9W)
arn fafgdl § @@ weAl WX
oY HE WG, Rl WERT A T AT
L0 S G

L : TAANE FY W
A eeedew fod T, 99 & A § AW
Az ¥ g e wise fear fe 9w @
femiigey &, 7 % 79 & | T e |
% & e § 5wy e W
wede v F ok fafaee age W
Welz FT A | W § SR AG &
aFaT § |

ot grm Wy g ;T faRfea
T FOTA WAl 9% A9 B 9gA,
Ia® It ¥ fafey qge ¥ i€ awrd
LU

gorq wiEw - ¥g femwuw A @
w©|roE o
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13.23 hrs,
ELECTION TO COMMITTEE

Apvisory CounciL oF Deumr DEeveLor-
MENT AUTHORITY

The Deputy Minister in the Minis-
try of Works, Housing and Urban
Development (Shri Bhagwatl): 1 beg
to move:

“That in pursuance of sub-
section (2) (h) of section 5 of the
Delhi Development Act, 1957, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to
serve as members of the Advisory
Council of the Delhi Develop-
ment Authority for the next
term.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of information,
may I ask whether the House will
elect members to fill the vacancies
caused by the resignation of three
members from the Delhi Administra-
tion Bill Joint Committee?

Mr. Speaker: That
different thing.

would be a

Shri Hari Vishnu Kamath: Is it
open to us to give notice of motions?

Mr. Speaker: If a motion is given in

accordance with the rules, I shall
consider it.
The question is:
“That in pursuance of sub-

section (2) (h) of section 5 of
the Delhi Development Act, 1957,
the members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to
serve as members of the Advisory
Council of the Delhi Develop-
ment Authority for the next
term.”

The motion was adopted



12303

DEMANDS FOR GRANTS—Contd.

Ministry of Food, Agriculture, Com-
munity Development and Co-operation

Mr. Speaker: I have received a
representation from 15 Members that
the time may be extended. Eight
hours were allotted, but 8 hours and
30 minutes have already been spent,
and the Minister has yet to reply.
That means another Ministry will be
cuillotined. I have no objection of
they want to extend it, but they
should realise that ultimately it is
they themselves who will suffer.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Night sitting.

Mr. Speaker: I cannot.

s qo Wo amx (dETHE)
aee AgRd, W & fau Isw R
TIAT AT |

=t foa aremw (@) o owsaw
agrem, & frAzA FTw AEAr g
f& ®= gw @vit 7 e fafe) ox
wiweax  fafry #Y feaige &
fae TrEw agarm, e SO
F 0F wA@EE §WT q7 FRE W
AaTe I7 fear | I TAT T S
¥ 7 frar | & frdew s @
fF gw oiweafee & o7 e dx
TiFedT ¥ T a9 §, WA F
o =T g, AfFA g #Y T 9T A
w1 ergw 7Y faem & 0 W oo g
IEAT fF A AT FT & TH FT I¥W
agT §ifaw |

woaw aflRm: gg 919 WA
¥ 1w AU IR Ot fF & gt 97
Az 7F, AfET @ AT o a@
T #vr @ e ag ¥ wew awew
®Y qg  =arfew Y fx 3 fewwwa & wrr
A, @Y gw g% 7 g ¢ o gu e fafen
%, afe foAq Fvag Q=T 188 §,
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TN 75 | AT QT R w1 FqH
IEMAT Y F AR &Y AT w7 /E
7 fa®, ar 99 ¥ fag st femgerc 2 2
wife dra qrga qR A TRTFAE 1
Fra7 ATgAW g & a9 Awa £ R
T W1 A9 OF |y A7 Y qFAr & 4

st wnda feg fegiat (@5wr):
drad @ waw faear arfgg o

maw Agwaw : & W &Y
w0 & fag @ g afew
o o fafrgy fratfer &Y it o

»t wo o TTEA : FY WY & AT,
afer e 1A ¥ fau wewe frear
afem

weqw wgiag ¢ ar F @ W2 Tnw
w @t ¥ g, AfFA X uF W
fae qi= a1 faE & )
Shri Harl Vishnu Kamath: Includ-
ing the reply?

Mr. Speaker: The Minister would
reply after two hours, at 3.30.

Mr. S. M. Banerjee (Kanpur): When
the hon. Minister replies to the de-
bate, I want him to reply to this
point.

There is a news item in the Times
of India of today at page 4, which
reads:

P. C. SEN'S RATION CARD
CANCELLED

The ration card of Mr. P. C. Sen,
Chief Minister, has been cancelled as
he did not draw his ration for two
consecutive weeks.

Mr. Sen did not draw his ration for
the first week of April and he could
not draw it last week being indisposed
while in New Delhi. The rationing
authorities cancelled his card under
the rationing rules.
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The ration card of the Govérnor,
Mrs. Padmaja Naidu, had similarly
been cancelled some time back.”

My information is that this Chiet
Minister and the Governor did not
want to get rations from the ration
shops because the ration i{s so bad.
So, I want a definite reply from the
Minister.

Mr. Speaker: He can pass it on.

Shri H. N. Mukerjee (Calcutta): I
am sorTy to intervene, but I want as
an ordinary Member to find out what
the position is. The usual programme
to be pursued has been upset. You
have been pleased to say that this
debdte will continue for another two
hours and then the Minister will
ceply, which means 5 0'Clock. At
5 0’ Clock there is the calling atten-
tion.

Mr. Speaker: At 5 O'Clock we %
conclude.

Shri H. N. Mukerjee: At 5 O'Clock
the calling attention will be taken up?

Mr. Speaker: Yes.

Shri M. N. Mukerjee: Some of us
wunted to speak on the External Af-
fairs debate. If in this kind of way
the routine is upset, we never quite
know at any point of time where we
stand. After all, the calling atten-
tion will go on from 5 till 5.30. Exter-
nal Affairs is important enough to be
taken up tomorrow.

Mr. Speake¥: Oné two Members can
speak. Let them speak. Then I will
call him tomorrow.

Shri H. N. Mukerjee: In that case,
the whole point is that the seriousness
of the discussion is lost.

Shifi Bhagwat Jha Asad (Bhagal-
pur): Let it be taken up tomorrow.

$tr. Spesker: That we can decide.

APRIL 71, 19660
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Mr. Chandak had been callea
yesterday.

st wivw (fozamr) : AR
w7 qEey, ¥ da¥ @y oiseEt
fafaees wmga #t uraETe 0§ TmiET
f oo % GiEEIR A g7 i & Aw
dar g1, ¥feT ww 3@ efeEw A
gfadrga & 1 A= & @ g fx
ITEY frar 1 QoA gETe Ame
g ¥ | W QAT AT UF Aw A
fedima ®zw faar w1 wr @ AR
3% gfee & gaar avs @A ¥ afv-
3dT guT 3,91 77 CFAgA =S A |

13-21 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

fre 18 aTeY & , @ & I A
1943 ¥ IMA F e qET IAF AL F,
fadia wgag ¥ qo9Tq A9 & @ "4
W OEE F AW A RUger 9, q®
a1 9 WX KT 799 W I@ AT
Oq A% @ qEY A wAR QoA
At of, AfeT Qe A X, ST
Y qTE WX LEET & FURT F A
Ay @ M afe arfey @, @@
6 Y | 3§ TWEAETE T, IT JG AT
TF goh T F7 @17 JUNT AHAT AT
91, WX JEY TG ¥ IAWT FY aTh
sq19 fear oar 9\ uw qe@ F W7
IqFT @V AT At ;o w4y qfe-
feafs Gar 7 & 1 18 FW F
T W W W AT gAT WAET @
AT 92 @ 8, a7 foufr | g
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sufa # & 1 7g wmr femrd
R ™ ag ¥ fead 3w f5 oW
OIUE W WA QRN ST gXar
% € FWA 65-70 HEIT Fae
TiFea T e ¥ & |

oF QAW F A F e
o feamr S g amet uwe
T T Ao § 9wt
Aot § w+ft T, 3aEr v @
faar 9, od aEeR A foew aw
88 4 fafraw z@ v e A &
g2 gut & A 5 1954-55 F THERY
50 HIGLY ATET §, ACH 60 wRAEY
IF R WA AN =TS w9
TiFeaT Gt & 17 X qrr forqmal
FEN F J@rEA F w1 wAfd @ E,
Y § '@ AW A faaAr sravaaar 2,
Sy qfa G @ arf &, faew samm
a8, 7 fafaaw o & g wa
w51 wr & & T wwenm &y
wwfafes dzd A gEr  deAt
FAER g oA fewr oo @iy,
afr & mod wd wT W@ §
g $faefors o @), M3 Awfafes
T @, JeARA P ® qAFT A
#faefafes frew ok 7 atwfafes
frew §, agi @ anfefes a0 @
& I W FFAT | W AT A%
W FRt ¥ Ao o 2warenn ¥ 99-
T FH AT AT, T AP F Ay
¥, s areor it o
F wrew ¥ aie § gaTt fafres g
N gr Ry &
AR 4% w4 wEw fE g fear
I T A9 W @ fear 21 W
&N F gw ¥ fom qaft ¥ e
fear mar & W fyadt Qrrnd awrE
o1 @ §, afe I & qxE A e
HewT v Ot gw S AH @A, gy
I @ W owAw W dar
*0t fe i go Wt ¥ A o gw
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i RLad | A amg e fa
T A A A §, TgT g A
I & AT G FTERT W T
qBT T & @1 &, qaT ¥ Woa-¥-5=91
aw far o1 @ AR &g e oo
W fEaMidwmag @
fag sar S@ew @ & &
ot @d 3 FT W E, 9 f&T g
IR WFT RW I FT wwr fa,
gi XY 2w v e @ SO &
‘qym Afex-1” A w ow@ww
a1 @ § o TmA I e WY
@t &, g foe T o7 IEY AT
TAT ST W W N2 & fewT
W A A FgAAT ¥ IWTEA T @
¢ | A I GRaEl X oagl
AT W' waq & fqy § o =i
¥ 919 INRA FIA A wifew T @
& | SUTET ATEPE & I A W
AT A AT §, wIATT W7
Wit gRTT S AT §, ¥ /W 5
R aTRE T s dw
& AfeT g og=T g AT -
w1 gfe qeft Wy A & &Y s
AT, AT FEATEAT A91TE, ¥ q9
A AR § ) wler § g owd
wE fie ot ¥ sgaegr, fewr &
ey, foat wfus & ofaw Y a¥,
I WaEr gy &f@ 1 R
AT QAT FE-AT WOR oA
X T qw AqR, AT wiw N RN
IE@ § TH ITI WY Q7 KT F |
wfay ag wrawas & e faw a7
¥ M B, AT AR, T AT 2.
wEdw ¥ It @, Afer wwrra-
surer faaré Y syaeqr v @ X
@ ww g & @ oA fafer
ATET ¥T ST ATHfaT F& |

@Y am A AR A A
ot
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IqeAA ARG . I AT A3
ATEY, WFT GAG 1 T &, waw!
-t frAz T

8Shri Himatsingka (Godda): Mr. De-
puty-Speaker, every speaker who has
spoken agreed that production has to
increase if India has to survive. Food
production can be increased in two
ways: increase in crop area and in-
crease in productivity. The area that
could be increased is very limited.
India has only 2.2 per cent of the
world’s total land area as compared to
14 per cent of the world’s population.

So, we have to divert our atten-
tion to increasing production
cultivation. We have to consider the

steps to do this. We have discussed it
times without number in this House:
good seeds, sufficient amount of fertili-
sers and in time, irrigation facilities,
credit facilities, incentive prices, mar-
ketng arrangements, plant protection
through insecticides and pesticides and
in increasing amount, availabilty of
tractors that may be needed for culti-
vation. If we could provide these
means which are required for increas-
ing the productivity of the land, we
will not only be sclf-sufficient but we
shall be able to export food products
and cash crops and earn foreign
exchange. Government have taken
steps to give good seeds recently. Good
seeds for maize and paddy were sup-
plied to various persons. I know from
my own personal experience that the
yield from these hybrid maize seeds
was about 4-5 times more of what we
used to get from the ordinary seeds.
Good sceds of improved variety should
be made available in sufficient quan-
tities to the cultivators in time, as
also the fertilisers. A number of
irrigation schemes arc lying ha't done:
it is time that government saw that
they were completed quickly. The
amount of increase that can be achiev-
ed is scen from this fact that in our
country onc hectare of land gives
about 1500 kgs. of rice whereas in the
UAR the comparable figure is 5,000
kgs; Japan,4800 kgs. Simi'arly, in our
country we get about 780 kgs of wheat
per hectare compared to 2450 kgs in
UAR, 3560 kgs. in West Bergany, We
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our country compared to 24,000 kgs. in
our country compared to 24,000 kgs.
in West Germany and 20,000 kgs. in,
USA. If we take certain steps to
increase production by providing good
seeds, fertilisers, irrigation facilities,
etc. I think production is bound to
increase and we will be self-sufficient.
Unfortunately, in some of the aspects
the third Plan cou'd not succeed
because the targets that had been laid
by the Planning Commission so far
as irrigation js concerned, and also for
other purposes, have fai'ed. We could
not produce the quantity of ferti'isers
that we had planned: it was one mil-
lion tons of nitrogen which was plan-
ned for, whereas actuals come only to
600,000 tons Similarly, about 12 mil-
lion acres were intended to be irriga-
ted, as an additional quantity, whereas
in actuals we have only six million
acres. Similarly again, I feel that we
should take steps to see that the short-
falls which are responsible for the
deficit shou!d be removed, and then
we should be able to give the farmers
the timely help that they need.

Another thing which may be men-
tioned in this connection is that if we
can make our lands in the different
States yield what some of the other
States in our own country are produc-
ing, so far as rice or wheat is concern-
cd, 1 think that in itself will be suffi~
cient, even if we cannot reach the
quantity produced in other countries.
In Madras, the production of rice per
acre is 1,343 lbs, whereas in other
States it is about 600 to 700 “bs. Simi-
larly, in Punjab, yvou get about 1,204
1bs. of wheat per acre whereas in other
States, it is about 600 1bs. In some
other States, it is only 300 lbs per
acre. Again, in States like Bihar and
Uttar Pradesh, it is about 14 tons of
sugarcanc per acre approximately,
whereas in the South, we get about 50
to 60 tons ver acre. Therefore, if we
actually take steps to see that we get
proper production from all over the
country, T think our troubles will be
over.

There is one thing more. The Gov-
ernment have taken steps to produce
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some improved varieties of geeds. I
cannot understand the objection that
is being raised about one farm that has
been given to some businessman in
Punjab. I am told that farm is giving
improved variety of seeds to the culti-
vators at a very reasonable price. The
people roundabout the place are very
much satisfied but still politiciang are
raising a hue and cry about the land
that has been given to them. I cannot
understand the objection that was
raised by the hon. Member, Shrimati
‘Tarkeshwari Sinha, that it should not
be given on lease. How do you expect
anybody to put in money for starting
farms and spending about Rs. 10 lakhs
to Rs. 12 lakhs, unless they are sure
that they can continue for a number
of years, especially when they say that
they are doing it on a no-profit-no-loss
basis, and that they are not going to
make any profit. The firm, on the
basis of a charitab’e institution, has
taken up this work and it wants to
supply good seeds. That js their main
intention.

I could not also follow the objection
that is being raised about the fertili-
ser deal that has been concluded by
the Government. If we have not suffi-
cient money, sufficient foreign ex-
change, to start a fertiliser factory of
our own, when you cannot find money
for meeting the foreign exchange that
is required for setting up the factory,
what js the objection that can possi-
bly be put forward for allowing fore-
igners to put in money, to bring in
foreign exchange that is required and
to find other means and give us the
expert knowhow? I cannot follow
this dog-in-thr-manger policy of say-
ing, ‘. cannot do it and therefore
other; uiso should not be allowed to
do it” I feel we must change our
attitude in this matter.

I belicve that in certain places, there
is power, but that is not being given,
and therefore there must be arrange-
ment for irrigation. I feel that when
the farmer nceds water, it should be
supplied to him.

Shri Muthu Gounder (Tiruppattur):

Mr. Deputy-Speaker. Sir, I want to
P4y my tribute to the Food Ministry
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and particularly to the Minister of
Food and Agriculture, for their efforts
in getting the food imports from the
USA; but for the arrival of these im-
ported foodgrains, we would have been
facing by this time a devastating cal-
amity. However, he has avoided a
situation wherein Jakhs of people
would have died on account of starva-
tion but for this arrival, but even now,
I am sure thousands of people will die
of malnutrition as forecast by some
expert and which was cited by Shri
Nath Pai yesterday. However  this
Government has put this country in a
very shameful position. Especially
our hon. Ministers—the Prime Minis-
ter and the Food Minisfer—have had
to stdnd in the queue in Washington
to get some domations of food grains,
etc. It is a shameful thing for us, for
this country. Even our very self-
respect, but the self-respect of the
whole country and that of our farmers
is at stake. We have to find a way
to come out of this difficulty, the food
crisis, and we should find out a method
fo solve this problem.

The day before yesterday, President
Johnson, at the time of some Congres-
sional function, remarked—it is not
only a remark, but we must take it as
a warning—that India should utilise
this time to produce more and that
India should not dcpend on other co-
untries at least in the future. It ig not
only President Johnson who has said
s0, but even the New York Times some
days back, while paying compliments
to our Prime Minister Shrimati Indira
Gandhi. remarked that we should pro-
duce more, and they diagnosed our
drawbacks in food production. One of
the points stressed by the New York
Times was that we are adopting very
old methods in our cultivation; that we
are adopting the 15th century me-
thods in our country in respect of
agricu'ture. Therefore we have to
adopt modern methods. Developed
countries in this world, like Amecrica,
Japan or Taiwan have developed their
agriculture by introducing modern
methods of cultivation, whereas we
find that the under-developed or the
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developmg cauntries, still have faith
in traditional methods of cultivation,
and that is why there 1s no appreci-
able increase year after year. In the
developed countries, we find that the
farms have increased their agricultural
output due to modern methods of
farming. Therefore, it is a fact that
there is no other way; we have to in-
troduce modern technical methods of
cultivation.

But on hearing the speeches of many
hon. Members on that side and also
some speeches from this side, I find
there is not so much response for these
roodern methods of  cultivation.
There are some¢ Members who have
entertained the idea that only our
traditional methods, our compost and
organic manures, will save us and
these fertilisers or these hybrid seeds
cannot do us good or they cannot work
wonders. 1 feel and I also wish that
the Ministry should implement these
technical methods, the modern
methods of farmmg, or else, there
will be no solution to this problem

I know that Shri Subramaniam is
Vvery earnest, very sincere and very
serious about introducing modern
technical methods in farming. During
his speecheg here and also elsewhere,
in other institutions, he has spoken
very well and from hig speeches we
are able to understand that he has
come to the conclusion that the only
Way to solve the problem is by intro-
ducing modern methods in our agri-
culture. That is the only way, and
only by that way, America has solved
its agricultural problems, and it is
now in a position to give all of us
food. Therefore, we have to know
what are the practices that are follow-
ed in America, Japan, Formosa or
Israel. If we have to follow any
method, it is only one method, and
that is the modern method of culti-
vation.

Some Members expressed the view
that our cultivators, our agriculturists,
are not in a position to adopt the mo-
dern techniques or utilise these modern
implements. That is not really so.
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As far as my part of the country is
concerned, and also in respect of so
many farmers, thousands of farmers
all over India, we have become very
progressive, and even illiterate far-
mers and illiterate agricultural labou-
rers also are nowdays able to handle
implements like tractors, sprayers, and
other things such as fertilisers, etc.
They nowdays know even how to mix
the fertilisers. In Madras State, we
are not able to get fertilisers. In Mad-
ras State, we are not able to get ferti-
liser mixtures. But our agricultural
labourers who are illiterate are able
to mix them, according to the modern
methods, according to the size of the
field and according to the necds of the
crops a'so,

They have learnt these devices, So,
we need not be always pessimistic. We
shoyld proceed with confidence in our
agricultrists. If the Indian farmer is
given the tools, implements and the
necessary advice, he is not in any way
inferior to any modern farmer in
other countries and he can produce
anything. We have got a mania for
organic manure, compost, etc. Not
only fertilisers but seeds can work
wonders. The ministry has realised
it and seed farms are opened here and
there. With these hybrid seeds, we
will be ab’e to produce two times the
maize, jowar and bajra that we have
produced. By introducing high-yield-
ing varieties of paddy like ADT-27 and
Taichung, we can double the produce.
8Seed is a very prominent factor in
modern cultivation. We have to open
PIRCOM centres every where, Maybe
America is a capitalistic country; we
do not mind that. They have started
the Rockefeller Foundation, Ford
Foundation and many such institutions
everywhere in the country. They have
helped us very much in finding out
hybrid varieties in maize and jowar.
In our part, we are getting nearly
three times of what we were previou-
sly able to get so far as the sourgam
variety of jower is concerned. Our
agriculturists are not in any way in-
ferior to other ryots.
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‘Water is a problem. Wherever there
are tanks and rivers, there is direct
irrigation. But we cannot depend
upon direct irrigation for a very long
time. We should get water from some
other source because tanks and rivers
depend on monsoon and always the
monsoon fails. We shou!d find out a
way by which we will not have to de-
pend on the monsoon. The only way is
to dig wells everywhere. We can dig
crores of wells, which will incidental-
ly solve the unemployment problem
also. By well cultivation, agricultural
labourers get work for 12 months, but
by river cultivation, there is work for
only 4 or 5 months. So, well cultiva-
tion is the only way.

I would like to say in al] seriousness
that this government is not helping
the farmers. The price of light diesel
oil in Salem is Rs. 140 whereas the
controlled price is only Rs. 80. We
are using diesel engines for pumping
sets. In the open market, the Indian
0Oil Company is selling the light diesel
oil at Rs. 140 not only to ordinary far-
mers, but to the so-called progressive
agriculturists like me. This is the
state of affairs in our part of the coun-
try. I have represented about this to
the minstry of Petroleum and Chemi-
cals also. I want this ministry to take
some action about it.

When I see our Minister of State for
Food, Mr. Govinda Menon, many
things strike me. Often we hear ap-
peals from the food department for
cultivating tuber crops like tapioca to
tide over the crisis. Tuber is used as
food in Kerala. Salem us-d to get
about 10 loads of tapioca from Kerala.
This year, the Kerala Government has
issued thousands of licenres for taking
tapioca from Kerala to Salem. There
is famine condition in Kera'a. But
still dai'y 50 loads of 10 tons each are
coming from Kerala to Salem. The
people in Kerala are not able to pur-
chase tuber, which is the poor man's
food, as it is called. because the Kerala
Government is very libera' in issuing
permits and some merchants doing
this trade have made huge money by
sel'ing it at a high price. This is still
going on. If th> Minister of State is
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interested in saving Kerala from this
very acute shortage, he should put an
end to this import of tapioca from
Kerala into Salem in very large quan-
tities.

There is also the controversy bet-
weepn cash crops and food crops. Cash
crops are as much needed as food
crops. Without cash crops, we cannot
run any of our factories. 50 to 60 per
cent of our foreign exchange earning
comcs from selling agricultural com-
modities. When we raise cash crops,
we are not utilising those lands which
are used for food crops. We cannot
always go on using g particular land
for cash crop only. We have to
change from cash crop to food crop
also. I submit that government
should cncourage cash crops also.
Without cash crops the farmer cannot
get a remunerative price. If you give
a good price for food crops, there will
be no need for us to go in for cash
crops. The ministry should so ar-
range that there is parity of prices
between cash crops and food crops.
Then there will be no special attrac-
tion towards cash cropes.

Shri Liladhar Kotoki (Nowgong):
Sir, the Ministry has given us the pro-
gramme of agricultural development
for 1966-67. It has set a target of 97
million tons of foodgrains for the year.
I have grave doubtg as to whether
they would achieve this target, in spite
of all the measures they have sug-
gested there. I have this doubt because
of the performance of agriculture dur-
ing the third plan. For the first three
years of the plan, it wag static. Then
there was a spurt in the fourth year.
Last year it has gone down to 75.9
million tons, whereas the target for
that year, the last year of the third
plan, wou'd have been of the order
of 100 million tons. Inputs like ferti-
lisers, improved hybrid seeds, etc. have
been prescribed and adopted to a con-
siderable extent. But we find that our
agriculture is very much dependent
on weather conditions. In spite of all
this, when there is a shortfall, gov-
ernment take ghelter under “Acts of
God”, namely, unfavourable wesather.
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What have we done in al] these there are no proper irrigation facilities

three plans to make agriculture self-
.sufficient? In the first plan, we were
.assured that agriculture would be
_self-sufficient. but in the beginning of
the fourth plan, we realise the heavy
shortfall we face in the matter of food
grains and other agricultural products.
I would most carnestly urge the gov-
ernment, not this ministry alone, but
the Planning Commission and the Na-
tional Development Council also, to
ponder as to whether we should not
have a pause for 2 or 3 years and
-have only two things before us.

One is defence, of course, and the
other is that development must be ag-
riculture oriented. Unless you do that
I am afraid, in spite of the assurances
given and even the certificates given
by many foreign experts including Mr.
.Orville Freeman, U.S. Secretary for
Agricu'ture, recently, we will not be
self-sufficient in the matter of food.

14 hrs.

This year, we have one year's pause
in the Fourth Plan. That was neces-
sitated by economic stringency. Let us
have a deliberate pause of about two
or three years in order to make the
very buasis of economic deve'opment,
namely, agriculture, on a sound fcot-
ing. I am sorry to find from the an-
nual plan for 1966-67, the argument
advanced by Govcrnment is that other
scctors cannot wait, and even if they
wait then that will not necessarily add
to the increase in agriculture. I fail to
understand this kind of logic. There-
fore, 1 repeat mv suggestion that the
time has come when, in order to save
our economy from disaster, we have
to take this serious step to put agri-
culture on a sound footing,

Of all the inputs, Sir, I consider irri-
gaticn to be the most fundamental for
agricultural  development, because
wherever there have been good mon-
soons or there is an assured supply of
water for irrigation, there the produe-
tion is auite normal, and wherever
there is shortage of rainfall or where

the production has gone down. Last
year, our sad experience was that due
to the widespread drought conditions
in several States the production had
gone down. Therefore, irrigation is
the fundamental thing. It is also a
fact that other inputs will not bring in
production if the basic in put of water-
supply is not there.

-

But what do we find? The Third
Five Year Plan target for irrigation
through major and medium schemes
was 12.8 million acres. But what is
the achievement? The achievement
is only 6 million acres. Therq is a
shortfall of 6.8 million acres. Again,
this very Department of Agriculture
in their last year's publication said
that the State Governments have taken
steps and the target set in the Third
Five Year Plan, of the order of 12.8
mi'lion acres, will be achieved fully.
Here we find from the annuaj report
that the achievement is only 6 million
acres. I fail to understand what we
are doing about agriculture, If this is
the kind of performance in the mat-
ter of this fundamenta] input, this
basic input of irrigation, I am sorry to
say that we are not perhaps as serious
about it as the situation demands.

The other day, when I raised the
question about irrigation in  Assam,
the Minister of State for Irrigation
and Power said that Assam is so far
away from Delhi and, therefore, it is

fact that they could not give atten-
tion to irrigation in Assam. We had four
medium irrigntion schemes in the
Third Plan. Not a single one has
been completed. One has been star-
ted and the other three have not even
been started. Had that one project,
which has been started, been com-
pleted, we could have produced 25.000
tons in terms of rice only. Assam has
to feed the hill areas there and besides,
NEFA, Nagaland, Manipur, Tripura
and the Jdefence services. This year’s
demand for the neighbouring areas
is 75,000 tong of rice. Assam hag been
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able to suply only 12,800 tons. 1 am
sure, if we provide irrigation facilities
and other inputs, then Assam alone
will be able to feed the entire North-
east region there, not only the entire
area but also supply some consider-
able quantities to Bengal also which
is deficient in rice.

In this connection, I would request
the Minister to consider whether the
plain districts of Brahmaputra Valley
should be given package district
programmes immediately so that
that vital, strategic and precarious
region, because of the transport bot-
tleneck, can sustain any calamity
that we may have to face due to the
hostilities all round.

With these words, Sir, I support the
Demands of this Ministry.

Shri K. N. Pande (Hata): Mr.
Deputy-Speaker, Sir, the Ministry of
Food anq Agriculture covers too many
subjects and a very wide area, but I
want to confine myself only to the
sugar industry and the development
of sugarcane.

There is an impression in the coun-
try—some people have created it—
that the northern region is not suit-

able for sugar industry because the
vield per acre is very low—that is,
14 tons to 15 tons per acre. Sir,

if T draw your kind attention to the
past history of sugar iidustry or
sugarcane development, you will rea-

lise that this contention i8 un-
founded. There was a time, up to
1920, in that are in Maharashtra

where they are producing 50 tons per
acre even rrass was not growing till
the canal was dug out of Neera river
in Satara District of Mnaharashtra.
After that canal was rfug the yield
per acre there has gone up. I can
give you sormne figures to chow that
this contention of somc of the people
is unfounded There are examples
in North India where between 1956 to
1962-83 people have got prizes on the
production per acre—the highest was
2.850 maunds per acre and the lowest
was 1052 maunds per acre. If there
is not potentiality in the soil, i the
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soil is not good, it cannot produce so
much cane per acre. What is lacking
is that there are no irrigational faci-
lities. Whereas in the south hundred
per cent of the cane area is irrigated,
in Bihar il is 6 to 8 per cent and in
Uttar Pradesh it is 3 to 6 per cent.
That is the reason why the yield per
acre is so low. Similar is the posi-
tion in the matter of utilisation of
fertiliser. Whereas in these areas in
the south 64 pounds of nitrogenous
fertiliser is used per acre, in the north
it is only 16 pounds anq 14 pounds
in Bihar. This is the position. There-
fore, do you think it is the cultiva-
tors who are responsible to give
such low yield- They are not
responsible. The low yield is
there because you have not
given them proper facilities. If you
provide the proper facilities there
you will fing that here alsp even 80
tons per acre are produced. The po-
tentiality is there. The cultivators
require only the support of the Gov-
ernment.

There was a Committee appointed
by the Ministry of Food and Agri-
culture. I am very thankful to them.
It was headed by an expert in sugar
industry, Dr. Gundu Rao. He was
the Director of the National Institute
of Sugar Technology. In his report
he says:

“The East U.P. region has allu-
vial and bhat soils which are fer-
tile and have moisture retention
capacity anq some areas are in
the Tarai (sub-montane) tract
which have a high water table.
Rainfall and humidity are fairly
good and because of these reasons
sugarcane grows even without
much irrigation. As such sugar-
cane has been grown in the re-
gion for centuries. The sugar
industry came to be establishel
here because of rcady availabili-

bility of sugarcane and cheap
labour.”
Apart from this, the Gundu Rao

Committee has rccommended that as
the sugar industry has been working
for the last forty years without any
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improvements there should be mode-
rnisation. Because, if we produce
better type of cane there should be
better extraction of juice. So, the in-
dustry requires to be modernised. He
has made certain recommendations
in that respect. I would strongly urge
upon the Ministry to consider those
recommendations and give effect to
them. One of his resommendations
was that the Government should fina-
ncially and otherwise help the fac-
tories Tor modernisation. I hope that
recommendation will also be coun-
dered.

Coming, to co-operdtive factories,
which is dealt with by Shri Misra,
co-operation means initiation of o~
operatives by the cultivators. Here
the position is quite different. Gov-
ernment initiates it. Government
gives the entire loan to the factory
and gradually the kisans are made
members of the co-operative by their
purchasing shares. In that case, it is
not the co-operative sector. If the
Government is giving money, it is
the public sector, not the co-operative
sector. Unless that feeling is created
in the cultivators, it will not be a
success.

What is happening now? The fac-
tories in the co-operative sector do not
follow the laws of the Government.
Even the labour laws are not being
followed. So, many cases are going
to courts and the workers are being
harassed. In Maharashtra, where
there are so many sugar factories in
the co-operative sector, the conditivn
of labour is very bad. The cultiva-
tors are running those {actories be-
cause they are the shareholders and
directors. They increase the cane
prices, because they are interested in
it as cultivators, but they 4o hot care
for the workers. Therefore, the co-
operative sector requires exarnination
and scrutiny from this point of view.

Coming to controls, as sugar is being
produced in very substantial quanti-
ties, the time has come when it should
Ye de-coritrolled. In ‘Maharashta ‘%S
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per cent irrigation facilities have
been cut out this year. Similarly, in
Mysore the sugar crop is going to be
poor next year as compared to thus
year's production. Therefore, unless
you assess the production of sugar in
the coming season, you cannot come
to any conclusion as to whether sugar
should be de-controlled or should re-
main under control.
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JUTEA WRIE, TH § FIE & AT 4G @Y
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U qE | F AN T I E,
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fog ¥ fag 3@ ez ¥ K sa e
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R ¥ Iz F19 ¢ {5 98 g2 o femm
1 Fay & WX 59 & o9 o= Ay
I &, qY ag g9 @y g me< wfy
& fau & 2 ¥ Sfaw g s
FTUAT T IENT HT & A Y g
¥ It deE wR, e f& oww
a8 & FY A & | W g O wifus
g, @ g wfew @ faw @3n =K
ufgs gg o o faq @@, fow &
wN ¥ ®OG FW g AW |

# 5@ @@ ) a9 [T 9@ g w
& a® W faar sy fF & & fau
sfir it ST d fopar o | s Ee
o & wfus W) fear smar & afew
W E gEy afd W & Sl ¥ aga
qUA MY A A, AfET W6 T F
g, fae ¥ g fe o g, ad
arg T § g wiuw aw W AR
[T ¥4 A, & ¥ FAE, AT
®oaw’ ) A F oqEd ¥ a ®
gar T d—fam wy few @
Ty §—fF fee #r wdweh g
A9 faT qT arefy &7 w3y g a3 qa H
firer 3 X 7@ WY g 7 22, 9T Fgr
a%ar ¢ fF g & fou o & o O
et wagdIERF T
w<AT wifge | 39 1 ag & 3 faae
§ X § GUAT W7 KW FT &R |

N S gn e § WX &R A
THE GGAR § AT W qTW FAT
wifgy | S W fear o oy fe
& qgr¥i WY SWE) F =¥ oo ek Ed
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T THAT T GAT TF | AT W TET
Fft FY T FAT T FT FAT §

X F A A oq@r &
e |

=it fm sTagw . SunEE q@IRE,
# UEr waae M7 aot g
qeEl "wge AT A famr Wi g
Ry fegr | A< €€ ST w9 g9 qgEr
¥ fau Wt & oo w1 qurd AAv g

e, ¥ o ww g3 fafases
Y gL ATEE FT IAAT AT ATEAT
§ T gag &1 wA w7 oW A i e
e wrr At #18 st ad & 1 & sy
FAG & IT FTEHAH F7 W g A
g g e feew F faog &
s g fear 1wy wedfaw
fafreet & &1 93 3 ¥ #17 wa g9,
IAT 93W &1 T uF T8 ST a9
EEIFTATSHATE WM& o
Coming cventis cast their shadow tefore.
ITlT & ¥ WIT &1 AW & F047 |
T T FY FHEY AGF & AW H 4 F e
w a2 ) 3g § faeerd & S g,
gz fafredy 5@ & &< g7 7 Wi
T I AEHAT TF @T FT YT F ¢
s sifEfrgeen & dfead Sw A
sy@mAgE AT N A 1 gw A
we ot @ 9@ gw afimr aw F 8%
TO%T ¥ ¥ 7w #

wWW & 7T wfv g At & ®iww e,
39 & 9gw & 77 o na fwag aife

& 9w & fau a1 FT W aFa gz
% | TE g g | W & wev
oW F &N AG & | S W e
ok WYY AW ¥ T e oAz
O sT @ AT g 2 1 &
g W wgHe feeard awa w1 awnd
& SR § fe fbw ag & 9wl
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waeT g feur a1 | O W O w@
fafrer mgi &2 o &\ & 57 & vy
g § fF fem agd wmaee § W
weuz freat aey 7 cnfiga dw Y
41 | I T FT ATE AU
¥ fagr fF100 wagons of wheat are
proceeding. T T §& TE W
AT g9 &Y &), AgE St WK 697 S
wifz 2@ @ T | 9 FF IEA
AR G MY FefERS 1 9FT-
I T & @ fear | & 9w e fafrex
) amré 3 g | va favw g 2w
T gw A FW A &, T Wi fem-
A F Y AT | o7 F o= &
FH! AE & | W W™ ST AR g W
¥uT § O w7 we ) K fra v aer
- WX T FT @F & E | WK
WEY T gT9W § Fg Aear § 1 & fiwr
W & wgar agar g fF mr ¥ Y '™
<8 qET W AT AT @ S W gw
AR T &fay | IR oo # 9w §
_fear @ Sfew ww faar ¢, s )7
“am HfwY 1 w9 g F N oW
wafRwE-—med--%  afs @
- TTATQYR ¥ AT W WIET F Ger F §
" gERY TE A 71 FC S gew raAw
% | Gor v ¥ el A awer
g @, ¥ qETAATE T ATH AN ¥
[ IAFY qEE g A% & awar |

Al # A g qgy T Agl-
AT a4 & Wy § ) W W
ot JERR & 1| W & TmER) A sy
T gEAY ¥ F W Ay &, I |
W TR T =fgy & St wy faar
& fau st oY fysr @ w7 we
e #Y S R A A ar 5
WET T N § w99 e
e wwedt § 1 R afc e gar 8T
8 & dT Ao Wi T AT S §
IR W T 7 AT TEFY § |
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T ¥ & wo wwo o firwex
fog wiweat § o uHo @0 § 1
IE qIY TCHFT {E UL T )
g I Faz § fF e Al &
fredY e G A et oy @Y deram
Y felY & |t @ 1 oo A
& FLRIATESIT FY H1E A€ AGT WY
M smsa ¥MTE

Fgar ar agan e, F3ar fawra w180

wiEY & AT qrer § IAF 2o W A7 &
g FX IHT T £ AT A9y FAT
Tz A aTer @E g &1 Ee §
ag far s war E faed wew
W7 ¥ agg et & H A A AR
g & T AW Y ¥l ¥ oeAETw
arfen | & fafaeer aee & wzar g &
ITET WA FEAAT ¥ wgAr =fze fE
Tg TE FIH F AT TH AT A 2

F oy FgAm A@AT § fr 0w
fogrd wfw & & #v s, ow faerd
# & FTT e AT 0F faErd w s
FW A FFifE wAT I AL AT AT
3w ¥ qreY AEY AT | WA ST
aY 2w # qFT 3w ) gafao ag sma
F SR e AT Tfgw

st diwr am dvar (F7T)
ey R, wW T w7 e
|

it v Arew ;a1 & fRagw w0
agar g & 3 a9 g s fean
oy | & waiEeafeee § 9 o
qa1 & | T Y oy Aferd &6 2
g FA AN A7 T A fF www ww
W FY AT, FILT W THH [T 0EA
& & waEy 3T | Tfzg

& QOwT FHE THAVA AT EAT
g1 A gew # ATV s
o7 T {81 6% ¥ T A fim
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[ foraarTra]
WY GRTATT F FT | AT W AR
I ¥ WK T A 9T wwe w5 &
qTET TE FEAT AT | FETESITH
T A0 | TEHEE ® aifae R @R
qEaT @ § AT SR wqEr e
39 X WHT FAC | AfeT aF wEy
TOE AT §B §1 W AT
fam ST a1 X @ ¥ wwAT
fr oo quemm g N S Gy
21 & fowr Far g fv afx @ fea
T A ¥ @ aWEET FY g T q%AT
g 1w g fafreex fgmm & sW A
Y Ig BT EAH qIeT g FRAT E |

¥ oy € 7a7 ¥ 9w F ¥
AT § A& X FTON AWE ATH W
T wEaw 4% gar § fR S¥ qwmr
I A THFT G T A G JA R
#* wgan § & vt fay ¥ oo &
=W QAT & g7 I [T 9| qar
F7 g%a § | AT e AT F W
e 2 ga € | ag d F fafreet
#$ ¥ N By @ afew, g
afgaY ) aty fifee w1 g 7 7"
®T fifo | feeelt X gemere T & f5
Mo o fEw t fe
19 4FS T K FAGIE FATEC A
am # GaraTT Ay a7 AHAT |

77 oF g ag ¥ fe wrewr .
TF TAAIHE FT qWAA & 3g IWIT
0T AT qY € o A owew F7 R
A Fdw avEg @ gt | Afer o
o1 I T § Y IT Y wH S0
oty foxs Afes aToeT @ R A
x| By o fe g e a1 A1)
I o &N 0 AfeT IR A oA
Fararg aw & 1 ¥ gy wvw Y w AR
1 gera ¢ oy fafires argm W v
agy fafes =@ § @y & g9
TiFeT 9T FT WEW fRar amg
A ® gEY FATGT AT qHAT ¥ 1 A
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ST THERT TEY & | g B WA FAw]
T wEwEEaT @ & 1 gH w1 feaT
ey |

o arg a1q ¥ f6T sgan g
0 g o A A @ wr e
Ffore, aromay # @7 w7, ITHY =T
F&F qEY FT waw &< Hfaw | s
1T FAT ¥ A QY ATT THAT & @Y
ATy HR T IET ATH G JEAT, 9V
N M A far @ AW A W
¥ Y A A, o9 AW w7 g oY
T afag

Shri K. C. Sharma: Mr. Deputy-
Speaker, Sir, it is an important subject
and I was very much worried about the
situation that the country has passed
through. It is an old story that long
before other countries learnt the art
of agriculture India was famous for #s
plough and bullock, and fruitful ways
of tilling the land, raising the crop and
Indians were well fed. Anyhow, some-
where in 1750 agricultural revolution
took place in England and all ower
Europe, but India was static. It not
take to new ways and, thereafter, we
have fallen on evil days. From 1780 to
1850 all over Europe and America new
methods were used and three things
were emphasgized. First was know-
how; that is, scientific knowledge of
the art of production. Land colleges
were established in America and in
Germany. Special emphasis was laid
on agricultural education. Nothing
happened in India. Then comeg the
will to work It is an important factor.
The will to work means two things, ‘the
psychology of the man and the incen-
tive to the tiller of the soil, the peasant.
The psychology of the man cannot hélp
the man to change to the new ways.
Change is the principle of life. But
Indian customs, Indian traditions,
Indian way of living, tended to a stdfic
tradition of way of Ifving, a subsist-
ence living. There was no change.
So, a new change in the mind of the
people has to come and with
advent of freedom, I think the pegple
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The second thing is incentive which
means better price for the peasant. As
far back as 1900, there was an equity
movement in America under which
three propositions were laid, Firstly, it
is no use to the farmer to raise two
blades of grass where one was grown
because he is at the mercy of the mar-
ket man for the sale of his produce.
Secondly, the farmer is the only man
who is to accept the price which is
given to him for his produce in the
market. Thirdly, he is under no obli-
gation, under any circumstances, to
feed the non-farming people at an un-
fair price. Therefore, that movement
got its own influence and in Ireland,
an economist raised the slogan of better
business which means better selling
and better buying; better production
which means more production and
better living, that is, higher standard
of life.

The third is the use of science and
modern technology. As the things
stand, all over the world, the farmer
<cries aloud for better business, better
production and better life. In Japan,
with a small holding, the peasant has
a refrigerator, the peasant has a
motor-cycle, the peasant has a pucca
makan and he earmarks money for
the education of his sons and
daughters and he is well-fed. Here,
in India, we can have the same sort
of intensive cultivation and provide
better living standard to the peasant.
The only question is the will to work
and use of science and technology. 1
emphasize and I congratulate my
friend the hon. Minister, but I will
point out one thing that it ig a fallacy
to say that an I.C.S. Officer or an Ad-
ministrative Officer can do every job.
In the present-day of specialisation of
scientific modernisation. no one can
do the job unless he knows what the
job is ang how to do it. Even in
modern psychology, it is incumbent
upon the parliamentary form of Gov-
ernment to choose their Ministers
from amongst the people who know
the art of the job they are entrusted
with, It is a crime against the people
to choose persons as Secretaries or

the heads of the departments who do
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not know the job, who have no mind
to work the schemes and who cannot
put in any effort to do the job. We
are suffering from this. When Britishers
were ruling, there was no question of
specialisation because there was no
question of will to work.

How is it that Japan has succeded
within 15 years and we have failed?
They have the will to work; they
have the capacity to work; they have
the know-how to work; they took to
seience and technology and they have
succeeded. We knew nothing. We
had no will to work. Therefore, we
have failed. These bundhs, these riots,
these murders and shootings are a
pointer that India stands for a change.
It you change and take up the new
lesson, you will succeed. If you fail,
you will be thrown out. You cannot
shut your eyes to the changing things.
It is not a question of Ministry. It is
a question of the people. You and I
are as much responsible as my friend,
the hon. Minister. We create that at-
mosphere, the will and the psychology.
Therefore, I would request my friend
to take the best of the lot in his Min-
istry and_put in charge of the thing
and if there is the will to do the job,
the thing will be done. It is not a
difficult job because the soil has no
resistence. If you work with the mind
of the man, he has got resistance. But
the soil has no resistance, It is under
your feet, You can turn it as you like
provided you are capable of turning
it. It is the easiest thing to do. I know
the hon. Minister, he is competent to
understand the job and he has the
will to do the job and if he does that,
I hope he will succeed.

st IgH (HEAT) : JTOTR W,
T o @ & 45 foq 7 F3% Fwaw
105 Hifesw €Y, fo/ a9 & =< 50
% wEl F avdor oxfar go oAt 3
AR 665 ITEAT fAAT | IAF ATLTT
¥ &5 Y §9 g F@T 2 A AT FO0A-
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[+ %]
FA ¥ war 2, ¥ ww, Y AR faem
Y & A wa faa @ SrEr
g & wer w ¥ wnaw § AR fow
FIEEEE § T, IN HEATTH
¥ o # qAeEaT OF agd Fiew awear
agr WY ar, szt WY AW ¥ ger, @
e § T FX X AR FE G
i, 3 Avgd & ol @ 7 G 9
T ¥ | 9 FwEE fqR, g g '
F fordr wrw AR Aoy, &Y A &Y "
T A &Y, & Y Y oy fewra

gt X § ¥ awR R T
W TR ¥ I FLAT FIAT AT
£ v @ wfcar @ & fod foa o
F & @ g § oo o agrEar
F o9 T FT Y §, I G T T IhA
& wEw ¥ qF aga Wi aew
& 1 98 97 w7 & -
arfr dat & @ 9T wfed | wfEn
TATET ¥ araver A7 Ay §, F W @
w8, 7 § ¥ 7T G, I AGGD
fad, 39% fad g A W ¥ afar
& qg AW FY AT Y I | TG W
9T wad a9 gq &, T & w W
uwfaa frar T awar &)

T W gffeafa ¥ 3% A=
I dar % & §, faww gfuwrd St
TW T ¥ ITH GHAIT @ W F A
A %, 0 T HFE ¥ ITF "L
o der T & ) | W fed e §
ag gy F faar fs qeft A § 9oy
AT qET T W R 9w FE A
AT | EGAT IAH W2 JATg GaT &Y
T @ R F Iva Y AW 5 W
R 1 m RW F FEGEd A
AT AT & | T R X 46 ATG AT
§ I% ¥ 39 ST W T & S HUA
Q¥ 9T & AN qEe), IAS 7 QG
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Tt & oY W W 9% A qwar § )
afeT g ARMRETT FHIET JI [T
@ Ay & faT 50 W uEE TEA
qT 9 §, W WAW TAAHE AG IT
I AT A A

vzt s g daRaw §
Y § T g g | K oF @@
TgE 9T T FI AT A0EATE 6 WA
A=Y af weg qRW F G-I F AT
ALY & AV I wew 2w F Ay e
T YT G TG GG § FTAT G0
WR T&T AGY FGT QY AT 74T g ?
qE RW T IAAT F @OT AT WiRT
e 7 &, o 5 o & AgTa
HR ERE I F oS # o'
& wiE &, q9T ST & 8T WA A qr
TEAT AT R AT q+q ¥ qar
I W AT WM & wfaATE,
gfem s i Jhr &t 7 na )
Tafad WK ey &1 e whEg @
a FT FTHET A F@E O X #T
ERIAT SATg I 9T HAT 9, W
FIT @ & qI A waA famw
Ll

Y & & ¥ oY g& THaE qY
&a ¥ y@ faand @, ag % foavsd WY
feamg EY 1 W Tt ¥ @ Ay oY
(T & AT g9 § gwE }{HA 2 0
70 ¥ F T AT FE § | o g
gZ JATE TG FIAT A ag IWH IO
97, I9F ER 9 &4 AL L FFaT R |
IR o X TR F B W Tor
& T ¥ FF T THT gAY FW) O
T Ed FT 34 § | O Hawqr ¥ 99
i &1 fawm @ & w%ar 2
T TRy ¢ fown Y a7 g 79q
T cam wmr arfed fomd am ary
T & v g e afed o
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w7 § sfeamee F R ¥, @ &
TR ¥ FW FEAT WEAT § 1 TWW
fady  srEvEEar € 1 fEEET @ @R
faeet anfgd 1 wer Wi sfearzeR
framal & @ & agt Fgr 2@y AAT §
tfr g wma @t 7 ¢ 1 W fau
sgat snfed f s FEET w wfe-
WATEIX AT T W9 &Y FL |

s i T FY fa=rd gemm
wrgg ¥ foar &, a< fa=rd Ao,
BT fa=rd aoAd #X 7eaw &9 &y
farf g | Afew & FeaT =
g 5 & @0 sw A fawrd aemn
it gfy fawmr & wwar ¥ aer Tifgd
W AR ¥ wwe F wrAr Tfgdy | Fa-
TR FT gT AT FAT @A F fA
7ez faeet Tifgd | o< g oF feam
#1 ¥t gforer oy A 2 AWy E v
9 FTEE R fAw #7 3w @ F ar
AT T F AT IAHT BEIT Tg O
f& T Tfaer S99 9T @97 @M AR
8 99 e W) foaaar a@d oy ¥
qiY AHT WY AT BT 2 wHA | @ R
sfatm dfafadie st & & a7 <
a9 At & frar ) o faeer &
IqF A FA2 FEA § § ot 7 el
§ | = T s Tifed e o ot
Y AT 9O 91T &1 F |

frex arer gw 7l fawrw @
¥ ¥ | agi gw o fe e ww
W Ty gr § fod &) onw wfw A
feamd 7t oy & 1 g T TgE W
2\ %@ ST A AW F A e o
arfed 1 7@ @ 7 gy s frar
SR A AT A THY TG AW @
aFAT

oF a1 ag W & fF g afen Y
o fagrad mraTaFar & 1 cawT SR
g ¢ f& ol qwae 76 &1 gmar
AT g gXar @ fF At et ag #%
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T AT | Y AT I @ E | WO
wifed i T e afe qx Wit o E 1
w7 97 ¥ T W e far
%R I faqr v & mET @& 9 a8
W g e oWni B wegd faen,
T &Y faemr A1 AR A g |

T & graey & & gg TgAT Jgan
g 5 g 1 N A 8, ag agw
anfed | wifearfaal & fEw &1 5w ¥
W § 1 TF a1 B S IT I
St ¥ fredr @ W gEt sl #
fareTe $F § AT I @R E
S mfeanfaal & SftaT &1 W
T grg ¥ W A Afe a< R
Iu%T & a8 feen & f5 ag ot O
HT IR N qrag E T {1 &
gy 7=t ¥ fadew s wear § 5
STE & A F o g Ay § Fww
@ 0% ¥ TEEN B wrAEsar §
forad STt TEX ary wfea o &
g% S w7 frafg 99 & 7 fow oo,
& woeY AfaFT <o T | FAE Ay
O B Iuwr gt § @ I fog
% ¢, 7% 3% & | ¥fsw 9 A
I WL Bl gL & IR gL A ¥
fag SRt & S W) i 9T F I
Yo g ST e fed 9T a g
ITHY W9 A TIiaE T /T IS fAw
wTa 3fe e WY 9Tg g & | W
A9 TSGR A wew N2 F wife-
Frfy Gt § 7 fzar @ gF ST F FOT
Y sfeare agt & STET SR Y awAT
¢, I wifaw @wean g g A%t & 1

qu ofwai #1 o & T AT
agt 9x wfeard) g § @E A 9w
gy, wft s 7gA a=q w0 FW
A &1 9F gy faaw sAgn Efw
T gfte 3, wma afaw WA F
g g 5 o frawt &1 e e
a7 gy 1w wifearfra € afad
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[ e8]
g 2 gy § QT Tl 2 awy §
A T A ey
Y 77 apfedw dt o ¥ fr oo
s afrai @ aver & s AT &
mafoat a7 )

wifeart ol ¥ owmew g
TR gy § W IAFT AN FHY
G fear & 1 Afew amt Ox v @ @
& AT I A Y W ) S e
feam wrar & et ¥ avg § e
FIATE I Fav smaw F Dar g
Arfeatfedt & Qfr feaw, g8 w@T
a0 & W IF AR & T e
T IUART EAT 17T 1

U HeT S3W A WIg g A
FRHT A o I § | T g w
g & wrfaarfadl #1 o a8 faear &1
& Fg =g § f oo g a4 A
WY &S a6 ITHT gt & @ s a9,
7 7gi ¥ e | )

™ WKl ¥ §iq & g fawrr &
AETHT Y W AT G F@T

d’t\ﬂwnmitn:mqﬁ
st www fear &, gu fag & oo
g7garE BT § | wwew ¥ 3w @ fr
WO A & Wiaw Wt g T ¥
Aoy A sren-fiT Y & 9% §, W
fawii & Wi winy fRed 8, Tk wmt
Y ARd Ry & 1 wrearfagy sy
R F o A T ¥ oA frar &y
QAT qraTaer TR T darT W< feaw
t 5w gwAE vw qg am oar
/@ AT AT | T 94T @ FIA
& arg 'R aw #1 mren-fade
T T A 2 T a1 WRa w
g wfew @ wadwn, wefan 8k
YT FT WA Z | FHE H AG AT 2
fF gwmd) w7 faRel g & a qw
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w Ted ey | wim gurd sk
A R o oF v & i gard
darare 7t 77 E

# 3o wie3 WOF qTHA @A
ST § | Y 48 947 99 9o fE
gaTe ST # e ge aF drma frd
¢ o fray dm @ & fwc gu g
TGN FATF AFS AIGE | 764
R F 7T 58.49 AXF 9 FT
37.75 9@ &7 IQTEA gAT § AR agT
X 60 ATT A W& FT fIFR gu &
IEET A 44.83 @A § W I
JEEA 34. 62 AT A gAT § WK 33
A & v 7 T g § 1 e §
20.37 A ¥ EFT 12.67 AW
T INTEA gHT § WX 46 AT FT W&
%1 frFr gu & | TR ¥ 25, 46
qE T ¥ WT FT 17.48 A A
JTET GHT § WX 56 A& 1T & §T
frre gu € | 99T RW {3, 31 T
T ¥ AT FT 2,12 AW & INA
T & AR 1. 44 W@ WIRH & FT
frF gug | HE R 75 qrg AT
va & fre gg § | o § SarA
3.63 9T ¥ 9T FI 2.56 AT A
TR, TR K 2. 56 AT T § W
®T 2. 37 AT & IATEA AT § WK
qute ¥ 73,000 ¥ ¥ FT 61,000
T I EAT & WIT 40 AT wiEHy
wa & frwc gr &1 325 FAT W
s T fadm & smar g | feas w
=Y &ra & (% fFae qare & fog aaar
2 9T mq IAwT aFEY A A &
7% 3¢ ¥ fau qemar &, A0 @6
gui 48 2 & o ¥ faw qear &
o1 393 fAT arEYy F7 e A8 $@
& | 93 98 HAA A7 IFAT & TT IR
19 9 7 § 1 frad @@ WA O
¢ TNHE F FRL @R A avar
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frar ar fe g7 =AY il A gard
w AfFT 137 IO @A F A S
aue ot IERY O AW fear mar
T A g G ff SR w
o€ 1 | T arar AW qgTgAT £
gAY e fafreet o ganfear w23
g 5 Tomm g oW @ Smom
% o FIE FT ITG JAT § | AT
I ¥ qT WYY 96 FOT TAAT TH
fear & 1 A 3G fF SR feaen
g9 & | W wgroav v 1 W 29
TR GFT T § s o 3R A
80,000 THT ¥ & wrqy qvt faar &
96 FUT TYAT Ay &Y frar & wR
@ W grafr 'Y F3% F a2 08
st e 1 aww ¥ adf s @
fr 78 o A AN E ar @ A= §
T aer AR § | wEST F A e
16! 6 fagamar &, asw I A wHA

oy Fo AR @@ § A 3w T w7
AT IR D TFAT L | T F wRI A
oY 96 FAT FT a9 a7 T § & ag

t & ®rer, T, F AR W o
¥ oz Ffa Fow AT w7 A9 F AR
*Y g & I AmaA; 7Y e T

&xwfma gfam qe7 WY w90 T
§ YT AL G W@ WY AR &
fF TR ATF ATFT GG I T AT AL
TIN ITH) TF FATT TUAT AW AT
qEqT 97 W 5T T qfw F qJQ@T F
Y 1440 ¥ faar 31 9 R 97
g%y § afew #7 g fE wew
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A gu ¥ W wY G owww
& &1 afss ey 9w fo gdo
480 ¥T 37 W FAT TAT AT FAT |
JEEY WY Y G I AW A FRA E
N 9T 79T @ 1w § e g
qHOET ¥ AvE 9 § §Td # oany
fasrelt & wwrg § T = § | WX
o9 Ffy &1 Iwfa s T7Y §, Iwhq
F TR I WHET AT TS § A v
AT & AR g ded &1 3% A I
I |

feas wt WY @@ & & erd i
F w2 99y W FfY & NF Ty
I q IR A% w7 fewr 1 Ffw Iwfy
1 W9 AT g ¢ ¥feT gl avw
et & W oww W oW ogEr 3@ ¥
fraTRIFMFTIMA qward

AN F T H & O T AEAF
for At & agr v & Y
T & ITH FWR I A9 wT AN
o @ g, IR A AT AT T @
€ ITH ATHI AXG A A AT ¥ A
2 g B W gt STy ) weAe
JAE AT T BT FEw
ot frar omq fe @ wom A &
¢, W T 3T 8, gy W A .
Ty

U FT A qaT Fmar @ afe
wy 23 fs el ®Y safa mrn
# oy i faer & A gqu w7 &
AT /AT FT ITHY IFTGT AT @Y A
Ik g@ A ey o @ E
quR X & fog o Afew ey §,
IR 7% frar s, S afew e
T |

T fF99 #1 G1UF 97 97 I9-
wog 7K g1 &, o 7 A A faew
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[ si® T 7= @]

T e W a6 Wfgy o
qUR WHT T F WAEd A HH
e A9 § IR UeHIfaw R
 fm Wi frm oW &
@A g9 A A | v #
qF &t § gt F fraio grar =nfed
uHT FrE F Ay fay § s
aife svit Y Tea fAen & § ST
AR & e § Ffy w1 @ o<
f 1 Tt T T g e

oft wor fagrdt Ao () -
IuTere wEved, ¥ fawmw, wfE AR A
el F F §@ QW X fr qom
HT IaT A2W qar el OF WA #
#¢ fag ¥, @ur{ |7 AT §
aTq § @19 § ST qg WY W ST
§ % 9w qea uEw ag | §m
fr frare @uet A Amr F 9 ofedw
& o1 @ &, IO W F f5 § I
Quwfem @ W & sEwr T I
7g fasrg A Qo7 O FER AT G
# g Tafag awa TE gé fe g
Tié qam afen A8 a1, F§ W@ IwH
w=f af) qr oy #fade & A= A
FfraT ag w1 fe SER TR wwEY
qyeT ahe Ad & /9 1§ IEig
w1 § 6 R guEay wew S
q¥ T W §, W A T
fasra #1 QAT F ES a9 A qG-
% gt T W @ awg F dQwrwfen
& 9T T & TERY QKA FT O F4 |
o fawrg goel HTw Y SuTET FHY AV
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g g% f5 o s fgm fAY o
N Frror W 7 F Y gy T
Y foar @ foas @ ¥ wré 3w
4T | @Y ST T T HY greAr?
Tg T a6 &Y awat off afg s
ITH! IO QY g qgy F @ v
foT w9y S TwET @ o9r ST /A
Aeem & fag Sy ¥ Wl T
Wl AR JAEEEl ¥ 9| W oo
Tl § § 9% 5 awe-wea W @
S, farer 7 w=2 N QY I, W AT
9 Wt IF 19, AN F A WY qQ
I A Ay Y TG R § ! A WY
ferams #1 qromi & fawfedy § 7g7 &
fF T w5 F9Y § 1 & foorr Y 7 w7
fF & T & AN dara<  F 07 70w
5 EATC FUT TAT HF F 3 § AR
arq & arq ag W g 5 afe fearg
Y JITAT TFA FIHT § AT FIAT &Y &GAT
T W Afgq | 5 g FAT T
WY W T ¥ W FOT FO9 14
FAT TTAT T AT W F § o St
N FS AW I T AT AT
I 3, a1 fox fPamt & &1 oWo-
g fear § 5 ST qEt F1 AT
| ¥ faq @ W T I T
wy wleamgek # dfRar T fY
T w1 & AT I wQ &, AT
AT ag T ae & s ag Sy s &
GTERT I AT H wgi I fF A gy
TGE WM | T IE At A g
Y A WORT QAT FEATZAT Y
T T SR I F AT 73 7 A
AT FY TG T H¥ g 7 WIGHY av
wAfa § oF ¥ § ot qgaTe
Y IO@ AT TR HR A WrE@aw
A W § W A Foawr gwd
85 T &Y ¥ wifaw «vr agr WAl &
& | IEET aTE WOHT A A AU
W@ Y WY W I AT X gt Ay
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saeqT F ar & wwwar § 5 sy
sfas s I QAT FET G
T & | it T e faey A9 wEe
¥ I TR FT FTET A 3 AL B
A A & fawey & ) @ arg F¢
faedr af aw ) M 9 g FC T
I T FV ET § AfE R I
faseft 7 faell @ ot 3 w3 ?
wfae fF 78 oy feem & fag
Y 397 Y TF ASST ALY Y QY g
o § o §, ag o fawad & a@
ar o a9 ¥ & g Sy | gafag
I Al = oot faear w0 &
WX I WA A FER G §
& @@ & agx 11 FOT wqaT ST
faor @Y S&d W9 3G fr I R_w Ay
% a3g ¥ efefae R g § ag W
FTAY T&T G AR | T NWTH AT
o @I E | 9T WA 98 fear } fF
qTE AT I T2W FY A1 FF AT
=T faar & @i 40 W ag W A
¥ fF ofw JaY ot v @ o< fa=re ¢
e W ¥ ag wm wgr 9
Tf g awr § W g g
g o W gfaar g ¥ IfFA @
wEdr § IRy fawelt sy ¥ fAY
IJATTRAAHTH &qqT a8 & | &
It s fr S 7w q IR
w s femr 1 ww #7 qra &
faafad & o IO Rw ¥ AFT A @
IAFT A FOT WY I AW oy
IAT W A1gaT § 6 S AW A
5 FUT TAT & A7 A W F

1
EEES |

WA ¥ W w9 gEEE
1 giaard T dar wT gwy A A
qowT Gfeameae agEm, #¥ meer
NF g, $7 77 * Iow wfwhi A
wgd, ¥ oW dowE A
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aH gHT | ET |l W TF @A
fram e A% T FT TR A9 AL
faer a%q @ wOET FoAT a6 T@¥
gt | w9 9fF faww A
wivy & gosT o wwfyg A
w1gat § 5 &7 el A v fremg,
wF gl ¥ fremgg Al feT SAwy
T ggHl ¥ faemgg 5k A feag
19 A &> | A SO A9 FT A
e X R &, & auwar g o sa At
¥ foqaT 78T €19 A1 ARIATE FA
T YT EY FFAT & IqAT 7% I BIAL
¥ A8 ®T @ha | AfY a1 g gy
A =BT A Hal) Y & AT A WA
fasae griY, &F1 San faedd )
F@E G WX 6 QAT wTowr
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15 hrs.

=Y Fo Vo AW : IUTEAW LT,
s @y faar | SuF fag & soger
el § & woE g FfE ok
q qd St FT e AW F AR 7
S AT ATEAT § | o @ 77 e feafa
2 o faaoor &Y St sgaegm § @w o,
faeeht WL ¥ faze Y wrew), T=fiat
&Y wredY qar Feeet Fome fawt & wifes
IT A FY W 3T T 9w W oww
R AT J|w A I AR e
ST g g ¥ | g A g% oF W A
FER F AR ¥ fdt S
o framl & q ff9 o & i
JHA § I WA & g o Araw
T fear smm 1 ofvw, weT ¥ @ A
S 7F 9% omfa Wt § foerd e
W AW 50§ gwoawm ¥
T T g Y § sk Saw
¥ @ & SmF I sawr e
Gar famar & 1 o o, W Rw F
AN FEw § N g AR ¥ wwEw A
®fET aform F ¥F qeamg ww &=
A §, T aTH TYHT AT AN TF
gl @ 1 i e e A
wg ¥ v E, wew A ifer § mn
9T a1 sl Al F fra & e s
fear & w1 s TR w1 owE
WET ¥ o qE Aver § I A awH § 7
T AT HTO R 7 A A A ¥ o
9ot fF W 23| ¥ off e e §
fra% am 7w afw & o
It 32 ¥ A ArEw 2% w1 vy o A
fear smar & 7 ofem, § oo am
WM F M v feaw § I aw
feam wEETE 1 W g ¥ fear §
Tzt & 9% AU ww ww s
Sfeg ® ¥ NG adft d & frearg
wia% sfy 9% @ g & wfr g

I TEIRA, § WY ¥ g G
s w0 o gEmww W oaw wfY
EqT FY AW ¥ JAT AT ) A
I Y A e FT Ade
w g gfy difa T aw wwew
W@ 2 7 A g E—ww § wmw-
fdaT, ofe o waw W s
frix sfeedl & foo Swa e =<
aar arfior snfas few § wwEaT )
wren-fervizar & avarw #§ & W wgan o

T 9 Ffy 9 fade @ &
T w3 & awfy & fawy & & FgN
ATEAT & | HIIT T SR AW |
W F W Fww § 9 W fefy
# wod gy @A A g e
oy # ufq ¥ @ W o TR
forerY WY 37 oy, Ffy o2 favix safermai
& i & Y ST A IS ST AT |
WY ¥ 9 619 9ES ¥ WO KT
wiwer ¢ & 9@ ¥ 40 wfama
frafaal & sfe & qro ohiw wwET
w1 fa% 20 wlawa femn o fem
w ¥ A W wawE § A gEw
& @7 v x fnlk @7 & foo w1
WG T g T & ) W g qwm
o farare & aft Su & ofame § I wid
g ™ ¥ F@r & AR gmu fawm-
faareg # qgar & O 9w 39 A W
FH N IE@ qH § A W owi
favafaaem # ogar & SENY wd &
fau wfewr st o § AR IEET
e &ur zgw wfe faear 2 AfEA
M JEE Ser Wit w7 qFr fomr g
F FRU YA F OFH FTA F
IuFt W & fag agy & W oIwF
TEANE TR Agi AN g G 2
o W€ &7 gq o € av wfw @@ AT
@ e g SuE W ¥ faw s
7 uiT & afs awq W7 gEY vl
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Foram F Aoy & | 3w & ug
faffdar @ e oo o 79w §
AN BT WA AT RE
T a@ ¥ sfowr & et # faweE
&I 91 @7 | A TF w@Twria® &AqT
R F I Y | R &R o R @y
FrEt 7 ST WL WY qg @ A ag
g ¢ fad fs s & qora &
=TeaT § | % S @ fF A g g
ofe Al ¥ e & i @ #
T A o1 g WfE A @t
de1 weay @ I8 N arh guw v ot
T A g | ow few aw s
FTET A FH GqT @1 § A A1 I
TW §8 W §) I IuE forg o e €
& forert fa sy %7 Ao @ 1 4 & Tww
A TE W A awar wfE geer
fafrr e % @ T Qv ) fad &m0
sfawa e Q¥ & oY woft oo @
surer & O § WK g afy & wfaw
¥ ufuw wiw o Iz 9wy E 1 90
afowe el & offgw @R Y s
& fog qer afy wrf oo ot ¢

I N . TG A& F T
a9y quTa {1 @I & !

st o Wo ynyw : AW T faAe w1
arm fear W@

AT WK | q@gA § AT dq ol
&A1 =g & 1w G § W9 A Q@
fae § w1 g w3 F )

Y o Wo qIAT : q=7 ¥ & wwT™TA
& F07 AR wfeF A FEy g M &
F® F g & fag fafafas
39T wE g Ffw, @, amEfos
fawre qqT TP Wolt & @A weqE
T AT WEA E

1. JaeT afg # T w1 IWmE-
oY IuTe sEETT AfEy |
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2. NTAFY T GE-TET T W
N qYH & AT A T 6T
THTAATHY FIH |

3. §u, %N, wedl, ;oW wi aur
U T FT AE FAAA |

4. W & med § ofEdq o

5. 9Tae fast &1 wenfawrer -
I |

. GTOTAI %7 Q% oY ST |

7. UF STE o976 & wiww sy
T wgd # e T

. oy @ foradt e qwr qp A
wifae i
ITW WA WY, el |

A 6 T §WY a9 g A g )

N

-

Moo AW TWIAAQ @ |

o. ¥ M qfr £ ¥ F qI7 )
wh oy yfa ¥ w1 qwew

10. JATF AT FARE gO AR
9 ¥ T &0 R § A
ufus SERT )

11. gat a3 & "yl
12. 99 QT 9T N9 &7 faaew

13. fear & for =ow G @
qeft fasrelt Iqwew fFg 9T 0
farareft #Y &< wfuww ¥ wfww o 4y

sfa gfre

14. 3 faaré gt gra safea
fe=mE ewaT &7 QU IedeT |

15. 99 fa=ré #1 srafawar |

16. g a% A faar g7 wqm A A=
¥ g3 T Qi w0 qwqT |

[17. SETWHT IT 9 F AE g2 |
18. wifawrdr wfr gare
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Mr. Deputy-Speaker:
ker. Please sit down.

st Fo Yo qUAN : 19. ATEY ST
F o7 FAT F [EFT 158 FAT ¥
a1feF WU F waEw

& wrowr gmwrd § fF s aw
g faar

sft qararer ferg (FT ) : ST
T, @iy W wgee feead &
STHATE &1 TH 4 97 fF @@d om
IR Yemw g 4 | W ¥
5 FO9 W FIW |19 19 T & |
# wrATT oY qAPIR ATET B T A
& fu qaETEaTE AT E, Wfow 9 ¥
‘g qar§ T § fF SR Gurw W
o dre & fr #1 rar ary #% A
wgEar &1 qfcam faar |

TN g e
B cedh B L i
o fafeed & wmge W
qrEAT S ag ST s faady awndt
@M q@ 7% 0 F I G 7qAT T
FE AT § | W@ q@ W ww Wl
any & fr oy dnd A gvw @
a7 <F fFay ATgom ) gea § 4@
fray wieamred ®1 Ie@ § ? T
s fow & g ¥ § dwd
Ffwr g v g & § AR it
fead g ¥ ¢ 7 7g W w9 A
¥ waw A iy fF e oiweET
fafrel e fa @ wa A
A A aR § | TP ERIME
fag aa ¥ q femr A a@ ) T
R g wh A A g e o e
W & W 85 HEEY WIEHT FAT FW §
W wwaE & w= faw 12 el
T A FA § AT v e g &
WA qiedT § HEfh gIR 85 WEEY
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Tt FW qI0 A @i gy G @

T Oy WX 9T ¥ gH i A
o & 1 5 fog g% A1 gt frprer
9T | 9 ¥ 9gT JE@ A T A0S
%Y § 5 Y el ot 7 T 9T 9w W
& WAT FI | WG WY A FEr
qr —

“That Government is best
which governs the least”.

TR FTORIT A gk et
4000 TY ¥ dwew duT T TEA &,
4000 T ¥ 39T WTHT @IT T THA
 *fr s ww el e A
T IoTAT & ? TEHT FEIT TIATAZ
Jor § ofrafy Sor § 1 e W &
Oifrd =g 78 wafos dwex § &
T ATEAT G ¥ g T A AR AR |
IEET FEAT Gl A A g aw
afeF gaTd oA WY 9gY | & ¥ a0
foma Y wod @A § AR Ry
+Y GREITH HTed T wY § 9 9
g & fom amt & woor w9 foar @,
g RW F W= AT FW HAT §
Ig Wha A, NmT ™ AT
JqmgadT FW & fay A wmF @
o A & A A ag Y ) 9
gfrar &1 s1aeT | A ST
I frar g —

‘“gUSET @ TN,
Eoaie U 1 R
@fr T  wEER
g o WA
(wpefar)

g AEEE @R A At
AR A o @ o § W) wifas
AR A | I § agl o T &
X & 1 gfww g @, T T R
R S A § 1 ofew fgmmr @
ot § 1 afears & g @ ol &0
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o7 ¥ qrow qaers: 52 fasl w7 A
gar g 1 qo Mo F 52 fowr § 1 oA
g F A o Yo o § IFiA waw
o=eT &9 fFar § 1 52 foel A @y
WS FH AYA F Sofosilo ¥ F&
feamar | g ifs e w71
a1 IuH W IR Tm faqr a7
fea= fear | w=T weR Harg &1 A
e S fgwa wwod & fag ) fe
¥ forg agt mav a1 ¥ waTE 3 & fag
agt g mar ? e A ¥ ag g
A& et 5 S T @ e § AR
SR EF TR A RE 158
framY Y s g S wgar qid + 0w
S a1 ¥ e @ & A 9% oF Ser ar
X e @ G @y wig
I ¥ a #Y ¢ fF qg dweT Afew
S 9 7% giweae  fafaey &
AIART TG WA SR g g @
AT UG FH ST A I TFaATE |

% w=d o orr ar feem
W & 16 T A7 AF @A fraT T v
faeeft o & AT ow F g A &
faramT A AW 40 TA TAF WA F
faar mar | AT wEAT & R owR AW
@I § O I el v 9 fgen
adt foreran § 9w awEed ¥ et W@
o fgemr @ A fear omn g ?
¥t ¥ fagda wre frermfony #Y
AR #T 4= 10 7 F A7 A GO
g oY Iua fgmr faamfas) w faean
2@ AT A AR 16 T 7 @l
wa AfeT o & @ ¥ fag A s
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AT GO ITF A WY JT X
SqTeT E S awY § 1w feme
FaG AR A WY Sarag d fE
7y aER WX AwmER et
¥ g @i A § 14 79 79 6K
a # ag Y A F 32 WA A F
WEAIME | A TE@ @ AT AT ¢
fF @ q ¥ FT T 9w

™ AW A gl A oA
g X R & IR ¥ @ @l
wifrwr Y w1 @ § e e
RN T aE 91 @ G, FIE Y
W @z G At ¢, 99 W AG qgwr
I @ g AR R AR B W g
agry ot g & 1 & fadee s A
§ s fogiv “f ofed” 1 Sl
) g, I FERT O W AR w1
ITANT FT F AYAT JNTRA TPEAT §—
FEATEIT FT ITGIT & & T@) | Wiy
FAATEIT ¥T AT T FT & foam) &
W & 9T @ g1 famr iy 1 e
TR T & AW 7 "l o ofeat
e o W § 1 I WX & fag
o e s afgg

fir d97, s=re Wfad o)
FEAT W WZ K QAT AX | QET
& T T F FRATI AN & @
aff @i |

Shri Jashvant Mehta (Bhavnagar):
First of all, I would congratulate the
hon. Minister on taking two impor-
tant policy decisions, first, the intro-
duction of modern technology in agri-
culture, one of the right steps in the
right direction, and second, acceptance
of the principle of the remunerative
prices. These are two important
things which will go a long way in
solving our problem.

In the last two days, several Mem-
bers who have participated in the
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[Shri Jashvant Mehta]

discussion have spoken on agricultu-
ral production and the need for hav-
ing minor irrigation, major irrigation,
fertilisers, pesticides, tube-wells, elec-
trification. All these things are im-
partant for production. But an im-
portant decision taken is as regards
hybrig seeds. The question is how
al] this philosophy is to be imple-
mented. How are the States to be
made to fall in line with central
policy? This is also an important
problem. Decisions should be taken
on these matters for implementation.

Yesterday, the hon. Minister talked
of rural credit and formation of group
societies. In the rural credit survey
report of the Reserve Bank, it was
stated that group societies would
function. But our experience in the
last five years is that these group so-
cieties do not function. Now a new
approach is necessary. It is not use-
ful to go back to the same policy in
regard to group societies as non-via-
ble units, but there should a common
cadre of district banks and apex co-
operative banks. They will have to
evolve a policy and implement it for
the distribution of credit for integrat-
ed long-term, medium-term and
short-term credit. If this is done,
the purpose will be served. This is
on the production side.

As far as distribution is concerned,
the main problem is psychological and
of creating confidence. Therefore,
unless we tackle it on the psycholo-
gical level, our effort will not be
successful.

Day before yesterday the hon.
Minister announced the formation of
a bigger gone comprising UP and
Punjab. Here also I would like to
draw his attention to the fact that un-
less this matter is tackleq on an all-
Inida level, taking into account the
magnitude of the problem, our effort
will remain incomplete. The States
do not follow the line of the Centre
even in distribution. There should
be a uniform policy. Why have we
faileq to evolve a nationa] food
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policy so far. We have taken a deci-
sion to cordon off cities? How many
States have implementeq it?  Most
of the cities have not been cordoned
off. So far as rationing and distribu-
tion is concerned, there is no uniform
policy.

The Centre raises objection to
abolish zones on the grounds that
procurement will not be done in the
surplus states. 1f you take the ques-
tion of wheat, there is no procure-
ment problem now. The season is
over. When procurement is over,
there is no necessity for keeping the
zone. Whep you decide on a procure-
ment price and subsidise the consu-
mer price, automatically the zone
problem will be nullified. So my re-
quest to Government is to consider
further and go a step further. When
you have taken a right step in the
right direction, I want Government to
go further in that direction and
abolish the zones and give a procure-
ment price which will be a remune-
rative price. The remunerative price
and the consumer price should be
different. Government shoulq subsi-
dise the consumer price so that the:
main problem of black-marketing,
corruption and administrative bothe-
ration will go.

As my time is limited, 1 want to
urge only one more point. That is
with regarq to rural expansion of
rural credit. The present rural cre-
dit arrangements are not sufficient.
We have not been able to reach the
farthest villages. If we want to ex-
panq credit facility, we have to allot
more money for rural credit.

st eghavaTt @ ()
Iareqe wEed, gfe gy & AR
e ® & 7@ fore A et v A
wrwEat @ & 1 & gy oA A
e ARG 1. . .

s witwre wrew e wafo f
Ay Y v A fear ?
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st et T AR W
TR Fgm oA R oA ©
TF W & 97 T qaego wF g &
FrEey § A1 TodT X W AN F A
T gFers § AR fRR 3T awerel
T 77 79 ¥ foCQ wEwEE 9 I |

AN S I @y ge & S
&1 AT I AIfET AR O WA
H 9% T ST T &Y ®7 § AT
aifge | FEIR ¥ @AT F oI
Tz fem, o & ofcomrerse &=
Wag e T, s @
qgy A9 Wi & fag faeemd @
T g T w FIN are &
arfgu, arfe Jar #r gT swg gfawn
¥ waF T faa /%

oY g @ A & QT , g &
# o ol | qgt gEt B AR Em
e, wat S, qEr ] | g8t 9T AT W
e § 1 & frdew wor W g R
afs fearl & qre Wy e #, wwfag
qN WA wfgg 1 e S
wa G arq afed e feeT 9%
AT T @@y gwn § R wX Tw O
AT & T o wET A FeAwA E |
W ITH 58 AT 60 TWY A1 fAear
g1 % faaeT s g § fFosw A
9 & FW 70, 72 75 WY A
&7 famr 9md, arfs ¥ & aR
1 gfway & F w7 q% )

FR feal ®Y G W ¥
FTAHT G F4=T QAT | I9 & qOF
gl AT ®E qrER A9 & | wifE
Fgi 9 A fawen, &, A oAt B, AR A
foaml F 9 A F | FEC Y MY
¥ I AT FT w18 T G A 0t Y,
frrst Rl @ mrIwEEar e 2,
aifs 4 .wqEw F@T 7 w9AT fAaiE
FT O |
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@ AT ¥ FH T §
T R 8O gl § 97 w=8 feamy
& Fq ¥ 7ew A @, Afe gE awt
qar g fear amar 1w F
AT AT Y &, @ IERT AL AT
qME T AT E 1 gATY ST A NIW
¥ IOW- g9 7 A 9T a1 A &
v & faw ¥ s T oRW oF
dvas cf@rarmr

¥ qelt wgraw & g frAew w o
=gt g fr ag TF Sfag ok w2 w7w
3or, faw & g Ffe-gemea & woar
T FT qF A g o dwr ¥ e
T AEET 9 S HT A AT 9T |
™ RW # ¥ wsSr § 1 F@gl
T wfgsw 427 @ wRaT § 1 wwivg
Ffy same ¥ gfg #0 & fag 3@
B T FY ggryar & oy wifee |

Toraa & @ faead § fr oaw
R g ) vy ) ¥ &
T F WIEEl #1 wgar avey §
& guyr g7 ¥ wei o guwst £
IE g W s Wy o owrr feafa
7g § f& & Wy ggr 9t o gaeedt
&1 ¥ WS W wAE § Wit oy
W F) % § 5 g QY | ag wgr A
Afr & | 37 W wfew fF F wo aw
g ¢ w%, w;ifs gat wAw 3
SECEUER R LE R LR f
Y T ATHA F FTI T qTH ST
fax & a9 * T g wf § oY
afy anf <t g 2 1

a5 %3 e § s 8, wat wRiw
| AR F(F gz 7, AR T QX
WA # wifar §% /T I RIA FT A797
%1 gart & g A w® A3 b
qTFTT FY AW AfF w71 0fomw a7
tfe fam & am duv 2, @ e AT
gfrafa & F A = o w e
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[y cgww T ar ]

wTE 9 WY g 0% wwy §, dfww
fom #1 9 ¥g w91 A foaar &, 9
F1 &g T T AT € )| T 9 A SR
W 9T @U% FT JA1 ToeAT W94 979
W gu & afew, N wegT = B,
WY wEAdE g & WIS IAET  TeAT
T fwan 8, anfe afe W gE @,
W fad 3@ o 89 TOF ¥ s
Y sgaeqr Y Afgd |

¥ gg WY g1 FAT 9ED g
A S THA A AT I AT
& § Ay a0% § Ewdr G FQE
wWiff ™ ¥ @ @a W
el § W AR § ¥ 1@ wfuw 7€
AT AT , FWfE gard 3w A ww awy
gre &1 a9y g, wafae & wf weh &
AT F7 § i o7 9@ o §, s
@ TA® F FEATT Y, I E QR
¥ du1 fawr wifgd afe feam St
T ATHETER |

IUTEAY APIET, HeEwTa adr ¥
TR Tl W &y dur fawar ¥
ey aogl A wwgd fraifa -
wifgd, s Sfaa S faemm anfed o
wEETQ & & ¥ ghom ok wfe-
AR W YRR Y & W OF @
¢ wfged @@ & 1 g9 e §,
IR % o Sfafer fer smr @,
v 5 @6l Y 27 T faw §, W
fog o ¥ o G A @ fed
TR aUER #Y faae anfed, e @y
gew g ar wfgar |

AR 7gT Ty R F FE g
W T gE ¢ o W fw
JEATFT F F AT A0 FwAT §,
g ®t wm gfedl ok
wiftarfedt & faar smar @, ¥
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gama § fF ag Fa gt siT mfe-
afeai w1 §§ 7 fad, aks amw,
i, dvg, a9 1 faeet 9ifghn @
T ARV, TEI W FW A qgd §
& & Y qfew & | FfF 9w & o
G ¥ o g Y v oag wA & fw
AT W 92T 399 &, Wi av giv-
s WX wifearfedt &1 wna @«
g, weww agm, i F 1 3e
@ faomr & | w9 w7 gF T @,
rafed & #1 faeelt oifegd | @
BT HRW WYH qF ¥ FAFR 6T
TR F7 I gy | o gar
T, ST ITHT T9AT [T §, ST FH
TG TOF J v ¢, STH §H TS ¥
TR EY, ATl WE,
ITET FTH F IOWT W § | Wiy ™
98 ¥ w1 $IT FIW IIAT AW WT
Ry wfay f5 ot a8% § wllw &1
T § T T & I[N | WA
aga @ areweg N @t g€ ¥
I e, wifs 7 Fdar s @,
#Y wrr ofEr fiem 93 sy 41
wigar g, WHERA ST
fom & o dET I ], @ W
¥IF GO §, ATET AT O FT aw@
¥ WO TEEAT JE@T §, WE q=T
T FHETA F AT aWr 9ied,
T o Y aTgT & W { TN T WA
q¥ | & wow wfw weft Wit anw A A
AT $T T § fe owmewr A
waay #1 oF g ¥ @ =fed,
g w7 & ey, o ¥ s N
wga fav

Shr§ Priya Gupta (Katihar): I amr
grateful to you for giving me time.

What I want to impress upon the
Food Minister is only this. Either he
does not happen to know how to im-
prove the food production, how to
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distribute the food ang how to make
the country self-sufficient, or if he
knows it, his plans and programmes
are not being allowed to be operated
properly, there being some difficulty
at the Central level or at the State
level. He must first decide where
the fault is. He is a catalytic agent
in a chemical mixture, and he must
make himself anti-corresive, anti-
magnetic and anti-non-conductive, so
that he will not be swayedq by the
prejudices, political or otherwise, of
the different interests, capitalists and
the different States and the Centre.
He must decide what his policy is,
because this is a vast country with
resources, and it is only a question of
permutation and combination of the
resources, making proper utilisation
of irrigation and power. We cannot
say that this country cannot be self-
sufficient. That is about production.

Regarding distribution, we have
seepn the difficulties. You have creat-
ed the Food Corporation of India to
have a socialist approach, to elimi-
nate the intermediaries between the
producer anq consumer, but there
also there is the human factor; the
workers there are very much affected.
They are feeling insecure. In the
southern region they have been taken
over, and they are frustrateq because
their terms and conditions have not
yet been settled.

Yesterday myself, Shri Vidyalankar
and Mr. Asru Bose, General Secre-
tary of the All India Central Govern-
ment Food Employees' Association
met Mr. Chaudhury and Mr. Subra-
maniam on 18th April 1966, and I am
grateful for that opportunity. Mr.
Subramaniam agreed in principle, and
on 11th April, in reply to a calling
attention motion in this House also
it was made clear in reply to Mr.
Dwivedy, Mr. Kamath, Mr. Nath Pai
ang myself, that the Government em-
ployees in this FCI woulg continue to
get their rights and privileges. He
asked us to talk to Mr. Chandy, the
Chairman of the FCI to crystallise
these accepted principles and see if it
can be expedited.
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1 would suggest one thing. In the
Food Corpoartion Act, we propose this
one thing only:

At page 5, under Section 12—
add the following as Sub-sec-
tion 4—

“Subject to such rules ag may
be made by the Central Govern-
ment from time to time in this
behalf, the Government of India
may transfer on Government level
the willing officers ang employ-
yees from the Department of
Food, Government of India, to the
Food Corporation of Indiain con-
sequence to the transfer of func-
tions from the Department of
Fooq to the said Corporation.

“Provided that in so transfer-
ring, the Central Food Depart-
ment Officers and Employees shall
continue to have the same status
anq service conditions, rights and
privileges, including pension, gra-
tuity, leave, provident fund, al-
lowances and other matters as
also their constitutional rights as
Central Government employees
with production of pay scales and
present avenues of promotion, as
they would have had if their ser-
vices had not been transferred
and shall continue to do so.”

Mr. Deputy-Speaker: What has
this to do with the food problem?

Shri Priya Gupta: The Food Cor-
poration is the distributing agency,
and the change in its structure has
necessitateq change in the service
conditions to make it work all right
ang discharge its distributing fune-
tion very nicely.

“Provideq that the Government
may by order determine the rul-
es in respect of inter se seniority
and other conditions of service of
these transferrd officers and em-
ployees taken over by the said
Corporation on different dates.”

This is the proposed amendment to
the FCI Act.
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(Shri Priya Gupta]

Secondly, we propose that the draft
memorandum dateq 8th December,
1965, issued by the Food Department,
Government of yndia to Employees’
Associations for their comments be
recast in the light of the above
amendments of the FCI Act, as fol-
lows:

“2(b). The Form 1 (Enclosure
to Draft Memorandum), wherein
employees have been asked to re-
sign from their present service in
Food Department before transfer
to the corporation be rescinded.

“2(c). The Draft Memorandum
shall provide for arranging at
Government leve] transfer of such
officers and employees as do not
opt to be transferred to the Cor-
poration, in other Central Govern-
ment establishments, protecting
their existing pay scales, status,
promotion avenues, seniority and
other service conditions as earned
by them as Central Government
employees.”

We talked to Mr. Chandy, the
‘Chairman. He agreeq in principle,
but he says that article 811 will bring
complications. I believe that Mr.
Subramaniam will again think about
it, finallse it and carry out the pro-
mise given in this House itself.
Lastly, in respect of food I would re-
quest the Food Minister to consider
the drought areas and flood areas of
North Bihar and specially north-
eastern parts of Bihar and extend
Central assurances at par with the
other drought affecteq areas. These
are flood affecteq also. Thousands of
acres of paddy lands and standing
crops are affected every year by
these things. I am gratefu] to the
irrigation minister Dr. K. L. Rao who
recently in a meeting in which T was
calle§ and where the chief engineer
of Bihar Urrigation department and
the chief engineer of the CWPC were
presnt agreed to take up the Rs. 237
lakhs project parallel to Mallior
Bandh in Bengal to protect the flood
affected areas from the floods of Ful-
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har (Mahananda) and the river Gan-
ges in Katihar, Manihari and Aza..-
nagar areas. I request that the plan-
ning Minister be impressed upon by
the food minister to take up this work
at the initial stages of the Fourth
plan so that in the coming years we
can save foodstuffs and other stand-
ing crops from the floods anq drou-
ghts. I hope the hon. minister would
consider these suggestions given by
me and | am grateful for the time
you have given me.

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C, Subramaniam):
At the outset I express my thanks
to the hon. Members who have parti-
cipated in this debate and 1 am parti-
cularly grateful for the smooth course
which the debate has taken on this
occasion. Much light has been shed
on vexed problems but without gene-
rating much heat in that process.
Perhaps this reflects the food situa-
tion in the country generally. In the
discussion many hon. Members were
naturally concerned with the present
foogq situation in the country and
how we would be meeting the situa-
tion which might arise in the country
in the coming few months. I should
be thankful particularly to my es-
teemeq friend Shri Humayun Kabir.
1 am sorry he is not here. But he
made very many constructive sug-
gestions ang also criticisms and I am
glad now at least T have the benefit
of these suggestions and eriticisms
even though I was denied the benefit
of these things when we worked as
cabinet colleagues.

Shri D. C. Sharma (Gurdaspur):

Let more members go out of the
cabinet and give you good sugges-
tions.

Shri C. Subramaniam: Generally

there is an impression, which is voic-
ed 1 think by Shri Humayun Kabir.
that v was responsible for creating a
scare in the countryv. T wag trying to
find a simile for this anq T could not
find one from our own. Therefore, 1
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am borowing a simile which was giv-
en in a foreign newspaper. I am in
the position of a boy who cried
‘wolf’ after seeing the
wolf. Because aid came for the pur-
pose of driving away, and the wolf is
is being driven away, if the boy is
accused for having cried wolf, then
who is to be blamed. I do not know.
I can claim a certain amount of ob-
jectivity in judging even my own
decisions in retrospect. I feel I have
done my duty and if I have not taken
that stand I would have failed......
(Interruptions.)

o (fga): dfaw s
o o...
*T WA T
IITEAN WEAT : AT AT |
off T : 9 HE I FT QIR
21 e Afwr
Mr. Deputy-Speaker: He is not
yielding. You please sit down. You

cannot talk like this.

Shri C. Subramaniam: I will
with the problem which the
member has referred to.

ot AT oweE AR X gR
wgar  f5 ¢ R H aar gew |
Ty T@ATH ) I /9 7T

deal
hen.

Mr. Deputy-Speaker: I will have
to take action if you go on like this.

Shri C. Subramaniam: I would
have failed in my duty if I had not
warned the country of the situstion
it was faced with at that time and
not mcrely warning the country but
also taking anticipatory action for
the purpose of preventing a catas-
trophe which would have otherwise
come about in the country...... (In-
terruptions.) 1 have the satisfaction
that I have done my duty by the
country and let history decide whe-
ther my action was correct ang justi-
fied or not.

328 (Ai) LS—8
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ot wrt T ¥ W afww A
For W s, et S e A% g
L g

Shri C. Subramaniam: Fortunately
for us we are getting aid from vari-
ous countries and it is because of that
we have the confidence today that we
are in a position to meet not only
the present situation but also the
situation which might develop in the
coming lean months and it ig that
confidence perhaps which has made
the debate also smooth here. I would
like the House to imagine what would
have been the position if I do not
have with me a lakh or 750,000 tons
of wheat which I am able to give
every month to West Bengal today.
What would be the situation if I do
not have with me imported wheat
and milo which I am delivering to
Maharashtra every month at the rate
of nearly 175,000 tons or a little more
than that? What would have been
the situation if this was not available
to me for distribution in the various
states. We are pumping into the
market round about 700,000 or 800,000
tons of importeq wheat. Somebody
characterised it as 800,000 or 12
million tons of poison which is being
injected into the country. I would like
to know what would have happened
to the country as a whole if this
quantity of foodgrains imported, aid
grains were not available for us.

=t aU ;AT AW e 5T @
t 1 o @ w9 wE A §

Shri C. Subramanizm: It is
merely the question of hunger, not
merely the question of starvation
deaths. The whole system would have
crumbled and, thercfore, whatever
might be the personal criticism I am
prepared to take it. I have no doubt
in my mind that this was necessary,
this was inevitable. Even now weé
are not out of the woods because
everything depends upon this—even
though we have laid a programme of
production, everything depends upon
how the monsoon is going to fare this

not
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[Shri C. Subramaniam]
year., I hope and trust and I pray
to God, because I am a believer in
God, that we should have at least
the normal rainfall during the com-
ing monsoon. That alone would take
us out of the woods. My friend Shri
Bagri got agitated that I may not
touch that subject with regard to the
functioning of the famine code dr
taking over scarcity works. Unfortu-
nately the learned doctor is not here.

Wy Fdog R AR E
oy A A ) ATy @
a6 wWRagfar &

Shri C. Subramaniam: A worthy
representative of the doctor. I would
like to point out that the rules and
procedures for famine relief and scar-
city relief works are formulated in
the states and after independence the
state governments have taken steps to
revise that famine code. I need not
go into every state code, but I will
give you a few examples. In 1859 the
West Benga] government issued re-
vised rules, what they called manual,
for relief of distress in place of the
old famine code, The preface to that
is important because it brings out all
the points which I have stated with
regard to the old famine code and I
shall quote it:

“While the Bengal Famine code,
1813 and the Bengal Famine
Manual 1941 are excellent codifi-

cations based on long experi-
ence,”
“they are shot through and

through with ideas which have
become outmoded owing to a swift
shift of administrative emphasis
from law and order to social wel-
fare, which has brought about a
radical change in the concept of
relief. In the past the obligation
of Government was only confined
to preservation of life, and when
life was once secured, the respon-
sibility to the afflicted ceased.
Under modern conditions, how-
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ever, not only preservation of life
but maintenance of economic
health of the people has devolved
upon the State. It is no longer
the policy of Government “to
wait upon events’” but to fashiom
events, so that scarcity or famine
does not occur. The mounting
annual expenditure on relief dur-
ing the past several years is due
to this responsibility which Gov-
ernment have taken upon them-
selves, This expenditure for re-
lief is more in the nature of social
service payments. This issue of
multiple ad hoc becomes neces-
sary to cover all deviations from
the rigid structure of the Famine
Code and the Famine Manual.
This very often creates adminis-
trative confusiom With a view
to obviate the difficulty, the pre-
sent manual is being published.”

Imr the same way, Rajasthan took
up the revision of the Famine Code,
and brought into existence a new
code; a new set of rules, in 1862. It
is not merely the State Governments.
Today, the Central Government also
takes g good deal of responsibility
far the purpose of dealing with scar-
city conditions. In the past the res-
ponsibility: of the Central Govern-
ment way only to get reports from
the various provinces or States. But
now it plays an active role in giving
assistance to the State Governments
for the purpose eof providing relief.
It is not only that. As a matter of
fact, in the old Famine Code, and
even later on; there was a rule even
with regard to our own Government,
that contributions from the Central
Government would be given to the
State Governments only if they took
up for relief works an unproductive
scheme, and if they took up any pro-
ductive scheme, they would be denied
the contribution. Therefore, for the
purpose of getting the contribution,
the State Governments were forced
to take up unproductive schemes.
That has been scrapped. In the same
way, im the past I am sure some
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hon. Members also would know what
sort of relief was given. Gruel cen-
treg were run. Those days have gone.
Today, we think in terms of distri-
buting milk. We think in terms of
distributing vitamin tablets; processed
food; protective food for nursing or
expectant mothers. These are the
new concepts. I am sure even Dr.
Lohia would agree that this is some-
thing radically different from what
existed in the British regime, It is
this aspect that I have been em-
phasising. I do not know why Dr.
Lohia could not understand this and
why he could not have got at these
revised codes from the various State

Governments. I have mentioned this
only for the purpose of explaining
the matter.

It is on this new basis of a new
approach with regard to social wel-
fare in times scarcity that reliet mea-
sures are being undertaken by the
State Governments and we do not
want to shirk that responsibility of
the Central Government. I am pre-
pared to say that we are also res-
ponsible to see that the scarcity re-
lief works are run adequately and
in an effective and efficient manner
to meet the situation. We are not
going to shirk that responsibility
simply because some people rise and
ask ‘on the basis of responsibility
what have you done. We are res-
ponsible to this Parliament; we are
responsible to the country and we
shall do our duty to the satisfaction
of the people and the satisfaction of
the country.

st TR qreR ST sE
g N A oww
T @y § WY e A A e
... (=mwm ) oww dfgar R
ot /w1 qew ax < )

seaE wgEw ¢ g 33 W
coiie. . (vowE) w9 ds STEY |

Order, order. Please sit down.
After he finishes his speech, he may
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put one or two questions if he likes.

Shri C. Subramaniam: Apart from
dealing with the situation, what is
important and what is being realised
as important in this House by the
hon. Members here and also by the
people today is the building up of
agricultural production in the coun-
try. I think it is being realised by
everybody today, and no progressive
patriots are required for that purpose,
that we should not and we shall not
depend upon imported foodgrains for
long. It is necessary that we should
become self-sufficient as early as
possible. But that does not mean we
should not treat a situation which
exists today. Therefore, what is more
important than merely saying that we
should be self-sufficient and we should
not depend upon imported foodgrains
today, is that we should have an
agricultural programme which would
ensure that we become self-sufficient
as early as possible. It is that aware-
ness and it is that consciousness in
the country about which I am very
happy. Because of this, agriculture
is being given new importance, Agri-
culture is being given the role which
ought to be given to it. Even in
planning today, it is being realised
and it is being recognised that agri-
culture should get the highest prior-
ity, equal to defence; not even next
to defence but equal to defence be-
cause this is the most defensive mea-
sure.

An hon. Member: He should have
given the incentives before,

15.46 hrs.

{SHRT SHAM LAL SARAF in the Chair]
it Tt ;ST o, T g

THRIEg A ag A T ?
waTefa wite W9 ITHT AR

gy, a ¥ qo wfoqm

ot wyml : wE Afgr A R o
oA, maawd
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Shri C. Subramanism: Therefore,
this itself, to a certain extent, if I
may say so, is the result of the crisis
through which we are passing. But
whatever it is, we have now to draw
up a programme, a programme which
would not only be good enough on
paper but which would, if imple-
mented properly, take us to the goal
of self-sufficiency.

In dealing with the agricultural
programme, I want to look upon it
from two aspects, The first aspect is
one of short-term approach, and in
that short-term approach I include the
fourth Five Year Plan period. The
other ig the long-term approach—15
to 20 years—and even in taking mea-
sures with regard to the short-term,
that is, the fourth Five Year Plan
our programmes should be such that
they fall in line with, and are in
implementation of, the larger pers-
pective and the larger objective. That
is why I want to place before this
Parliament and before this country
what we have got to achieve in the
agriculture sector during the next 15
to 20 years.

First of all, and the most important
thing about which we are now talk-
ing, is that we should reach the stage
of self-sufficiency. When we say self-
sufficiency, in my view, there are two
stages of self-sufficiency. One stage
of self-sufficiency is with regard to
the foodgrains which we are import-
ing today and we have to depend
upon imported foodgrains; that de-
pendence has to be got over as quick-
ly as possible. But that is not the
whole story, because foodgrains do
not constitute the whole food which
is required for the human system.
It requires a more balanced diet; it
requires a protein food; it requires
various protective foods. So, we have
to move towards all this complex of
nutritious food, a balanced diet, being
available to the whole community. It
is not merely vegetables; various
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other things such ag the agricultural
products, perhaps animal protein also,
cattle and milk products, poultry, etc.,
have also to be taken care of. In this
process, no doubt fish also would
come into the picture. This is one
thing. The second thing is, we have
got to see that through agriculture
we produce all the raw materials
which are required for our industry.
There are the fibres, oilseeds and
forest produces for the purpose of
meeting the requirements of raw
materials for our industries, My col-
league gave figures of the contribution
which agriculture is making in this
regard. It is of the order of Rs. 1500
crores every year. This is not enough.
Not only food, but we are importing
even now some agricultural raw
materials. We have to become self-
sufficient not only with regard to the
stage of development that we have
reached, but also with regard to the
future developed stage which we will
be reaching in the next 15 years. That
will have to be kept in mind.

There is another aspect. Agricul-
lure has also contributed to our
foreign exchange earning which is
necessary for “this country becoming
self-reliant. Even now agriculture is
making a sizeable contribution, which
is much more than the contribution
by any other sector. It is about 60 per
cent. But this has got to be much
more.

The fourth aspect to which I attach
much greater importance is the social
aspect. We are thinking in terms of
a society in which at least the basic
minimum will be provided to every
individual in our country. Who are
the people who are denied the basic
minimum today? Statistics show that
it is the small farmer, the agricul-
tural labour forming about 40 per
cent of our population who are denied
this. When we talk of providing the
basic minimum and raising the stan-
dard of like of the people in the lower
rungs of the ladder, those people are
the uneconomic farmers and agricul-
tural labourers who are striving hard,
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finding themselves in the most un-
enviable position. If this picture is
to be set right, what is to be done?
When we say that rich has become
rioher and poor poorer, it is really
saying that ithe agricultural sector is
becoming poorer and poorer and the
non-agricultural sector is becoming
richer and richer. 1t is a fact. There-
fore, the agricultural section will
have to be pulled up. We cannot do
it unless we put in new life and new
vigour into it.

Mr. Chairman: What about the
working class in the industry?
Shri C. Subramaniam: They are

much better off compared to agricul-
tural labour in this country. You can
compare the earnings of an industrial
labourer and a person who owns even
5 acres of ordinary land. The indus-
trial labourer earns at least twice as
much as the owner of land. The urban-
oriented people think only in terms of
industrial labour. It is the agricul-
tural labour who form the poorer sec-
tions of the community. Even my
friend, Mr. Malaviaya, will agree that
it is this section which requires treat-
ment more than anybody else.

Mr. Chairman: Why Mr, Malaviya
alone?

8hri C. Subramaniam: Because he
was walking in.

Shri K. D. Malaviya (Basti): Let
him ask me the question and I will
give a concrete answer and satisfy
him.

Shri C. Subramamiam: Our agricul-
tural programme should be such that
it gives new economic strength to
these poorer sections. How to do it
is the question. These are the four
aspects which will have to be taken
into consideration. It is not as if by
a marginal increase of 5 or 10 per cent
we would able to bring about this
change. If we have to produce, for
example, protective food like vege-
tables, fruits, milk, animal meat or
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poultry meat, we are not going to
achieve the standard which would be
required for meeting the minimum
requirements of the millions of our
people by having a marginal increase
of 5 or 10 per cent on our lands. It
is only by a massive increase in the
productivity of our land that we
would be able to meet our require-
mentts and also diversify our land for
the purpose of producing vegetables,
fruitg and other things like fooder, etc.
We should in a small area of land
produce the foodgrains required and
release the other land for growing
vegetables, fruits, etc. If there is
only a marginal increase of 5 per cent
every year, we will continue to be in
the same famished position as we are.
Therefore, we have to see that we are
in a position to produce much more
than what we are producing per acre
and also limit the acreage which we
would require for the purpose of foud-
grains, so that the other areag are
released for other purposes.

It is not only growing of vegetables
and fruits. Today even our forest
balance is getling upset, because we
are bringing into use forest lands. In
more industriallly developed count-
ries, after restricting the area of culti-
vation by improved cultivation and
by increasing productivity, they are
growing new forests for meeting their
industrial requirements. I have no
doubt that we also want to reach that
stage of development when we would
require all these forest products.

Shri Nath Pal (Rajapur): This is
all an exercise in day-dreaming.

8hri C. Subramaniam: Dreamer’s
dreams will have to come true. Othc:-
wise how can it be done? I think
he is also a good dreamer.

8Shri Nath Pai: I share your enthu-
siasm for massive production. But
your rate has been 3 per cent. We
want 6 per cent. You make a promise
of 20 per cent.
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Shri C. Subramaniam: I have a
programme for it. Why are you im-
patient? What is important to realise
is, it is not this margina] increase in
productivity which would solve our
problem, but only a massive increase,

by 100 or even 200 per cent. Is it
possible? That is the question.

Shri Nath Pai; It is possible.

Shri C. Subramamiam: 1 am glad

he says it is possible. Fortunately to
day developments have taken place in
science which make this possible. That
is what I want to place before the
House and the country. There are two
important developments which have
made this possible in the agricultural
sector, just as various scientific deve-
lopments have made it possible in the
industrial sector. With regard to agri-
cultural development, if 1 may say
so, 1 can identify two fadtors which
have contributed most. Ome is the
artificial fertiliser and the second is
the science of genetics which gives the
power to purposefully alter the archi-
tecture of foodgrains for giving us
greater productivity and the required
quality we want. It is the combina-
tion of these two which has brought
about a revolution in agriculture. Are
we prepared to use this scientific revo-
lution which has taken place in the
agricultural field for our benefit or
not? Or shall we say, as pointed out
by Mr. K. C. Sharma, that we have
been an agricultural country for thou-
sands of years and we will continue in
the same old method? That ig the
challenge before us, which has got to
be faced by everybody. I have no
doubt that unless we are in a position
to take advantage of this scientific dis-
covery and scientific revolution which
has come about, whatever else we
might do,. we may be limping. Un-
fortunately, we have got to take into
account the existing state of affairs
in the country. We are a growing
population. With all our massive effort
with regard to population control, I
have no doubt very soon we will find
ourselves in the flgure of 600 millions
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and perhaps before the end of this
century, as some say, we will get
doubled and reach the respectable
figure of 1000 millions.

16 hrs.

Shri K. D. Mmlaviya: Man-power is
wealth,

Shri C. Subramaniam: What is the
land factor? What is the man-land
ratio here? That will have to be kept
in mind. I have got some figures here
to show that as far as we are con-
cerned we are an over populated
country. When compared to any other
country in the world, I find we are in
a disadvantageous position as far as
land to man ratio is concerned, and
that is why it becomes important for
us to keep this in mind. I tried to
find out some figures about land to
man ratio with regard to developed
countries and also with regard to
some of the developing countries. I
find our land to man ratio is very
adverse. There are nearly 142 per-
sons per square kilometre of land in
India, compared to 10 in USSR, 72
even in China, 20 in USA, 85 in
France, 74 in Yugoslavia. Then I
looked to the developing countries.
Argentina has 88, Brazil 9—the point
that 1 am making is that these coun-
tries have got more scope for expand-
ing their cultivation—Gambia 30,
Ghana 31, Kenya 15, Nigeria 60, UAR
28.

An hon. Member: What about

Japan?

Shri C. Subramaniam: I am coming
to that. That is why we cannot, for
example, follow what the other deve-
loping countries are adopting. Those
methods cannot be adopted by us.
Even taking into account the culti-
vable area, we have the worst land
to cultivable area ratio. It is the
most adverse ratio here, The only
country which compares and which
stands below is Japan (Interruption).
Therefore, what is important is, if
we have got to solve our agricultural
problems we have to follow the
methods which have been adopted in
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areas where they have got limited
land for the purpose of meeting the
requirements. We cannot think in
terms of expanding the cultivation in
an unlimited way. What we have
now is only a marginal land, and if
we have to bring it under profitable
cultivation the investment required
for the purpose of bringing this land
under cultivation is enormous. What-
ever is easily possible we have al-
ready done during the First Plan,
Second Plan and Third Plan periods.
Therefore, the area available for tack-
ling is limited.

Mr. Chairmam: What about inten-
sive cultivation?

Shri C. Subramamiam: 1 am com-
ing to that. Therefore, what is im-
portant now is that we have to see
that we increase our productivity on
land, we increase our per-acre pro-
ductivity by integsive cultivation.
“That is the intensive cultivation which
1 am referring to by using these new
strains and new fertilisers. It is not
merely one crop which will be im-
portant. We have to make a multiple
crop pattern. That is important.
Otherwise, if we are not able to
bring up, particularly where irrigation
is available,at least two crops, we
will not be able to solve the problem.

I was in the Pant Nagar University
recently. 1 aslo visited some of the
areas in Andhra and some of the
areas in Punjab also. There I found
that whereas in the past they were
getting about 20 to 30 maunds every
year, on the basis of one crop, per
acre, wherever they have taken to
the new form of cultivation with new
strains and new fertiljser, the pro-
duction has gone up to 100 to 120
maunds per acre per year. This is the
advantage which we are getting. It
is not as if this has been achieved
somewhere in some fairy lands und
therefore we want to incorporate it
here. This has been achieved by our
own farmers, in our own country, in
various parts of our country and not
in any one place of the country alome.
Unless we are able to spread this new
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agriculture, I have no doubt in my
mind that it would not be possible
for us to have a balanced agricul-
tural development, leave aside even
reaching self-sufficiency in foodgrains
which is going to be impossible.
Therefore, this new strategy which
we have put forward—no doubt jt is
easy to put forward a strategy, it is
easy to plan something but it is much
more important that we implement
it—has to be implemented. It is not
merely an investment plan, it is also
a plan of implementation which is
more important for this purpose
about which I would like to deal.

Then, 1 hope you will agree that it
is not merely fertiliser and  seed
which would do the trick. This will
have no meaning unless we have
water also. Even with regard to
water our ideas have got to change
because in the past our irrigation pro-
jects have been on the basis of pro-
tective water supply and not water
supply for intensive cultivation, That
is why even in the old ayacut areas
we have to develop underground
water resources for the purpose of

getting a balanced water  supply
which  would enable, where one
crop is grown to  raise two

crops and where two crops are grown
to raise three crops. That is where
minor irrigation has to come in a big
way. That is what we are doing, in
the old ayacut areas, wherever it has
been possible, to have tubewells, sur-
face wells and, wherever it is possi-
ble, to form surface water tanks. This
will have to be done because it gives
controlled areas of water supply for
the purpose of irrigation.

It is not ag if we have neglected
minor irrigation. Some people seem
to think that simply because I am
emphasising new strains, simply be-
cause I am emphasising fertiliser, I
am ignoring the irrigation aspect. I
can tell you that nobody is more con-
cious of the necessity of water for
putting through this programme than
I  Without that you cannot just
throw the seeds and fertiliser and ask
the farmers to produce. They cannot.
That is why, while I am trying to take
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[Shri C. Subramaniam]

advantage of the assured water-supply
areas available, we have to g0 on
developing other areas also, particul-
larly, if we want to bring about a
balanced development in the whole
area.

Therefore, 1 would like to give
some idea with regard to what we
have done about minor irrigation and
what we intend doing. 1 am glad to
say that there has been a very good
response from the States to the minor
irrigation programme. During the
current Plan period, as against the
original Third Plan provision of Rs.
176 crores for minor irrigation, the
final allocation for the Third Plan
are Rs. 260 crores. The tempo of con-
struction has gone up to 77 crores in
1965-66. This tempo is being main-
tained in the Fourth Plan. Certain
priorities have been laid down for the
minor irrigation proggramme in the
States. Completion of all the minor
irrigation works already taken up in
the various States is Priority No. I
for the allocation during a year. A
certain portion of the allocation is
also reserved for rcnovation of old
tanks and irrigation sources. In this
programme of renovation, I accept
that we have a large leeway to make
up. Because of the change-over in
the tenancy system and rights, there
has been some amount of neglect in
maintance of these sources in proper
order in particular the zamindar area.
A lot of work has been done in identi-
fying the problems and preparing
plans and estimates for these renova-
tion programmes. Systematic work
is now in hand with a priority ap-
proach on the basis of maximum re-
turn for money spent, to get through
the rcnovation programme on a phas-
ed basis. We have also emphasised
the necessity of providing annual
maintenance charges for minor irri-
gation sources and this has now been
accepted, as a liability in State plan-
ning and the Finance Commission has
alen taken note of this demand in
treir allocatios to the States.
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Particular metion has been made of
the programme in Bihar. Many hon.
Members complained about pro-
gramme in Bihar. It js also not as
bad as it was put. Even though it
is not comparable, to other States, in.
1965-66, an allocation of Rs. 2.9%
crores was accepted for Bihar. Dur-
ing the year, an, additional allocation
of Rs. 1.85 crores was made in favour
of Bihar. It will not be correct,
therefore, to say that Bihar is lagging
behind in minor irrigation. Bihar
has also got other irrigation problems
to. tackle. 14 lakhs acres under the
Kosi Ayacut and 6 lakhs acres in the
Sone Ayacut have to be developed
for intensive cultivation. This is be-
ing given priority. If it is left to me;
I would pressurise them to the extent
possible to take up more minor irriga-
tion works. I am sorry, Shri A. P.
Sharma is not here. 1 hope he will
find that his claims are also taken up.
Bihar has appointed a Special Com-
missioner to deal with the Kosi deve-
lopment. Various programmes are
under way: It is our expectation that
all these measures will rapidly deve-
lop the infra-structure for intensive
cultivation in Bihar.

Great emphasis has been laid on sup-
plementing the irrigation in various
irrigation projects for intensive culti-
vation. Systematic work has Dbeen
done, particularly in Uttar Pradesh
where protective irrigation through
the canal system is now being trans-
formed into- intensive cultivation by
intensive location of open wells, pro-
vision of filter points and the State
deep tubewells. Rural electrification
is being substantially pushed up. As

against an allocation of Rs. 2241
crores for the Rural Electrification
Programme in 1965-66, an aditional

outlay of Rs. 8.81 crores hags been
given to the various States. In spite
of this, there is a great hunger for
rural electrification, particularly for
lift irrigation. This is a healthy sign,
in my view.



13379 D.G. (1966-67)

Meanwhile, in areas where electri-
city cannot be extended in the near
future, large-scale diesel pumping has
found favour with the agriculturists.
A special programme for subsidy for
diesel pump sets has been announced
recently. As a result of this, demand
for pump sets during the year 1965-
66 is also rising. Steps have been
taken, in consullation with the Sta-
tes, to see that sufficient pumps are
produced in the country to meet the
demand.

Shri Bhagwat Jha Aszad (Bhagal-
pur): How much of it goes to the cul-
tivator and how much of it goes to
the contractor? It is very good that
money is being provided. But how
much is received by the actual culti-
vators?

Shri C. Subramaniam: This matter
was further discussed in the Chief
Ministers’ Conference. There also we
laid emphasis on minor irrigation and
we agreed to send a team of officials
consisting the representatives of the
Food and Agriculture Ministry, Plan-
ning Ministry and the Irrigation and
Power Ministry to every State to
find out what is the further potential
available for the purpose of taking
steps for implementation, not only
during this year but during the next
five years. I have mentioned it to the
Planning Minister and the Finance
Minister that, as far as minor irriga-
tion programmes are concerned, pro-
vided they are technically and eco-
nomically feasible, finance should not
stand in the way of their implementa-
tion.

Shri Harish Chandra Mathur
(Jalore): It is standing in the way.

Shri C. Subramaniam: To the extent
it is possible for me to exert pressure
in the Cabinet, I will see to it that
this js accepted as a principle, parti-
cularly with the massive support of
the Members here. Because, it is
not merely a paper programme but it
is an absolute necessity for the
purpose of giving a new life to the
small agriculturists and the agricul-
ural labour.
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As far as minor irrigation is con-
cerned, 1 can give this assurance to
the House that we will give the
highest priority to the tapping of
water. But this requires a little more
scientific and technical work. Because,
it is necessary to have the ground'
water survey to find out where water
is available, in what quantity, at what
depth and so on and, therefore, what
system should be adopted for the pur-
pose of apping that water. We have
already built up a cell for this pur-
pose and we are strengthening the
cell for the purpose of taking up this
survey so that we have an all-India
survey of the entire water available:
in the country. So, as we go on find-
ing out new areas of underground
water availability, we would also go
on tapping this water as best as pos-
sible. For that purpose we do require
certain equipments. 1 can give this
information to the House that all this
has been given the highest priority;
even in the utilisation of the foriegn
exchange and in our import prog-
rammes all these materials and equip-
ments which are required for this
purpose would be given the highest
importance. I have placed all the
facts and figures about our prog-
rammes for minor irrigation before-
the House and I hope it will give
satisfaction to the hon. Members.

As far as medium and major irriga--
tion projects are concerned, my col-
league has already placed before the
House the facts and figures. With an
energetic Irrigation and Power Minis-
ter, ably assisted by a technical Minis-
ter of State, I have no doubt in my
mind that further progress will be
made in the field of medium and major
irrigation also because ultimately it is
the water resources which would de-
cide our agricultural programme, if
all the other material inputs are
available.

There is another misunderstanding
which I want to clear with regard to
the use of artificial fertilizer. It is
not as if I am against composit manure
or grganic manure. It ig not so. On
the other hand, I fee' it is necessary
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[Shri C. Subramaniam]

for the pnrpose of keeping the balarce
that we have to use a certain quantity
.of organic manure. Without that, per-
Jhaps it 'may not be possible to get the
best out of the land. Therefore,
-according to soil and crop a balance
is struck between organic and inor-
ganic manure and a percentage of
the mixture iz used, based on exper-
ience by the farmer. In my State the
farmers have come to the conclusior
that 25 per cent of organic manure
and 75 per cent of inorganic manure
gives the maximum result. It might
«wary from area to area according to
the soi] conditions and the crop pat-
:tern. Therefore, we are laying em-
‘phasis on this. We want green manure
-and cow-dung to be used as much as
wpossible. An hon. lady Member refer-
red to the use of cow-dung. Unfortu-
‘nately, it is not as if by ‘merely wish-
ing that cow-dung should be used it
wil] be used. It is not so. Unfortu-
nately, cow-dung is being used as fuel
in the most backward areas. In the
progressive areas, where some deve-
lopment has taken place, wood fuel
‘has come into the picture. In more
:advanced areas they use coal, kero-
sene and various other things. There-
fore, to change the habits in the most
‘backward areas and introduce a new
fuel for their use is a problem that
-we will have to take into considera-
tion. Recently, a survey was conducted
by a Committee Which showed that
-about 20 per cent of the cow-dung is
«ven now being burnt as fuel. As
time goes along, it should be possible
to tackle this problem. But all this
will not give you the massive increase
in fertilizer which is necessary unless
along with this you have inorganic

fertilizers. That is why I am lying
emphasis on this aspect of the
problem.

In addition to that, we have got

plant protection 'measures. They are
also being organised. In addition to
fertilizer, plant protection measures
and various equipments and instru-
ments required for the puprpose of
our irrigation programmes, I am-glad
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to say.that the highest priority has
b_een given by the Planning Commis-
Slon to the utilisation of foreign ex-
change for improving agriculture.
Therefore, we are hopiiig that a1
these material inputs would be avail-
able in sufficient quantities, as far as
our programme is concerned, for this
year and the coming years.

Shri P. K. Deo (Kalahandi): why
was the Israeli offer of fertilizer
refused?

Shri C. Subramaniam: Only a small
quantity was offered by that country.
We are living in a world where we
have to take into account international
politics. We cannot ignore it, There-
fore, if the hon. Member thinks that
I should get some petty quantity of
fertilizer and get into difficulties in
international politics, certainly he does
not understand the world we are liv-
ing in and the way in which we have
8ot to function in this world. There-
fore, I do not know why Israel and
Taiwan shoild be mentioned every
time they are talking. Are these the
only two countries which can deliver
the goods? I can tell you that there
are much-better placed countries. We
have nothing against the people of
Israel or the people of Taiwan, But
there are certain circumstances which
we have to take into account, certain
world developments which have taken
place. We have to take a policy de-
cision, taking into account the overall
requirements of the country and what
is in the best interests of the country,
and the Government would be the
best judge, as far as this is concerned.

Naturally, after this, what is im-
portant is that we should have credit
facilities available to the farmer, parti-
cularly to the small farmer. Today
in spite of whatever has happened
with regard to co-operative develop-
ment, even that co-operative credit is
going only to the big fleshes, The smail
man is neglected. Therefore we are
now trying to find out what should
be the methods, the procedures +he
institutions which would take care ot
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the small farmer and give him a new
life. Even if he owns one or two
acres, if only we are able to give him
all these material inputs, the credit
backing for this purpose with water
facilities available, a net income of
Rs. 1,500 to Rs. 1,600 per acre could
be assured provided we go in the
right manner. This is what we are
trying to give him, a new orientation.

Therefore this is how Wwe are trying
to tackle it. The 1966-67 programme
which we have laid down is a test for
us, because to the extent we are able
to implement this plan for 1966-67,
not only I will gain confidence, not
only wil} the Government gain con-
fidence—it is only to that extent that
I will be able to infuse confldence
in the Opposition also, which is a
very difficult thing to do—but more
than that I can infuse confidence in
the people. That is why I want to get
committed to this target. It is not
merely just a target to be ignored.
Tt is not like a target in the next flve
years to come because I may not be
there to see whether this target is
fulfilled or not. But I have taken a
target for 1966-67 when I hope I will
be there to implement it. A target of
95 million to 97 million tonnes is the
target which I have accepted and this
is the programme that we are trying
to implement.

Shri Harish Chandra Mathur: Then
you will certainly continue,

An hon. Member. There will be

rain also.

Shri C. Subramaniam: I
entitled to some relief.

While we have mounted this prog-
ramme, the way in which we have got
to implement is will have to be looked
into. That is where perhaps some
unkind words were said about the
State Governments.

Shri Nath Pai: Unkind or realistic?

Shri C. Subramaniam: I do not
know. I always have great admiration
for the facility with which Shri Nath
Pai uses the English language. Phrases
just flow as if is just natural for

am also
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him. And I am not surprised. But
when I listen to his speech, he Wwill
forgive me, 1 want to confess that I
am always left with a feeling that he
could have us®d this talent to a much
better purpose with a much greater
effect. I am sorry to say this.

Yesterday he was kind enough to
quote an article. I do not know
whether he read the whole of that
article or he was content as soon as
he read this passage. I am saying
this because if he had read the whole
article, it gives a completely different
feeling altogether. But leave that at
that. There is another thing that I
would like to point out to him. I do
not know whether he is aware of it
that Dr. Lindblom whom he has quot-
ed has revisited India and has even
revised his views. He has published
another article, For his information I
would say this:—

“Dr. Charles Edward Lindblom
is Professor of BEconomics at the
Yale University. He served as
Economic Adviser to US AID in
New Delhi during the period 1963
to 1965. In January 1966 he
revisited India for a few weeks
during which he thoroughly rve-
vised this article which was origi-
nally published by “Foreign
Affairs”.”

Therefore 1 would like him to go
through it. He wrote about what was
happening during 1963-64 but later on
he has also taken note of what has
been happening. If he attaches any
value to this, he should read this. I
know, some people may not attach
any value at all to what is published,
but since he took the pains of quoting
this, I think. I should quote the same
person. I hope he will find time %o
read this. Apart from other things, he
hasg said:—

“Can a set of new policies suffi-
cient for acceleratedq growth be
imagined? They do not need to
be imagined. In the last few
months they have in fact been
developed and almost all have
been given Cabinet approval.”
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do agree. He flnally says:—

—

“Will the new policies persist or
are they likely to disappear with
the passing of this year’s emer-
gency?”

Shri Nath Pai: That is precisely the
question I asked you.

Shri C. Subramaniam: It is not as
if we have been static with our caste
conditioins and various other things
which he listed first; on the other
hand, he himself sees dynamic changes
taking place in the Indian society and
in Indian agriculture, dynamic enough
to take us to the goal of self-suffi-
ciency.

Therefore it is not as if we are all
being condemned by everybody. Other
people also see some signs of hope
that provided we are able to imple-
ment these programmmes, we would
go through. That is why I plead with
all the Members here that this is the
programme which will lead us to self-
sufficiency. Do not put obstacles.
Whatever 'might be the obstacles and
whatever basis it might be, it is my
earnest appeal to all the friends here.
I attach great importance to what is
happening on the implementation
front because it is not merely what
we think here, what we speak here
and what we write down here that is
going to matter, Ultimately, what is
happening in the States is mmportant.

I want to tell my hon. friend, Shri
Nath Pai, who seems to thave an idea
that all these Chief Ministers are
people who do not know the interests
of the country and who are perhaps
inlerested only in their self-interest,
in seeing their own power being main-
tained. Even for maintaing their own
power, in their own self-interest, I
have no doubt that they will see that
these developments have got to take
place.

For the first time we had a very use-
ful conference as far as agricultural
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production programme is concerned.
Fortunately, we have agreed that it is
necessary now to allocate responsibi-
lities between the Central Govern-
ment and the State Government. That
matter is under consideration. Whether
it is a memorandum of understanding
or a list of schedule of operations
with regard to the svarious things,
this will have to come about and, I
hope, a worth-while procedure will be
laid down for this purpose. This
understanding, this allocation of res-
ponsibilities between the two is abso-
lutely necessary. In a federal gov-
ernment like ours we have got to take
note of the State Governments. I do
not think we can function by ignoring
the State Governments. Having func-
tioned for ten years as a State
Minister I want to say that we should
not think that we are supermen and
we are the wise men as soon as we
come to Parliament and that the
members of the State Assemblies and
the ministers in the States are all
fools or that they do not know what
they have go to do for the benefit of
the country. The sooner we give up
that attitude the better it will he for
this Parliament’s functioning. After
all, we all belong to the same society.
The moment we come here it does not
mean that we become superior men.
Therefore, particularly in a federal
Constitution where jurisdiction has
been allocated between the Cen-
tral Government and the State
Governments, particularly where the
executive authority for the implemen-
tation of most of the things vests in.
the State Governments, if anybody
should think that we can ride rough-
shod over the State Governments, he
would be sadly mistaken. If a person
does not have the leadership, does not
have the capacity to persuade the
Chief Ministers to carry with him the
State Governments he will have to go
out. That means, he does not have
the leadership. There is no question
of imposition of the authority of the
Central Government as far as the
States’ sphere is concerned. It is a
question of discussion, of coming to an
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understanding and I have no doubt
in my mind that that understanding
<an be brought about. That has been
demonstrated now.

It is not as if this allocation of res-
ponsibilities between the State Gov-
ernments and the Central Govern-
ment would deliver the goods. No.
1t has got to seep through to the
bottom-most level. Even at the Cen-
tral Government level I take the res-
ponsibility But™I am not going to be
the implementing authority. With
regard to the various things responsi-
bility will have to be fixed on indi-
vidual officials at the various levels,
namely, these are the functions which
they have got to discharge, this is the
time schedule which they have got to
observe. In the same way, it is not
as if the State Governments take over
the responsibility and immediately
everything is done. No. They have to
allocate responsibility up to the field
level and see that that responsibility
is fixed for the purpose of doing things
in time. This is the only way to get
these things done and we are trying
our best to bring about this arrange-
ment. I hope and trust that this new
awareness, particularly, this new war-
ning which has come to the country
in the form of this crisis, will make
us aware of this problem and we
would not, after the stress of this
emergency, get relaxed into a state
of complacency and forget ourselves
till another crisis overtakes us. I hope
and trust this House will keep awake,
the ogher representatives of the peo-
ple will keep awake, the Governments
responsible to these democratic insti-
tutions will keep awake because this
is the only way to keep alive the
democratic institutions. If we fail on
the agricultural front, on the food
front, it is not merely the question of
facing hunger and starvation but, as
I said, it is the collapse of the whole
system. I hope this will be kept in
view.

What has got to be developed on the
agricultural front? If the farmer has
to get the full advantage of his pro-
duce, the proper price incentive which
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is absolutely necessary has got to be
given. We have accepted this as a
basic policy and while I do agree that
there is scope for improvement fur-
ther, I am sure there will be improve-
ment going on more and more. Even
with regard to the pricing policy, as
I stated already, with regard to bring-
ing up the agricultural sector, this
princing policy has also to be an in-
strument. Till now, the pricing policy
has been such to exploit the agricul-
tural sector for the benefit of the ur-
ban community. I think, our price
structure should be such that gome-
thing is drawn from the urban com-
munity into the agricultural sector to
which they are entitled.

Shri D. C. Sharma: May God bless
you.

Shri C. Subramaniam: And that is
how we can infuse the economic
strength into the agricultural sector.

This will have to be done. That is
why we took the decision, even
though Punjab wanted only a few

rupees more, we said, “No”. Taking
into account the fact that Punjab has
got to deliver the goods, we said,
“You have Rs. 7 per quintal”....

Shri D. C. Sharma: There is no
Punjab now.

Shri C. Subramaniam:.... an in-
creased price and even then, if it goes
below that, we were prepared to pur-
chase uptn that level. Now, with the
coming into being of a bigger zone,
with U. P. and Punjab, I hope and
trust, at a higher lcvel the price will
get stabilised which will give induce-
ment to the people.

It is not merely the price which a
man gets for the primary produce
which is important, once it is process-
ed, it gets a much higher profit. We
should enable the producer to get the
benefits of processing also.  This is
where the cooperation has to come to
see that not merely the agricultural
produce is marketed and the price is
got but processing is done and the ad-
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vantages of the profits of processing
also go back to the farmer. Till now,
the process is exploited by the urban
community, the urban sector, the mer-
cantile community and the business
sector. This is where the cooperation
has to play a big role,

Shri P. K, Deo: Are the zones to
continue perpetually?

Shri C. Subramaniam: Cooperation,
if it has got to play this big role, has
also to realise the functions it has got
to discharge. In the past, cooperation
was looking after just distribution of
a few rupees of credit and at the most
sold some consumer articles That is
all. No. Hereafter, it is going to be the
more specialised job, the more techni-
cal job of business transaction. There-
fore, unless croperation gets that ma-
nagerial talent, the professional talent,
the technical talent, it will not be able
to discharge its duties properly. No
doubt, we may have the boards of
directors as in various other things but
they will have to be for laying down
the policy. Unless we are in a Pposi-
tion to handover the running of day-
to-day administration, particularly the
business administration, the technical
administration, to properly trained
managers who are employed by the
cooperatives, to properly trained tech-
nicians employed by the cooperatives,
you wil] find that merely an amateu-
rish approach to cooperation will lead
to difficulties Take, for instance, Kaira
District, Anand. How has it come up?
It is not on the basis of the directors
there functioning as managers of that
institution. No doubt, they lay down
policies. But the day-to-day adminis-
tration is run by technical men, by a
series of professional men who are
competent. In the same way, take
Mchsana. This is just an outstanding
example. I had the privilege of open-
ing that dairy. What happened there?
When it was being run in an amate-
urish way, within four months, they
lost Rs. 6 lakhs. Then, a competent
Manager was appointed and the board
of management supervise the policy
matters. Within one year, Mr. Man
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Sinh P. Pate] came and show:d me
balance-sheet that they earned Rs. 22
lakhs of profit, If cooperation has got to-
succeed, this fact will have to be re-
cognised that we have to have trained
managers, trained technicians, man-
ning these cooperatives for the purpose
of discharging the functions properly.

Then, in regard to credit distribu-
tion, it is not as if it is a simple thing.
It requires a banking experience. 1Jn-
fortunately, we have got small socie-
ties and we cannot engage trained
men for this purpose. That is why
a viable unit has got to be there for
this purpose. Take the distribution of
fertiliser. It is not mere physical dis-
tribution, anybody who wants it may
come and take it. It is a technical job.
Therefore, cooperatives and marketing
societies and all those people Wwill
have to employ properly-trained, com-
petent men, for the purpose of doing
these things. In the same way, pro-
cessing and various other things will
have to come. So, I visualise during
the Fourth Plan and the Fifth Plan, for
the purpose of seeing that the econo-
mic strength is built up, particularly,
for the vulnerable sections of the peo-
ple in which cooperation spreads more
and more, in the processing field, in
the marketing field and in various
other flelds so that the producer will
get the benefit of processing, market-
ing and various other operations, this
will have to be taken care of.

It is not merely agricultural deve-
lopment. Naturally, cattle develop-
will have to come in. So, we are also
making an approach whereby better
breeds, with proper milk yie'ding ca-
pacity, are brought into existence.
There also, it is a problem whether we
carry on with the old traditions of
having uneconomic cattle, uscless cat-
tle or we take a rational view with
regard to these things. That question
is a challenge of the future and as
long as we stick to the old traditions,
that we could touch nothing, that they
should go on as they are, then it is &
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question of survial as to who is to sur-
vive, the uneconomic animal or the
uneconomic man. Therefore, we have
take rational views In the same way,
in various other fields also, we have
to revise such old traditions.

With regard to family planning, the
hon. Member there was very vehe-
ment in opposing it—I am sorry he is
not here—and I may say that he is not
living in 1966 and the problems with
which we are confronted. We have to
break away from the old traditions,
the old superstitions, and then only
we can become g modern nation. We
cannot become a modern nation fol-
lowing the same old traditions, fol-
lowing the same old superstitions, the
same old menta]l attitudes and iy is
only when the nation, as a whole,
revives its attitudes and develops
new attitudes, that we can ex-
pect the farmer who is considered to
be the most conservative to change his
attitudes. Therefore, we have got to
‘be forerunners, we have to be pione-
ers, and if we ourselves stick to the
old traditions, how can you expect the
farmer to change. These matters will
have to be taken into consideration.
Ultimately, as far as agriculture is
concerned, land reform is a must and
I am glad the hon. Member, Shri P. K.
Deo, quoted Rajaji and I can tell him
that I know Rajaji a little better than
he does.

Shri D. C. Sharma: You are one of
his chelas.

Shri C. Subramaniam: Yes, I still
claim to be his chela and to under
stand him a little better than his new
followers.

Shri P. K. Deo: He is welcome to
the Swatantra Party.

Shri C. Subramaniam: I know when
to join the Swatantra Party, when to
defeat it and when to get it out of
existence,

1 would like to read out what Mr.
P. K. Deo quoted as Rajaji's philoso-
phy for the purpose of saying we
shou'd give up land reforms. This is
what he has written:

“Any amount of fertiliser may
be brought and distributed even
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free but without the great psycho-
logical fertiliser of ownership jn-
centive and harmonious coopera-
tion, the chemical fertilisers by
themselves wil] bear no fruit.”

That is the philosophy he has put,.
the philosophy of land reforms that
the tiller should be the owner and un-
less that fertiliser of ownership is not
there, the other fertiliser can never
produce results. 1 hope he under-
stands what Rajaji talks.

Shri P. K. Deo: The present land!
reforms are expropriatory.

Shri C. Subramaniam: I would like
to say a few words about what I con-
sider important with regard to the:
dairy development because cattle deve-
lopment is linked with dairy develop-
ment. Recently, we have formed what
we call a National Dairy Development
Board consisting of not amateurs but
highly technical and competent men.
Till now we have been getting every
one from abroad; we have been get-
ting engineers from abroad to erect it
and give us the training. But we have
built within the country as:
in other areas—] have some expe-
rience of the industrial sector also—
competency there also, but unfortuna-
tely we slem to be neglecting them.
We have built up competency within
the country who will be able to give
the consultancy for dairy develop-
ment—for putting up dairy plants and
also good engineering facility to build
it up and train men for that purpose.
It is for that purpose we have put it
up. A band of good technicians have
taken charge of this; they will be
available for all the State Government
for consultancy; we need not go to
New Zealand; we need not go
Denmark or to various other countries
for the purpose of getting the exper-
tise. The expertise is available here
and I hope and trust that they will
make a good job of it. Whatever deve-
lopment has got to take place here,
has to take place ultimately on the
basis of our own expertise and in this
field I have no doubt in my mind that
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it will not be necessary to get foreign
-expertise,

Finally 1 would like to say a word
.about community development. As I
placed before you, community deve-
lopment, co-operation and various
institutions which are allied to agri-
<ulture have to play their role in brin-
-ging about this new change in agricul-
ture. I am not in a position to say
immediately that I have got finalised
ideas with regard to the shape the
community development should take.
I know that all the members feel that
there has got to be some change, so

that it may serve the purpose for
which it was intended. I will learn
first 1 will try to analyse the pro-

blemg first and after discussion in Par-
liament, certainly in whatever direc-
tion we have to move, whatever chan-
ges we have to make, we will not he-
sitate to make, But I do not want to
make a hasty change because jt will
have to be fully studied. Many com-
mittees have gone into it. The Mathur
Committee has just submitted its re-
port with regard to Panchayati Raj
and Community Development. All
these will have to be taken into con-
sideration. But I do agree that certain
changes are necessary for the purpose
of seeing particulraly that the agricul-
tural programme is given a particular
emphasis with regard to various deve-
iopments But even agricultura] deve-
lopment cannot take place in isola-
tion; it has got to take place on the
basis of the man being developed as
a whole; he does not become a techni-
cal, scientific agriculturist in isolation.
Therefore, those factors will have to
be kept in mind when we want to give
a new orientation, a new direction, to
community development.

1 have taken more time than I in-
tended. What I want to place before
this House is this. A new era is open-
ing before us whether we like it or
not. Whether we like it or not, the
change is coming, not in our minds
alone, but in the minds of farmers;
that is what enthuseq me most I am
sure that some of the Parliamentary
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members went to the various Statcs;

they went to the Punjab; they
went to the IARI research in-
stitutes, they went to the vil-

lages nearby; they went to Andhra
Pradesh; and they should have seen
there the progressive farmers deliver-
ing the goods and if it ig possible for
them to produce three or four tonnes
per acre per annum, it will not be im-
possible for others also to produce.
Mr. K. C. Sharma was speaking that a
farmer in Japan was having a radio,
air-conditioning and all those things.
That can happen in India also even
for a small farmer provided we give
him the new tools of production, the
new methods of production.

I want to emphasize this also. Some
people seem to think that, when we
have a concentrated intensified pro-
gramme in 33 million acres, it would
be benefiting only those 33 million
acres. No; it is only a beginning and
what we want js that this revolution
should take place in all the 330 mil-
lion acres throughout the country and
revolutions are not brought about,
these big changes are not brought
about, in the nation as a whole. There-
fore, we have got to create areas of
concentration, a nucleus from which
these new methods will generate to
the other areas also. When a farmer
gets three tonnes or four tonnes per
acre every year, the nearby farmer
is not going to be a mere silent spec-
tator; I am sure he will immeidately
want that he should also get this.
(Interruptions) Therefore, nobody
should be under that wrong impres-
sion. If you look at it only in a five
year span, it will appear that only
some limited action is being taken,
but if you look at it with a longer
perspective, say 20 or 30 years, then
you will see that it is a process of
change which has started and which
will go as a chain reaction from one
area to another.

Therefore, what I want to place be-
fore this House is this. The farmer is
ready and the beacon of science is
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beckoning us to a brighter future. If
only we are prepared to take advan-
tage of the new tools, the new know-
ledge angd the new equipment, | have
no doubt in my mind that, not only
we would be able to get over this
crisis, not only we would be able to
attain self-sufficiency in food, but we
would be able to make available to
every soul born in our country a ba-
lanced diet, which is the basic mini-
mum in a socialist country; there can
be no socialism in a hungry country;
therefore, the basic minimum will
have to be provided. Not only we will
provide food, but we will be provid-
ing a new way of life to our agricul-
turists, we will be providing the var-
ious raw materials for industries and
will ultimately be bringing about a
new society about which we are
dreaming, a socialistic pattern of so-
ciety, where every person born in our
country will be assured (Interrup-
tions.) of the basic minimum and I
hope that it would be our proud pri-
vilege to participate in this mighty
challenge, in this mighty endeavour.

it TR 7g K wfAe TR
3 e & wifeamdy 4@ 7 T £ W)
I o Nt ao1 FT 7 faw v
fear T & 7

Mr. Chairman: He will please sit
down. gz g q<g ¥ I N ¥ T 3T
o dam w4 s Sfam adf )
ST ATTEY IR F1E FATH OAT ATEY
FRNgeF

ot waTdt ;s dfgar & AR §
@ ¥, 98 F a7 wad # AR R
ot wiw ¥ oi9, @@ far gu—uenw
wgrg ¥ gz a5 A A @
T qE X TR I I F AT
W) Het WEIRT A W wfgar qwraed
g R ¥ 1 IR am &
A mmmmﬁwﬁm

VAISAKHA 1, 1888 (SAKA)

D.G. (1966-67) 12396

H "o § 5 g fawee Aoqd
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awfa g Wy, W )
AT WO W T WK wiaw

g o

Shri P. K. Deo: He has not spoken
a word about starvation deaths in my
State, i.e., Orissa. As early as Decem-
ber, 1965, 1 brought to the notice of
this House the pitiable state of affairs
there, but no action has been taken.
The Study Team of the Planning Coms
mission had been there and they have
reported that there have been starva-
tion deaths.

Mr, Chairman:
one question.

He might put only

Shri P. K. Deo: You may call it as
death due to mal-nutrition, but it is
there; it is due to the fact that no
relief works have been provided. So
I would like to know on whom this
responsibility would be squarely plac-
ed, on the Food Ministry here or at
the Centre, for gross negligence in not
providing adequate relief works.

Mr. Chairman: The hon, Minister
may take note of only the first part
and not the second part.

=t o aidw (wEIT)
W FE F&m o)

aumefa s - 39 OF §9
faT 1

ot wew qidy : ag AT A qAT
T e §

wwafa wgveg : e aEt g
ozt aATEd, JqA9 Hfay fF w7 w0
ST WY Y AT A agi S5 & Ay
@ &% &1 ¥ Ix¥ @@l =
@A FF & G T 98 )
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& G : T 7 9@ g
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1R § & v @@ R & 1w /v
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«t JOR WY $OATY : ARG FAY
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IEN HOB qF guIk aAd W & |
WYY WIS ¥ I AT A G §, W
I N FEifag foar ol & s
HIAEH ERIT | § T WIS § §THC
¥ 9w fran gt f6 fa_a § 33 FA8
T VAT A & AR A & I
FAH FOAHIA, B @ T HF
@ g AT wfed, s7 @ w8
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{1 & ag W Fg @1 fF g0 A AR
AT #Y e 9% TR 9 faar 9
&1 ST aial & qR ¥ AW qe S
q wr wHTw g T g )

Shri Sivamurthy Swamy (Koppal):
I have already requested the hon.
Minister to throw some light about
the Kamlapur sugar factory licence
which hag been pending since 1960,
whereas a sociely has been given
licence which has been formed recent-
ly, without the proper recommenda-
tion of the Mysore State and also pro-
per organisation of the co-operative
society. We want similar facilities
and we want a licence for the Kamla-
pur sugar factory; under the Tunga-
bhadra project area, 1.25 lakhs acres
have been earmarked for sugarcane
cultivation.

Shri Bhagwat Jha Azad: While
agreeing to and appreciating the hon.
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Minister's strategy and supporting the
programme and also agreeing to the
fact that the tools are not there with
the State Governments to implement
it, may 1 know how the hon. Minister
proposes to get this big programme,
which we fully endorse and appreciate,
implemented in the States where there
is no administration to follow it up.
How is he going to ensure that the
crores of rupeeg that he would be
giving will go into the ground to have
water rather than go into the pockets
of others? How is he going to ensure
that?

Some hon. Members rose—

Mr. Chairman: Order, order, Before
the hon, Minister replies to what has
been said, I would like to suggest that
he may not go into the points that he
has already covered, but he may reply
only to the remaining points.

Some hon. Members rose—

Mr. Chairman: Order, order. Hon.
Members should resume their seats.
When the Chair is on its legs, no hon.
Member should be standing.

Shri Muthu Gounder: May I know
why Government are stiil exporting
oil-cake. . . .

Mr. Chairman: Order, order. &
JrAX @IgEM A J@ET STEaAT
g f @ Ty A T A feg @,
Ffew 9@ W 5 qeg W faear 2,
at fafreet age ¥ & 9 ga= o
TR eI
g & grEw faftex ¥ ar quzw
Y fomm, 99 F AR ¥ gwRaa @ B
ST AT, 99 A R qEy aR )
gut & 1w & A dor Qar, v F
T FEAT | W AR & IFI S s
T[T §, I HAAIT g | W AW
feeru #1 @F arat F T F@T
3tF TE g | wY {vE% AgaT &
i WK fafreex age ®1 s g
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Shri Rama Chandra Mallick
pur): Please allow me.
me. . . .

(Jaj-
Please hear

Mr, Chairman: The hon. Member
may resume his seat I am not allow-
ing him now.

Shri Rama Chandra Mallick: I be-
long to the State of Orissa. . . .

Mr. Chairman: Ordecr, order. The
hon, Member may resume his seat.

Shri H. P, Chatterjee (Nabadwip):
My point has not been answered.

Mr. Chairman: The hon. Member
may kindly resume his seat.

Shri C, Subramaniam: I think Shri
P K. Deo raised the question of. . .

ot arrft : ggem @A Ao,
&Y fr T dfiE & T ¥ Ar |
39 1 Ja fa@r o o
awTafa wge : W3, W |
16.54¢ hrs.
[MR. SPEAKER in the Chair]
Some hon, Members rose—
Mr. Speaker: Order, order.

‘Shri C. Subramaniam: Some ques-
tions have been put which I shall try
to answer. ‘Shri P, K. Deo had raised
the question. . . .

&t Wi " & ;3% §AE
s €

st armfht ;. wemm wERE, &
s dfga F AR ¥ gA o ¢,
fom #1 W} gEA-9EA X @A F
fau @ a1 )

WO HEET : WA §aE 69
# aF | @A 989 a4 & I AR
TTH G & AT AT WA WY T FY
LG S

&Y g : TR T WA T,
¥few frr ot QU waw 7 faar I
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WR A a9 A w9, @ 6 agw
T 8T HEEr § ¥

ot vyt : 7T & 5 R ¥ wER
¥ d s ?

Shri C. Subramaniam: If I have
understood his question, he said there
were starvation deaths in Orissa and
asked who was responsible, the Cen-
tral Government or the State Govern-
ment. It is a subject I dealt with in
a statement 1 have alrcady made. It
is the joint responsibility of  the
State Government and the Central
Government. I do not want to evade
that responsibility. I have explained
the position already whether there
were starvation deaths. I do not
think I need touch upon that matter
again.

Shri P. K Deo: My question was
why no relief works have been start-
ed.

Shri C, Subramaniam: I want to
make this quite clear. I do not want
to evade my responsibility by saying
that it is g 'State Government res-
ponsibility. I take full responsibility
for seeing that the situation is met
fully and that there are no starva-
tion deaths and the difficulties are
minimised and removed. If I f{ail
there, 1 take it as a personal failure.

Shri Rama Chandra Mallick rose—

Mr. Speaker: 1 will not allow any

further question.

Shri Rama Chandra Mallick: | had
not asked the question.

Mr. Speaker:

resume his seat.

I am asking him to

Shri Hem Barua (Gauhati): He was
not allowed to put a question.
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" Shri C. Subramaniam: Then a ques-
tion was asked about the import of
Russian tractors.

ot T : e AT, W qEw
] A I T § AW e ¥

v Wi ¢ @ & A A
qEE F AT FT @E, a7 & W9
N FF @IAT X #FAT E 7 MW 4
STEr

st arTdY ¢ WY ¥ age qwmafy X
TREAEFAN A AR 17T
qgAT FATT AT 4T, AfFT Ao wgea
I FT 94T TG 3 R E | XY ag g

v wgRg ;. w9 oAy fad ¥
e A AT 1w s g

Shri Bhagwat Jha Azad: How is he
being allowed to put a question now?

Wt s fafex a|e R
YT H BIE FT AW AT @ & | WG
I FY FE fF ag A FATH T w9 F |

WS WY : WY §% 9 |

Shri C. Subramaniam: Mention was
made about the import of Russian
tractors. We have a programme to
distribute 20,000 tractors during this
year. We are trying to see how many
couly be manufactured within the
country. 1 am sure the hon, Member
will himself agree that first priority
will have to be given for internal fabri-
cation. We find it should be possible
for us to produce roughly 12,500 trac-
tors within the country for  which
rayw materials and components would
be imported. Foreign exchange is
being allocated for the purpose. The
balance would be imported to  the
extent necessary from Russia and to
the extent necessary from other
sources also. We are giving priority
to the import of Russian tractors be-
cause they are quite popular and cheap
also.
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Sbri Himatsingka (Godda): Why not
increase capacity?

Shri C, Subramaniam: Immediately
it is not possible. Our estimate is that
as we go along, we would produce as
many as possible within the country
and avoid imports.

Shri Kachhavaiya’s wag not a ques-
tion but some suggestion which I shall
keep in mind.

A question was put by the hon.
Member from Mysore with regarq to
a cooperative factory in Kamlapur. I
am sorry he made a suggestion which,
if T may say so, was not becoming of
the Member. I could retaliate and
say ‘Let him become my client; then
T will be able to give licence to him’.

Oilcakes which are not possible of
consumption within the country be-
cause of certain chemicals being used
for the purpose of extraction of oil are
being exported. Now we are also
trying to see that those chemicals are
removed within the country and the
oilcakes are used within the country
as far ag possible.

These are some of the questions ask-
ed.

ft wvrlt :  weEw WEEw, A

weaw wgven ¢ ¥ o wEa A ¥
awar § !

ot wrrlft : R S @ fean
AT &, @ WY T I AT
& i 3 § 7 o X g vww e
NI XTI F IR A S AT |
fufreeT aree & w57 F THaE fFar
o "y & g FY qrfie A A g
Mr. Speaker: Is there any cut

motion that I have to put separately
or shall I put all of them together?

ot wrmit : 9w A AW Hwww

ax ot v dfgm & AR F o
Mmoo
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g fran qn, e ST S A
faar s T &1 & A A fewow
QR § )

WO WP . FT W9 FET a9
THTEE e a1 ? & o oo qd@
2 gwam g

oft FETY ST 7 Fgr 9T f waT
dfgar agA-ge«r 9X @ Ay |

Mr. Speaker: What was his question
which was not replied to?

Shri C. Subramaniam: I do not think
there was any question. He raised a
point with regard to the famine code.
I have dealt with it. I dealt with it
fully and gave all the facts with re-
gard to it. I do not know what else
he wants.

17 hrs.

=t armfy : wemw wE, & faw
T & AT A G L qg W
Gfgar A §IA H A WA
Division No, 11]
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s wER : & 0w W@ ¥ |
TV AGT FEAT | qF 1] 45 AT |
and
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 8ist
day of March, 1987, in respect of
the heads of demands entered in
the second column thereof against
Demands No, 34 to 40 and 124 tc
126 relating to the Ministry of
Food, Agriculture, Community
Development anq Co-operation.”

oft warmfo s et (vgem) -
e ¥Eed, a8 A0 faw s A
Lac i gl
Lok Sabha divided:

[17.05 hrs.

Alva, Shrl Joachim
Anjanappa, Shri
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Azad, Shri Bhagwat Jha
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Bal ¥rishna Singh, Shri
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Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrabhan Singh, Shri
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Misra, Shri Shyam Dhar
Mohanty, Shri Gokulansnda
More, Shri K. L.
Mukerjee, Shrimati Shards
Muthiah, Shri

Naidu, ShriV. G.

Naik, Shri D. J.

Nanda, Shbri

Niranjan Lal, Shri

Oza, Shri

Pandey, ShriR.S.

Pandey, Shri Vishwa Nath
Pant, ShriK.C.
Paramasivan, Shri
Patil, Shri D. S.

Patil, ShriS. B.

Patil, Shri T. A.
Pattabhiraman,Shri C.R.
Pratap Singh, Shri
Raghunath Singh, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Sworup, Shri
Ramdhani Dar, Shri
Rane, Shri

Range Raeo, Shri

Rao, Shri Jaganatha
Rao, Shri Muthyal
Reddiar, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri
Samanta, Shri S. C.
Sstyabhama Devi, Shrimati
Sen, Shri P. G.

Sham Nath, Shri
Sapkarsiys, Shri
Sharms, Shri A. P,
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Sharma, Shri D. C.
Sharma, Shri K. C.

Sashi Ranfan, Shri

Sheo Narain, Shri

Shree Narayan Das, Shri
Singh, Shri K. K.

Singh, Shri S, T.

Sinha, Shrimati Ramdulari

Bagri, Shri

Bancrjee, Shri§. M.
Barua, Shri Hem
Berwa, Shri Onkar Lal
Dandeker, ShriN.

Deo, Shri P. K.
Gayatri Devi, Shrimati
Gounder, Shri Muthu
Gupta, Shri Priya
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Sonevane, Shri
Subramaniam, Shri C.
Surya Prasad, Shri
Swaran Singh, Shri
‘Tahir, Shri Mohammad
Thengal, Shri Nallakoya
Thimmaish, Shri

Tula Rem, Shri

NOES

Himatsingka, Shri
Kachhavaiye, Shri Hukam Chand
"Rapur ‘Simgh, Shri

Mahida, Shri Narendra Singh
Mate, Shri

Pandey, Shri Sarjoo

Ram Singh, Shri

Ramabadran, Shri

Ranga, Shri
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Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vidyalankar, ShriA.N.
Virbhadra Singh, Shri
Yadab, Shri N. P.

Yadava, Shri B.P

Sezhiyan, Shri

Shastri, Shri Prakash Vir
Sivasankaran, Shri
Solanki, Shri

Soy, Shri H. €.

Swamy, Shri Sivamurti
Verma, Shri S. L
Yashpsl Singh Stri

Mr. Speaker: The result of the divi-

sion is: Ayes 105; Noes 26,

The motion was adoptedl.

[The motions for the Demands for
Grants, which were adopted by the
Lok Sabha, are reproduced below—
Ed].

Demanp No. 34—Mmistry oF Foop,
AcRIcULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION

“That a sum not exceeding
Rs. 1,05,72,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of ‘Ministry of Food, Agricul-
ture, Community Development
and Co-operation’”.

DeMAND No. 35—AGRICULTURE

“That a sum not exceeding
Rs. 4,01,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Agriculture’ ”.

DemAND No. 36—AGRICULTURAL Re-
SEARCH
“That a sum not exceeding

Rs. 9,21,52,000 be granted to the
President to compete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of ‘Agricultural Research’”.

Demanp No. 37—ANimMAL HUSBANDRY

“That a sum not exceeding
Rs. 1,56,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respeot
of ‘Animal Husbandry'”.

Demanp No. 38—CommuniTy Deve-

LOPMENT PROJECTS AND NATIONAL
EXTENSION SERVICE
“That a sum not exceeding

Rs, 39,63,000 be granted 1o the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1967, in respect
of ‘Community Development Pro-
jects and National Extension Ser-
vice' ",
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DemManDp No. 39—FOREST

“That a sum not exceeding
Rs, 1,79,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of ‘Forest’”.

DEmMAND Na. 40—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF

Foop, AGRICULTURE, COMMUNITY
DEVELOPMENT & COOPERATION

“That a sum not exceeding
Rs, 36,70,93,000 be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, in respect of
‘Other Revenue Expenditure of the
Ministry of Food, Agriculture,
Community Development and Co-
operation’ ”.

DemanDp No. 124—CariTaL OUTLAY ON
FoRresT

“That a sum not exceeding
RBs 1,18000 be granted to the
Preaident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Capital Qutlay on Forest’ .

DEMAND No. 125—PurcHase or Foop-
GRAINS

“That a sum not exceeding
Rs, 3,69,74,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Purchase of Foodgrains'”.

DemAND No. 126—OTHER CaprTaL Ovur-
LAY OF THE MiINIisTRY oF Foop,
AGRICULTURE COMMUNITY DEVE-
LOPMENT AND CO-OFERATION

“That a sum not exceeding
“Rs. 92,30,61,000 be granted to the

way Train at Lumding

(Adj. M.)
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Other Capital Outlay of the
Ministry of Food, Agriculture,
Community Development and Co-
operation.’”

17.07 hrs.
BUSINESS ADVISORY COMMITTEE

FORTY-SEVENTH REPORT

mwnlle:otSt‘telntlnDo-
y Adflairs
and Comnm.nlcntlonl (Shri- Jaganatha
Rao): Sir, I present the forty-seventh
report of the Business Advisory Com-
mittee. . .. (Interruptions) .

ot ot (fgeme). : ws afgar
N AW 9T @ | (caw=iT)

Mr, Speaker: I will have to take
some action, if he does not sit silent.
He continues speaking. Shrimati
Jyotsna Chanda.

17.08 hrs,

RE. MOTIONS FOR ADJOURN-
MENT AND CALLING ATTENTION
NOTICES—contd.

ExPLOSION IN RArLwAy TRAIN AT
LumpIinc—contd.

Shrimatt Jyotsna Chanda (Cachar):
Do the government feel that after the
cease-fire with the Naga hostiles in
the Nagaland, all the anti-national
activities have been extended to other
areas of Assam? What measures do
government propose to take to stop
all this anti-national activity?

Mr. Speaker: That is a wider ques-
tion; that does not concern the acci-
dent that has happened . .. (Inter-
ruptions). That is due to Nagas, they
say. Because the wider question of
the welfare comes, therefore that
might be due to other matters that
have been stated.
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W W wEEw  ([/W)
AR, FT FAT ST HE qwwSA
Y § a1 g @ e 99 !
worR Wi : 3Fs SN g9
fear w1, wa 5w @ @
= g A wHAW . qAT S
T Y AT qF  § B AR AT
I I AT T 8

21

~E

Mr. Speaker: Has he received any
further information?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): There is one information that
will be enough to meet this query
also. Of the 55 dead bodies, two have
been identified, one that of a brother
of a student of the medical college
who was also travelling in the same
compartment and the other that of a
station railway hawker. The brother
of the medical student who died in
the incident, it is reported, informed
the Superintendent, government raii-
way police, that two unknown persons
got into the train at Furketing rail-
way station, that they had two boxes
with them. It is stated that they got
down at Manipur Road railway sta-
tion but left the box behind. The
veracity of this information is being
verified by the railway police.

Shrimati Jyotsna Chanda: After
this information was given by that
boy what action did the police and
the railway authorities take?

Dr. Ram Subbag Singh: As it is
clear, the whole thing is being veri-
fied and the brother of the medical
college student might have given the
information this morning. So, the
whole thing is under investigation. I
might be permitted to say that this
explosion is also of the nature of the
last explosion which had occurred on
the 16th February and so there is the
same type of accident.

Shri Liladhar Kotoki (Nowgong):
In view of the occurrence of this
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kind of accidents due to sabotage on
that section, what steps do govern-
ment propose to take? Past assur-
ances given in this regard have mnot
materialised and these incidents are
recurring over and over again. We
want the House to be assured by the
government of the positive and
effective steps they are going to take
in these matters.

Dr. Ram Subhag Singh: The assur-
ances that were given in the past have
been implemented and all the trains
are being escorted by the security
forces; also, patrol trains go before
these trains and there are searchlight
pilots also. Regarding the {future
security, etc, it is our intention to
discuss the matter with the State
Government; also with the Defence
Ministry and the Home Ministry; we
have already discussed it and we are
procceding to Lumding, and in the
light of the study that we will make
there, we shall take further steps to
tighten the position. But no effort
will be spared to provide security to
the passengers.

Shri N. R. Laskar (Karimganj):
From the answers given by the hon.
Minister, we feel that the Govern-
ment is showing helplessness in this
regard to combat the activities of the
hostiles, and so, I would like to know
what positive steps the Government
are taking in this regard so that there
is some confidence among the people.

Mr. Speaker: The same question is
being repeated.

Dr. Ram Subhag Singh: The ques-
tion as to how to deal with the hos-
tiles is a larger one. But on the
railways we are going to deal with
it with a great deal of alertness. We
shall take all possible precaution to
protect the life and property of the
passengers as well as the railway
property.

Shri R. Barua (Jorhat): This is not
the first incident of this kind. Lum-
ding is an important station; there is
the police station also. How is it that
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the police people are completely
ignorant of this, and will the Gov-
ernment take effective steps to pull
up the police forces there?

Dr. Ram Subhag Singh: I have been
to Lumding and I know the topo-
graphy; that is a very beautiful town-
ship and full of life. The Tailway
station also is very near the township.
Not only the police station is there,
but the Superintendent of Police,
Haflong, was also on the spot when
the whole thing happened there.

Mr. Speaker: In the morning, the
Minister told the House that the only
course left was to search every parcel
or every luggage that was being car-
ried by them. Is that also being con-
sidered, whether that is possible?

Dr. Ram Subhag Singh: I disclosed
in the morning, and I brought this
suggestion to the notice of the Prime
Minister and the Home Minister, and
with their guidance, if they so direct,
steps will be taken,

The Minister of Home Affairs (Shri
Nanda): I may add that since then,
this afternoon, we have been consi-
.dering, and have been applying our
'minds to this. I was discussing it
‘with the officers of the Assam Gov-
ernment also. It appears to be a
problem which has to be dealt with
in this aspect—security forces mov-
ing, searchlights and all that—so that
the track may be protected. But
things like anybody coming with a
box cannot be dealt with in the ordi-
nary way; there will have to be
searches; practically everybody has
to be searched or surprise searches
made. That kind of thing is going to
be very inconvenience to the people;
all the persons who are coming have
to be searched. We know what in-
convenience and trouble it would
cause. But we have to consider some
way, and we will be able to reach
some conclusion on that.

st e wrey (faeeiR)
STFTE WAl AT & Iqeq ¥ qEv
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ST g 91 f§ 39 g a5 47 O
g& & 1| welt S 55 Aial #7991 A
¢ | awa § fr 7g ser Fo WK W
g T | ¥ faveRes @ famd
o wfed g fF 33 &t @ S @
T AT T FT A EY AT gEw qgh
T 9gwm # 39 fa3w qw wvoar
TS AUSIG WISAT FT WY g9 & a%ar
2 ¥ QAT WY I WY qaT O &
X afs s g O SawT g ww R 7

o Ty fag: w&w § foexr
a9 W W a9 AT $7 w09 Wi
T gt & 3% 9 Sa
a7 fes 1 ITA F a1 W firaw A} )
g g fredt § fF weomeew &
ST I A fafeed Qaw 1 Iy™
A Nferw 1 A 3@ F ITH THAAT
g faeft 1 a3 gwivg & wow qw o fw
W A vawd < faegw fdg awef
AR T § | g aF X7 AR S
2 ¥ WY @Y aFaaT farwRes 1M
aX & X @ T g Y a7 wX @ g,
aTgT ¥ W Y AT @k Y St
&7 91 & foa w1 aravr v A war
SIT &HAT §, FTE TGT ITH AW QAT |

Shri 5. M. Banerjee (Kanpur): The
Minister stated that this is the
eighth occasion that such an explo-
sion has taken place. In view of the
alarming situation in that area and
repeated occurrences of such incid-
ents, will the government consider
handing over the investigation to the
Central Intelligence Bureau instead
of the railway authorities doing it?

Dr. Ram Subhag Singh: This morn-
ing also the hon. member said some-
thing and I replied to it. This time
also he is saying it. I do not know
whether he is conversant with the
system or not. The railway police,
the railway protection force and
everything is today under the opera-
tional control of the military in that
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[Shri Ram Subhag Singh]
entire area of Lumding to Badarpur
and Lumding to Mariani. So, auto-
matically that will happen. We are
not going to spare any effort which
will contribute to increasing the secu-
rity in that area. As he has suggest-
ed, I will request the Home Minister
tc institute that type of enquiry and
find out the culprits.

= g o weAT A WERE
3 Famr 5 foew & a9 § A
wead g€ § 1 & qg we § ag s
argar g fF @ w1 A ¥ wmw
fran =of/ @ & | @ TE AT
g 7 4 9 TEd fad | oAe
% friw afear fawmr A sy
X ? T HIGY TH AT HY W S
&Y & 5 ¥ gard w71 F o gU T AR
fawedm g WA wWE w9 FETs
g fexwei ¥ 9 gu ¥ anfw fom 2w
Fagi & T gu & I fevrma &
T oa% ?

wo W g fag : W A OF
faem a1 16 @A W

st gew w1 weEm: XY g A
qITT BT & 1

Shri Nanda: In 1963 two such inci-
dents occurred in that area. In 1964
the number increased somewhat. It
was in 1965 that the number was 6
or 7. Regarding the arrangement
that has been made, they have dealt
with that part of it, i.e. protection of
the track. But this is a new feature
where bombs are planted with a time
fuse or something like that. We are
trying and considering how exactly
to cope with that. In some cases, it
was found that the bomb burst in the
hand of the person who was planting
the bomb and he died. We could
identify who that person was. Other-
wise, if some person comes in a train,
leaves a bomb and goes away, it is
very difficult to find out. (Interrup-
tions). I am prepared to take the
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blame of everybody. But so far as
these arrangements are concerned, it
is the army. We try to assist in the
law and order side of the State. The
State Government machinery has to
be helped in this. We can only look
at things and give such advice as may
be necessary for this purpose.

Mr. Speaker: Has it been ascertain-
ed so far ag to from which country
they get these things?

Shri Nanda: It is not necessary to
go to any far off place for this. These
explosives can be made here also.

st gew = weEw XY ger v
s afrar fawmr #t s sqaewT #Y
arfs a8 afFa @ FX €w &a &
R T AER W AGTGER |
FET a4 AG T A e
F 7o F6 qT A § ?

R RERY . 6T J4i9 qet
7greg 7 faar & | §ex e e
ST, §IT UM, qg I war & |
LU LI UL U

st gew W weww ¥4 gfem
fawmr & a@ w7 Y

Shri Hari Vishnu Kamath (Hoshan-
gabad): Has not the Government
noted with dismay the strange syn-
chronisation of these shocking inci-
dents with the parleys held by Gov-
ernment with the underground Naga
leaders—last time also the same thing
happened, the talks were going on
here and soon after these things hap-
pened—and js Government convinced
by now that Government's well-inten-
tioned overtures to the underground
Nagas are being utilised as a mere
smokescreen by them for their nefari-
ous activities?

Shri Nanda: If synchronisation were
in the sense that only whenever there
are talks the incidents occur, they
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would be much fewer. The incidents
are more actually. More such inci-
dents have been taking place on other
occasions also. So there is no synchro-
nisation.

Shri Hari Vishnu Kamath: Is the
Government convinced that these
overtures by Government are being
utilised by them as a smokescreen for
their nefarious activities?

Mr. Speaker: He says there is no
synchronisation.

Shri Hart Vishnu Kamath: Even
then, when these talks are going on
ad nauseam—I do not know for how
long they will go on—will that be
utilised by the underground Naga
leaders as a smokescreen for their
activities there? They have talks
with the Government here and they
carry on these activities there.

Shri Nanda: The position taken by
the Government has been that because
of these talks these incidents are
fewer than what they would have
been.

Shri Priya Gupta (Katihar): In
view of the fact that the Government
cannot check such explosions and
other activities all over the track
and the present arrangement by the
RPF, the police and the military for
these special heralding traing follow-
ing them has had no effect, since it is
a question that such explosive mate-
rials can be carried into the compart-
ments, may I suggest that in the
regions which have been taken over
by the military, which are under the
operation of the military—there are
only a few stations—the stations
should be closed to the public and a
propcr checking system should be in-
troduced, just as in the air force pre-
mises, and nobody should be allowed
except on proper permits, since it is
affecting the security of the travelling
public in that part of Assam?

Shri Nanda: I am not sure whether
this suggestion will suffice, whether
such kind of check will stop these
activities.

VAISAKHA 1, 1888 (SAKA) in Railway Train 124168
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ot fawwe qredw (wRwgT): dar
f& wwraTCwEl ¥ swifua gwr @ fe
7% fawmre # ot goea gk & ag _*ww
T g% & WK gHeTT g F AR & |’
S a1 9w faega g ww fear
T WA gfew & g ar & ag S
agar g f& F&1 aTE Tar awdr §
fr 7z fareres g @ @ @
T AT T ar g ¥ gra fRe s
wWE ¥ 9@y w9t ?

o T gom fag : TR M H A
Famar f& ot @A A ot & A
o =T F a & g BEEA
91 @ 8, 9 =i F Aty I
wTE ¥ ITHT w7 2 fF s@fer M
IR Y AR I &7 3T § a9 ¥ 419
sk #frgz ¥ X IR AT 1 I9F
TR SO F QT AT I BT Y AR IR
vl & ug fawwes a@  fawwie gu
Fifenr €m 9T |

it fira o : ag s AT g 7

wow wgw 98 38 EE F
oWl JEFEE FET & |

Shri Hem Barua (Gauhati): In
pursuance of what Shri Kamath has
said, is it not a fact that during the
first round of talks with the Naga
underground leaders at Delhi it was
said by certain spokesmen of the
Indian Government that it is the mili-
tant wing of the underground Nagas
who are indulging in this sort of acti-
vities and then our contention was
that no underground Naga leader had
said that they were not responsible
for this and it was only the militant
wing that was responsible and, if so,
why is it that our Government,
specially Shri Nanda, has not said in
a very straightforward way to our
Prime Minister that she should tell
the underground Naga leaders coming
to meet us that if they do not stop
these monkey tricks there we are not
going to have any talks with them
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and that they should stop these acts
of vandalism? Why is Shri Nanda
not telling the Prime Minister like
that?

Shri Nanda: I may say that when
the talks are going to be pursued at
the next stage and will be concluded,
all these aspects will come under the
purview of the talks.

Mr. Speaker: Shri Yashpal Singh.

Shri Hem Barua: Sir, I want this
to be clarified. Are you going to
accept this as an assurance coming
from the hon. Home Minister that the
next talks will be the end of the
talks?

Shri Nanda: I think it might be the
end. But I cannot give any assurance.
ot oo fag (7M7) AR
¥ @ T W) AR far @ fE oS R
TGS AR § W N JOwIT AT &
I JAET R IG IF FIT TG} I
I JE TF qg GEATC AGY whaAv
wifs freereem S § 2 & o agw
T @ § T A ugufy waw ¥
gawR gefaa fear smar & ek
7g qEd W g § a1 o dfomfew
Geicw § 9% "Alew ®7 a9y &
faw @R 7 T oANT & 7

o T g fay : T@F AR F §
T TS !

weaw REWW : ag Fg1 9w § fw
I AR WY FIWTARE FI @ § AT
ITH wHEE F W IBH & AT A
FTEATEY WTY-ETY A AT @Y g ?

Shri Nanda: There is the Nagaland
Government and Ministry. They are
administering the whole area with
the co-operation of a fairly large
section of the loyal Nagas.

Shri P. C. Borooah (Sibsagar): Sir,
this morning when you called the
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hon. Leader of the Jan Sangh group
to speak on the adjournment issue,
he made a statement, implicating the
Nagaland Government having con-
nection with the hostile elements of
the Nagas. Coming as I do from the
district adjoining Nagaland, I am
supposed to have, if not more at least
equally, authentic information as the
hon. Member who comes a thousand
miles away from Nagaland. The
Nagaland Government is faithfully
co-operating with the Government of
India in every respect and is func-
tioning faithfully, as the other State
Governments of the country. I want-
ed to make this clear in the morning
but my voice was drowned in the
discussion and that is why I am mak-
ing this statement now.

Coming to the supplementary ques-
tion, since the major railway line of
this State passes through hilly areas
of the State, including Nagaland,
where in the recent past so many
accidents have taken place, involving
loss of many lives and also maiming
many others, do Government now
very seriously consider the acceptance
of the long-standing proposal of con-
struction of an alternative railway
line, linking three gaps, namely (1)
Jakhlaband and Baruabamungaon, (2)
Jorhat and Sibsagar town and (3)
Morankhat and Dibrugarh so that
these accidents can be avoided, and
also better transport facility provided
for the State?

Dr. Ram Subhag Singh: This is a
suggestion which will be examined on
merits. But I might be permitted to
say that it will be a doomsday when
for fear we abandon a hilly railway
line.

Shri A. P. Sharma (Buxar): When
a similar explosion took place in
Dhansari section, near about Farketta,
the House was assured that all pos-
sible measures will be taken to pro-
vide protection to the travelling pub-
lic in that section. Now another
accident has taken place. Therefore,
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1 want to know why Government is
not taking all possible security mea-
sures, including the searching of the
luggage of the passengers, as was
mentioned by the Minister of Rail-
ways in the morning, and putting
restrictions on the movement of sus-
pected people in the station area so
as to avoid this. Are they waiting for
another accident?

Dr. Ram Subhag Singh: I think the
hon. Member is unnecessarily getting
agitated. As a former railway man
he might be conversant with the rail-
way rules. The railway passengers
are not expected to be searched at
each and every railway station. So
all possible measures meant tighten-
ing up the security. That also is a
relative term. If anybody is appre-
hensive of the situation, I would like
to set that fear at rest.

Whenever you are attacked, you
should develop some strength to face
it, rather than try to get out of the
situation. Again I say, as I said in
reply to Shri P. C. Borooah, that those
lines will be considered on merits; due
to this fear we are not going to give
up any place on this railway. Those
three, four or eight explosions, I am
repeating, have not succeeded any-
where in dislocating our track. No-
where have they succeeded in blasting
any railway train. They did succeed
in blasting two bogeys. Again, I
say that we will take suitable precau-
tions.

Shri A. P. Sharma: The latter part
of my question was how long the
Government is going to go on assur-
ing and what measures they are going
to take. How long will they take?

Dr. Ram Subhag Singh: As long as
there is the Government.

&t wgm aedw (7))
o, W3 arfadt A sgfear wy
3fe & @y gu 78 wwa @ R e
SEE JEY &Y qETe S qw, W oy
gE A3 W A §T ) Afew g @
eyt g am ERi@m R
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12421 Explosion

&Y Wi o A ;g Sl A
J qgemar @ fF Sw 9 & afeer
gfrar §, ag wiume foar gam &
fe arm fafet & oy o €

ot & wfn s WwQ (wgaT):
I8 ¥ #4191, $f frow 99§ Ay
fr &

Shri Nanda: This morning this
question was raised by Shri Hem
Barua and he gave some information
about a jeep in which there were
some officers of the so-called Naga
Government and some ammunition
and some documents were found;
then, they were allowed to go away.
1 was asked to give more information.
Since the Chief Minister was coming
here tonight, I said that I would like
to get information from him and be
able to give that tomorrow. I have
reccived a message from the Chief
Minister that because of this very
disaster he would not be able to come.
He was coming for some other pur-
pose also. So, whatever we could get
on the telephone, I will give that in-
formation.

I think, what the hon. Member has
said, in point of fact that information
is substantially correct; that is, there
was a jeep, there were some people
in it. It was on behalf of the Peace
Mission that they were moving about.
Then, they discovered some ammuni-
tion. I was told it was a small
quantity of ammunition with those
two people. Therefore, they were
detained. The matter has gone to
court. The documents which were
tuken have also been produced in the

court. The matter has been dealt
with in that way.
Shri Hem Barua: Will the hon.

Minister enlighten us on certain
things, namely, as I pointed out in the
morning, whether the Minister for
Food and Agriculture of the so-called
Naga Federal Government was there
or not, whether thc Home Minister
of the same Government was there or

APRIL 21, 1966

in Railway Train at
Lumding (Adj. M.)

not, whether the Home Secretary
was there or not, whether a Brigadier
was there or not, whether the jeep
bearing the plate, Government of
Nagaland No. 12 was there or not and
whether these Ministers of the so-
called Naga Federal Government were
released on instructions from
Shillong?

Shri Nanda: That is my information.
Of course, they style themselves as
so and so. They can style themselves
as Almighty God. We do not recog-
nise them as such. The unauthoris-
ed, illegal, possession of ammunition
was taken notice of. Those people
were arrested and others were not
touched. That is true.

An hon. Member: What about the
papers?

12422

Shri Nanda: The papers are with
us.

Shri Hem Barua: One more thing

Mr. Speaker: I have given him the
opportunity.

Shri Hem Barua: One thing more.
It is a very serious matter. He said
that those persons were arrested.
Only the driver and the peon were
arrested. The others were lot loose.

Mr. Speaker:
information, he can give
House.

If he can get more
it to the

Now, would the House proceed with
the discussion on the Demands relat-

ing to the Ministry of External
Affairs today or tomorrow?
Several hon. Members: Tomorrow.
Mr. Speaker: All right. The House
stands adjourned till 11 am. to-
mOoTTow.
17.37 hrs,

The House then adjourned till
Eleven of the Clock on Friday, April
22, 1966|Vaisakha 2, 1888 (Saka).
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